
P. A. C. No. 353 

PUBLIC ACCOUNTS COMMITTEE 
(1972-73) 

(FIFTH LOK SABHA) 

SIXTIETH REPORT 

[Action taken by Government on the Recommenda- 
tions of the Public Accounts Committee contained in 
their 28th Report (Fifth Lok Sabha) on Audit Report 
(Civil), 1970 relating to the Ministry of Foreign Trade 
and Department of Agriculture.] 

L O R  S A B H A  S E C R E T A R I A T  
N E W  D E L H I  

Novonber, rpvalKtrrrika, 189 (SUAU) 
Pricr : Rs. 2'80 Puisa 



LIST OF AUTHORISED AGENTS FOR THE SALE OF jOf 
SABHA SECRETA~IA I' PUBLICATIONS 

..-------.--.I - - . __._._--- - .  
SI. Name of Agent 
No.  

Agency SI. Name of Agent 
No. , No. 

ANRHRA PRADESH 
I .  Andhra University Cionerul 

Cooperative Stores Ltd., 
Waltair (Visakhapatnam~ 

2. 0.R. Lakshmlputhy Chttty 
and Sons, Qcnenl Ma- 

' chants and News Agents, 
Newpet, Chandragirl, 
Cbittoor District.: 

3. Western Book Depo~,  Pan 
Bawr, Gauhati. 

4 .  Amar Kitah Ghar, 
Box 78. Diagonal 
Jamshedpur. 

OUJARAT 

Post 
Road. 

Vijay Stores, Station Road, 
Anand. 

6. 'I'ht N e w  Order Book Corn. 
piny, E11lis Bridge, Ahmr- 
dabad-6. 

7 Mls. Prohhu Book Servlce, 
Nai Subzimandi, Gurgaon. 
(Hsryana). 

, MADHY A PRADESH 
b. Modern Book Houre, Shlv 

Vilas Palace. Indore City. 

MAHAHASHTRA 

9. M Is Sunderdna Oianchand, 
601, Girgaum Road, Neer 
Princess Street, Boubay-2. 

Yo. The International Book 
4 House (Private) Limited, 

9, Ash Lane, Mahatma 
Gandhi Road, Bombay-1. 

1 1 ,  The International Book 
Service, Deccan Gymkhana, 
Poona-4 

Charles Lambert & Com- 
pany, 101, Mahatma Oan- 
dhi Road, Opposite Clock 
Tower, Fort, Bombay. 

The Current Book House. 
Maruti Lane, Raghunath 
Dadnji Street, Bombay-1 

Dacan  Book Stall, Fer- 
guson College Road, 
Poona-4. 

Mds. Usha Book Depot. 
5 5/A, Chira Bazar, Khan 
House, Oiriguum Rnad. 
Bomb~y-2 B.H. 

MYSOKF 

M/s. Peoples Book House, 
O p p  Jaganmohan Palnce. 
Myaore-1. 

lnformntion Centre, 
Oovernmeot of Rajasthnn, 
Tripolia, Jaipu~ City. 

Swastik Industrial Works. 
59, Holi Street, Meerul 
Ciu. 
Law Book Company, 
Sardar Patel Mar& Allaha- 
had-). 

WEST BI:NGAI 

Grantt~aloka, 511, Amblca 
Mookherjee Road, Belghn- 
ria, 24 Parganas. 

W. Newman & Company 
Ltd.. 3, Old Court Housr 
Street, Calcutta. 

Fit~.rtr K.L. Mukhopadhy&y, 
6/1A, Banchharam Akrur 
Lane, Calcutta-12. 

M/a. MukhsrJI Book House, 
8-B, Duff Lane, Calcutta4 



liii) 
p u ~ L I C  ~ C ~ U N T ~  COMMITTEE (1973-73) . 

COMPOSIT~ON O@ 
, , (V) 

INTRODUCTION . 
. . I .  

I 
C ~ ~ T B R - I  Report . a 

0 .  

Recommen~atios~~~8~~vations haye been ' c e ~ d  C~WTBR-TI . . . . .  2s 
G ~ v e r n m c n l .  . . 
R e c o m m B ~ a t ~ o n r ~ ~ ~ s e ~ a ~ i o n s  which 'he do 

C ~ W E R - I I I  
I 

ID THE ss XZ~BTH W O R T  OF pu BW c A C W N T S  CONMITTPI ( 87s73) pF@SmlBI 
~ ~ f i  NK S S ~ B H ~  ON _22.12* 1972. 

w EasEc Line &X B d  
15 - 16 adivlce a d d c e  
77 - 18 Pr, I 2'5 

96 4 5 schheme schme 7 "nstiuted constiwted 
izs 22 pad p d a  



C O N T E N T S  

. . .  COMPO~IT~ON OF THB PUBLIC ACCOUNTS COMMITTEE (1972-731 

. . . . . . . . .  
Report . . . . . . . . . .  
Recomrnendations/Observations that have been accepted by 
G ~ v e m m e n t  . . . . . . . . .  
Recommcndrtions/Observations which the Committee do 
not desire to pursue in the light of the replies of Govem- 
merit . . . . . . . . . .  
RecommendationslOhservations replies to which have not 
been accepted by the Committee and which require reitera- 
tion . . . . . . . . .  
Recomrnendations10bservations in respect of which Govern- 
ment have furnished interim replies , , , , 

APPENDIX 

Summary of M ~ i n  Conclusions;rccomm:ndntions 

AGE 

(iii) 

v"' 
I 

25 

94 

I20 

125 



PUBLIC ACCOUNTS COMMITTEE 

Shri Era Sezhiyan 

,2. Shri Bhagwat Jha Azad 
3. Shri R. V. Bade 
4. Shrimati Mukul Banerji 
5. Shri Jyotirmoy Bosu 
6. Shri K. G. Deshmukh 
7. Shri Tayyab Husain 
8. Shri Debendra Nath Mahata 
9. Shri Mohammad Yusuf 

10. Shri B. S. Murthy 
11. Shri S. A. Muruganantham 
12. Shri Ramsahai Pandey 
13. Shri H. M. Patel 
14. Shrimati Savitri Shyam 
15. Shri Ram Chandra Vikal 
16. Shri M. Anandam 
17. Shri Golap Barbora 
18. Shri Bipinpal Das 
19. Shri P. S. Patil 
20. Shri Kalyan Roy 
21. Shri Swaisingh Sisodia 
22. Shri Shyam La1 Yadav 

I 

SECRETARIAT 

Shri B. B. Tewari-Deputy Secretary. 
'Shri T. R. Krishnamachari-Under Secretary. 

( iii ) 



INTRODUCTION ' 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Sixtieth Report 
on action taken by Government on the recommendations of the 
Committee contained in their 28th Report (Fifth Lok Sabha) relat- 
ing to the Ministry of Foreign Trade and 'Deptt, of Agriculture. 

.2. On the 6th June, 1972 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with the 
following Members: 

1. Shri B. S. Murthy-Convener 
2. Shri Ramsahai Pandey 1 
3. Shrimati Savitri Shyam 
4. Shri H. M. Pate1 I 
5. Shri Shyam La1 Yadav Members I 6. Shri Bhagwat Jha Aza? I 7. S k i  M. Anandam J 

3. The Action Taken Sub-committee of the Public Account 
Committee (1972-73) considezed and adopted this Report at their 
sitting held on the 24th November, 1972. The Report was finally 
adopted by the Public Accounts Committee on the 11th December, 
1972. 

4. For facility of reference the fain conclusions/recommendations 
of the Committee have been printed in thick type in the body of 
the Report. A statement showing the summary of the main recom- 
mendations/observations of the Committee is appended to the Report. 

5. The Committee place on record their appreciation of the assist- 
ance rendered to them in this matter by the Comptroller and Audi- 
tor General of India. 

December 14, 1972. - ---.-- - d 
Agrahayana 23, 1894 (S). 

ERA SEZHIYAN, 
Chairman, 

, Public Accounts Committee. 

( " 1  



CHAPTER I 
REPORT 

1.1. The Report of the Committee deals with action taken by 
Government on the recommendations contained in their 28th Report 
(Fifth Lok Sabha) relating to the Ministry of Foreign Trade and 

Department of Agriculture which was presented to the House on the 
12th August, 1971. 

1.2. Action taken notes have been received in respect of all tne 
39 recommendations contained in the Report. 

1.3. Action taken notes/statements on the recommendations oi 
the Committee contained in this Report have been cstegorised under 
the following heads: - 

(i) Recommendations~observations that have been accepted by 
Government: 

S. Nos: 1-5, 8, 10, 11, 15--18, 20-29, 32, 33 and 36-38. 

(ii) Recommendations~observ~tions which the Committee do not 
desire to pursue in the l i ~ h t  of the replies of Government: 

S. Nos. 12, 14, 34 and 35. 
(iii) Ra:ommendations(observatim replies to which have not 

been accepted by the Committee and which require reitera- 
tion: 

S. Nos. 9, 19 and 31. 
(iv) Recommendations~observations in respect of which Govern- 

ment have furnished interim replies: 

S. Nos. 6, 7, 13, 30 and 39. 
1.4..The Committee hope that final replies in regard to those 

recommendations to which only interim replies have so far been 
furnished will be submitted to them expeditiously after getting them 
vetted by Audit. a 

The Committee will now deal with action token notes on some 
of the recommenda.tions. 

Sick textile mills-paragraph 1.1-1.34 

1.5. The Committee had dealt with the problems of sick textile 
mills in paragraph 1.1-1.34 of their 28th Report (Fifth Lok Sabha) 



"Management of 28 milis which were ~lossd Or On the verge 
of closure had been vested in authorbed wntrollers 
appointed by Government under the hdustrlQs (Develop- 
ment and Regulation) Act, 1051. The accumulated losses 
of these mills which were Hs. 1607 la* prior to take over 
by the authorised controllers increased to %. 2636 Iakhs 
subsequently. The Committee desire that reasons for t h ~  
continued losses should be gone into thoroughly and 
urgent steps taken to liquidate or X'e~~h~trUct the mills. 
The Committee were, however, given to understand that 
orders have been passed for reconstruction under Sub- 
section 2 of Section 4 of the Cotton Textile Companies 
(Management of Undcrtakings and Liquidation or Re- 
construction) Act, 1967 in respect of 4 mills and for liqui- 
dation under Sub-section 1 of S~ction 4 of the Act in res- 
pect of two mills.'' 

1.6. The Ministry of Foreign Trade, in their reply dated the 25th 
September, 1972, have stated: 

"The studies made by the National Textile Corporation of the 
working of the mills, the management of which hss been 
taken over by Government under the Industries (Deve- 
lopment and Regulatim) Act, have revealed that the 
losses in these mills arc attributable mainly to the follow- 
ing factors: 

(i) The machineries anci equipment in these mills have 
been very old and out-moded; 

(ii) Inability to undertake the optimum profitability pro- 
duction programme due to a back log of physical con- 
traints; 

(iii) Deficiency in technical expertise owing to flight of rw- 
sonnel at the time of closure of mills and unwillingness 
of good people to come to sick units; 

liv) The prices of cotton which aonstitute 50 per cent of the 
, cost of production of cclotb has been geneially high in 

these years; I 



(v j  Drain on mill 's r a o u c e s  has been caused by the surplau 
, , . cnd d&rbled workera; and 

(vi) The mills were generally in a bad state financially, 
technically and from the management point of view 
when their management was taken over by Govern- 
ment 

2. In order to overcome the difficulties in them mills and to 
improve the working of the mill, the following steps have 
been taken:- 

(a) Cotton accounts for about 50 per cent of the cost of 
production of cloth. It throws a considerable :train on 
mills' ways and means position. To assist the mills in 
this regard, the NTC operates a scheme for the pur- 
cha.ze and supply of cotton on a no profit no loss basis. 
During the last 3 years viz. (1969-70 to 1971-72 up to 
December, 1971) of the operation of the scheme, about 
2 lakhs bales of cotton valued at about Rs. 20 crores 
have been purchased and supplied to the mills. 

(b) Under the past management, generally there has been 
lack of modernisation and renovation of machinerv and 
also lack of its proper up-keep. The NTC has started 
moving fast to modernise renovate the machinery in 
these mills with a view to improve their profitability. 
The NTC has so far drawn up modernisation 
programmes in respect of 27 mills at the total cost of 
Rs. 12.50, crores. Order for machinery worth Rs. 211 
crores have already been placed and order to the extent 
of Rs. 1.3 crores are under finalisation. 

(c) The mills generally suffer on account of the existence 
of the surplus and unproductive hbour. The NTC has, 
therefore, evolved a scheme for the rationalisation of 
labour without tears. Under the scheme superannua- 
ted and disabled workers are dispensed with the agree- 
ment of the concerned labour unions and after payment 
of retrenchment and gratuity compensation. Vacancies 
caused by such retrenchment are not filled. Thus the 
mills are helped to achieve savings in their wage bill. 

(d) The financial, technical and managerial &iff in the 
mills have been strengthened to improve their effi- 
ciency. Each of the mills is now headed by a Chief 



4 ' 

~hecuGve  Officer or e Controller. h order to ensure 
that there is proper control over the Anaxme8 of these 
mills, Financial Adviser and Chief Accounts OfHcer are 
being aqpointed wherever they do not exist in the mills. 

(e) Having regard to the acute paucity of qualified per- 
sonnels and also the long term requirements of the 
mills/Corporations, a scheme for building up cadre of 
Technical, Financial, Costing, Accountancy and Mana- 
gerial Officers has been launched. 

(f) Teams consisting of Technical, and Finance Officers 
of the Corporation pay visits to these mills off and on 
and make suggestions wherever necessary for improv- 
ing their working and e5ciency. 

(g) The NTC have recently set up performance-cum-app- 
risal teams to undertake periodical appraisal and re- 
view of the working of the mills under Government 
management on a regular basis. 

(h) When the management of the above mentioned 23 mills 
were taken over by Government, all of them were in 
the red. (The management of one of the mills has 
been returned back to its owner as the Government of 
Maharashtra has purchased ma.jority of shares in that 
mill.) However, due to the above mentioned steps 
taken by the Authorised Controller as well as the NTC 
15 mills (Appendix) out of these e2 mills have shown 
profit according to the latest monthly reports available 
from them. I t  is expected tha.t after implementing the 
full modernisation programme, other factors remaining 
thc same, the remaining mills are also likely to be out 
of the red in the near future. 

(i) Out of the 22 mills mentioned above, the NTC has exa- 
mined so far the long term future of the 12 mills under 
the CTC Act, 1967, which has since been repealed and 
the provisidns of which have been incorporated in the 
Industries (Development and Regulation) Act, 1961. 
The Corpora,tion have recommended 10 mills for re- 
construction and 2 mills for liquidation. Government 
have so far issued orders for reconstruction in respect of 
5 mills companies and ior liquidation in respect of 2 
mill companies. The cases of remaining 5 mills are a t  
an advanced stage of consideration of Government. 



(j) &ports of Auth6ckd Conlrolkrs have been recefved in 
case of 4 mills which are being examined. The remain- 
ing mills have already been asked to submlt their re- 
port regarding the long term future of these mills under 
the above mentioned Act." 

1.7. The Committee note that out of the sick t e w e  mills (23 
minus one mill since returned to its owner) rderrsd to in tbeir 
Twenty Eighth Report the examination of 12 mills have been con- 
ducted by the National Textile Corporation and that Government 
have taken action on their remmmendatians in respect of 7 mills. 
The cases of the remaiming 5 mills are at an advanced stage of con- 
sideration. Further, reports of Authorised Controllers in respect of 
4 more mills are being examined. The Committee fInd that decision 
has been taken to reconstruct only one mill during more than one 
year after the presentation of their 28th Report. They do not appre- 
ciate the slow progress in the matter. They would urge that action 
in respect of the remaining mills on the lines suggested earlier, should 
be taken without further loss of time and reported to them. 

1.8. Stressing the need for modernising the mills and reorienting 
the production pattern of the mills, the Committee made the follow- 
ing observations in paragraph 1.37 (S. No. 3): 

"In respect of textile mills which have been taken over by 
Government, the Committee would like Government to 
put this opportunity to effective use by modernising 
the mills taking into account the trends of consumer re- 
quirements within the country and the export market. 
They would also like Government to see how far t.he 
production in these textile mills could be sustained and 
stepped up to meet requirements for common varieties 
of cloth which are in demand by the public. It should 
in particular, be ensured that the textile mills produce 
the cloth at most competitive rates so as to hold the price 
line." 

1.9. In their reply dated the 9th February. 1972, the Ministry of 
Foreign Trade have stated: a 

"The recommendation has been noted for compliance." 

1.10. The Committee had suggested that while modernising the 
mills, Government should take into account the trends of consumer 
requiremmts within the cmntry and the export market. They had 



also sugptad that Giovsqpaaarrt sheuLl im h m  hu! ltbe #reduction 
in the milk taken over c o d  be sul)hlrvsd UUd stepped up to meet 
the requirerwats of ccmaon varietim a@ el- which were in demand 
by the public rad that it s h d d  be e d  that the cloth w a c ~  
produced at competitive rates 30 as b hold the price line. These 
sugge;tions have been noted by the Ministry. The Committee would 
like to h o w  whether any spec& asmmmemts were made and con- 
c.ete steps cwkmpkted ia pursuance thereof. 

1.11. The Committee, in paragraph 1.41 (S. No. 7) referred to 
the non-availability of expert financial assistance to the mills taken 
over, and to the necessity of setting up Textile Corporations in all 
the States. In this connection they observed: 

"From the particular of authorbed controllers of all the 23 
mills taken over intimated by the Ministry, the Commit- 
tee find that while 13 mills are managed by the respective 
State Textile Corporations the remaining are under Autho- 
rised Controllers appointed for individual mills. The Au- 
thorised Controllers are not all experts in the field. Further 
in a number of cases expert financial assistance is not avail- 
able to them and the question of constitution of Advisory 
Board is under consideration. In this connection the 
Committee wish to observe that the States which at pre- 
sent do not have Textile Corporations of their own should 
be urged to sei up one so that rehabilitation and manage- 
ment of the mills taken over could be done jointly by the 
State and the Centre. They would also like Government to . 
ensure that the assistance of an expert in finance, accounts 

. and audit is wailable to the management of each mill." 

1.12. The Ministry, in their reply dated the 15th January, 1972. 
have state: 

"State Textile Corporations have already been set up in 
Gujarat, Madhya Pradesh, Maharashtra, Madras and 
Uttar Pradesh. * The Governments of Andhra Pradesh, 
Kerala, Mysore, and Rajasthan have been addressed 
again on the 20th October, 1071, urging upon them the 

., desirability of setting up State Textile Corporations. The 
+ GOV&~UIIM~ of. West Bengal found it difELault. to set UP 

a State Textile CoqorJion mdnly duo to lack of neces- 
sary Anancial resources. The problem of closed and sick 



textile hills 4h this State is, however, being tackled by 
the Induskial Reconstruction~Corporation '6f India. The 
remaindng States have only a few cotton textile fnills each 
and, as such, it I s  felt that i t  is not neessary for them 
to set up separate State Textile Corporations of their 
own. If any cotton textile mills closes down in these 
States and it ie felt necessary that the management of 
that mill should be taken over by Government, under the 
Industries (Development and Regulation) Act, the National 
Textile Corporation could be appointed as the Authorised 
Controller and the financial liability involved shared 
between the Na,tional Textile Corporation and the State 
Government concerned. 9 

2. As regards experts in finance, acounts and audit for mills 
under aulhorised Controllers, all the Authorised Controllers have 
been advised to take necessary action immediately to appoint whole 
time Financial Advisers and Chief Accounts OfRcers for their mills 
in consultation with the National Textile Corporation. The Public 
Accounts Committee will be apprised of further development in this 
regard in due course." 

1.13. The Committee observe that all the A u t h o r i d  Controllers 
have been advised bo take necessary action in consultation with the 
National Textile Corporation to appoint whale time financial advkers 
and Chief Accounts Oflicers immediately. The action taken by the 
Authorised Controllers in this regard may be intimated to the Cam- 
mittee early. 

1.14. ~ h ' e  Conunittee may also be informed of the progress lrtadc 
by the Governments of Andhra Pradesh, Kerala, Mysore and Rajas- 
than in setting up their own textile corporations. 

1.15. As regards the desirability of empowering the Comptrol- 
ler and Auditor General of India to audit the accounts of the mills, 
the Committee, in paragraph 1.43 (S. No. 9) made the following 
observations: 

"The Committee find that while the National Textile Corpo- 
ration is within the purview of Budit of the Comptroller 
and Auditor General, the mills which received substan- 
tial financial assistance in the form of loans and guaran- 
tees from Central and .State GovernmentslCorporation 
are not.) As this. .is not a satisfactory anrsgertlent, the, 
cammittad. feel that the (;bmptroller and Auditor General 
should be empowered or requested on a cansent basis by. 



hporporating suitable p rov iz io~  in 4h0 M r ~ c r t  w e e -  
men& t~ audit $he accounts of such milk. h dt fr  aheady 
undw consideration, the Committee wwrld like Govern- 
ment $0 settle the matter early in conoultrbbn with the 
State Governments." 

1.16. The Ministry of Foreign Trade, in their reply dated the 0th 
February, 1972, have stated: 

"The question of audit by the Comptroller and Auditor Gene- 
ral of India of the Accounts of the Cotton Textile Mills 
under Government management, to whom financial 
assistance is given by ,the Central Govenment(Nationa1 
Textile Corporation has been examined in consultation 
with the concerned State Governments, State Textile 
Corporations and the National Textile Corporation, and, 

taking into consideration all the pros and cons of the 
matter it is considered that it would not be feasible to 
accept the suggestion for subjecting the accounts of the 
mill company to audit by the Comptroller and Auditor 
General, especially due to the following reasons- 

ji) The accounts of the mills under Authorised Controllers 
are audited by the Statutory Auditors who are quali- 
fied Chartered Accountants well equipped with know- 
ledge about accounts etc. Their appointments are made 
in the Annual General Meetings of the concerned com- 
panies with the approval of the share-holders 

(ii) If Government auditors are appointed, in addition to 
the auditors appointed by the shareholders of the com- 
panies, it would lead to duplication of audit work, 
creating confusion in audit notes and would delay 
submission of audited accounts to shareholders which 
have to be submitted within a prescribed period under 
the Companies Act. 

(iii) The mill company would be burdened with additional 
expenditure' of audit apart from the difaculties in 
reconciling the discrepancies that may be pointed out by 
the two audit agencies. 

(iv) Each mill placed under the Authoris& Caatroller is a 
body corporate under the Companiem Ad md has inde- 
pendent audit arrangement, under We' low. 



However, it is proposed to create review-cum-appraisal teams 
ja tlm BWoRel Textile Corporation to look into the performance 
of the mills in question periodically not only on the technical side, 
etc., but in their financial aspects also and, for this purpose, the 
National Textile Corporation proposes to strengthen its staff by 
suitably qualified persons. 

The Committee are unable to agree with the Ministry that it is 
not feasible to accept the suggestion of empowering the Comptroller 
and Auditor General of India to audit the accounts of the mills. 
The argument that i t  would mean duplication of audit work con- 
ducted by the Chartered Accountants and adlEitional expenditure 
of audit b unacceptable. The Committee, therefore, wish to reite- 
rate that in view of the large financial stake of Government in these 
mills, the Comptroiler and Auditor General of India, who is an 
independent authority, should be empowered to conduct a supple- 
mentary or test audit so that Parliament and the Legislatures may 
he made aware of the working of the mills through his Reports. 
The matter is of sufident importance to merit an e d y  action. The 
Committee may be informed of the action taken in this regard. 

Purchase of Pathini Tea Estate by Government-paragraphs 1.44- 
1.57: 

1.18, The Committee had commented on the purchase and 
management of the Pathini Tea Estate in paragraphs 1.44 to 1.57 of 
their Report. Commenting on the unsatisfactory features of the 
agreement entered into with the agent of the previous owners for 
the management of the Pathini Tea Estate, the Committee, in para- 
graph 1.58 (S. No. 10) observed: 

"The Committee, note that the intention of Government in 
purchasing the Pathini Tea Estate was to run it as a pay- 
ing concern and also to obtain control of an area of 
strategic importance. The estate was, however, continued 
to be managed by the agents of the previous owners. 
The continuance of the agents on an annual basis and 
relating the commission payable to them to gross pro- 
ceeds of tea crops, which were ?dmittedly unsatisfactory 
features of the agreement, acted as a disincentive to take 
up replantation and new plantation. Only in Novem- 
ber, 1969, attempts were made to lease out the estate on a 
long term basis. The Committee were not given any 
specific reasons for the delay of over three years in 
taking this step. They would like to know why the 
lacunae in the agreement could not be noticed and reme- 



dial steps taken earlier. They would 4t h  31ka t@ know 
the progress made in handing over the esWe b the 
proposed National Tea Company or to lewe it out on long 
term basis." 

1.19. The Ministry, in their reply dated the 24th February, 1972, 
have stated: 

"The main reason for purchasing the Pathini Tea Estate was 
because of its strategic importance and in the interest of 
national security. Government took it over on 1-2-1966. 
In order to woid disruption of production then agents of 
the previous owners against whom there was no adverse 
report, were allowed to continue to manage the Estate 
for a period of one year initially. This was extended on 
a year to year basis. 

The first agreement with the firm for managing the Tea Estate 
could be finalised only towards the close of 1966 and was 
executed in January, 1967. At the time of extending the 
lease of the Tea Estate for a period upto 31st December, 
1967, the proposal to lease it out on a long term basis was 
mooted. The details of long term lease such as 3 to 5 
years as well as other satisfactory alternative arrange- 
ments were considered extensively in consultation with 
the Tea Board, Ministry of Finance and Ministry of Law. 
In November, 1969, tenders could be invited for leasing out 
the estate on a long term basis (20 years). In all 
12 tenders were received. The offers ranged from 
Rs. 35,030 to Rs. 200,000. The response was poor. Gov- 
ernment were, however, unable to make a selection 
because none of the tendering firms was considered suit- 
able for the job. I t  was, therefore, decided that the 
existing arrangements might continue till the National 
Tea Co. consider the matter after i t  has been set Up. 
The conditions of the agreement have been revised suit- 
ably, effective from 1st January, 1971. The revised terms 
are indicated, below: 

(i) A Commission at 1% of the grosr, sale proceeds of the 
crop as against 14% fixed earlier. 

, (ii) A commission at 10% Ibf k nett gfofits deterdned. 
under Section 349 of the Qhpaniw Ad, W66 as a&fmt 
2% fixed earlier. 



11 'ke tease d d  with revised cooditioqs has b e  executed. The 
re$& &rms ark executed to give incentive to the managing agent. 
and tha hrking  of the garden is hkely to improve. 

It hit& been decided to set up a Tea Corporation in the public 
sector and its objectives include the management of any tea estate 
which Government may desire to take over. The Corporation will 
be asked to consider taking over this estate for management as soon 
as it is feasible. " 

1.M. ' h e  C d m r n k e  observ that Goverqment have not as yet 
aick;s%ladb in Pirih& out the $dti$ni kea Estate on long vrk 
b"a4, ?hey, however, note that fh= agreement entered into with 
the &&b of the previous o h e r s  for the nrakagement of the Estate 
has since been r e v M  in order to give an inee&e to the agent to 
show, net profit. The existing arrangement which is continued on 
a year to year basis does not provide incqmtive necessary to take-up 
;I?-&&tion ~ p d  new plantation. Tlua ,Conpnittee, therefore, wish 
i b  &&ashe that the management of the Estate should be taken 
d\& by the proposed Tea Corporation early. 

1.21. Referring to the delay in taking necessary action on the 
illegid occupation of a part of the Estate by a foreign government 
since 1962-63, the Committee, in paragraph 1.72 (S. No. 13) made 
the following observation: 

"The Committee further note that an area of 144.82 acres is 
occupied by a foreign Government since 1962-63. The 
garden manager of the Estate appeared to have reported 
the encroachments in writing to the Government of Assam 
only in May, 1967. The Committee are distressed Io m t e  
the serious lapse on the part of Government in having 
overlooked the illcgal occupation of a part of the estate 
by a foreign power which remained undetected for a 
long time and for which no effective steps seem to have 
been taken for recovery. The Committee would like to 
be apprised of the action and the result thereof" 

1.22. In their reply dated the 24tb Februgry, 19'72, the Ministry 
of Foreign Trade stated that a reply will follow. 

1.5a. h e  Committee had taken serious notice of the lapse on the 
part of Government in having overlooked the illegal occup~tion of 
a p+ of the Estate by a foreign power since 1962-83 which came 
to light, only in IgS'I a yemr after the purch~se n l  the E ~ t ~ t e  and in 
no't &ng effeetivg steps for it6 recovery. In their note the Minis- 
2541 LS-72-2. 



try of Foreign Trade have stated that a reply will follow. This can 
scarcely be c o n s i d e d  as satisfactory; indeed to put it miidl;p it 
indicates indifference. The Committee would impress upom the 
  in is hies of Foreign Trade and External Af i i r s  the necessity t o  
expeditiously intimate their explanation as also the action taken in 
the matter. . t 
Premature payment of Grant-paragraphs 1.118-1.134 

1.24. The Committee examined the question of payment of grant 
to Indian Jute Industries Research Association, Calcutta for setting 
up of a flbre conversion and product development unit as a part of 
its research activities. Referring to the absence of any condition 
stipulating a time limit for the utilisation of the grant, the Com- 
mittee, in paragraph 1.136 (S. No. 21) observed: 

"The Committee note that no specific time limit within which 
the grant should be utilised, was laid down by Govern- 
ment. The Committee would like Government to Iearn 
a lesson from this instance and ensure that a scheme 
from a private organisation seeking financial assistance 
from Government should be regulated by a realistic and 
well defined time-schedule for completion of the project 
and Government authorities concerned should satisfy 
themselves with due expedition about the actual progress 
made before releasing the funds. 

The Committee would like to be informed of action taken and 
detailed instructions issued in this behalf in consultation 
with the Ministry of Finance." 

1.25. The Ministry of Foreign Trade, in their reply dated the 5th 
February, 1972, have stated: 

"According to Rules 149(1) (a) and 149 (2) of the General Fi- 
nancial Rules, only so much of the grant should be pa<id 
during any financial year as is likely to be spent in that 
year and in the case of non-recurring gra'nts for specific 
objects, the ,order sanctioning the grant should also specify 
the time-limit within which the grant or each instalrnent 
of it is to be spent. The existing provisions therefore are 
considered adequate. 

Departmental instructions have, however, been issued ta all 
concerned (Annexure I to the n o t )  within the Ministry 
of Foreign Trade to keep in view the observations of the 



Public Accounts Committee and the relevant provisions 
of the C.F.R. before releasing grants-in-aid." 

1.26. From the reply of the Ministry, the Committee note that 
rules regarding stipulation of time limit for utilisation of grants, 
existed even earlier. The Committee deem it necessary that action 
should be taken for the omission to f~ l low the rules in not laying 
down specific time limit within which the grant given to the Indian 
Jute Inrlustries Research Association, Calcutta, should .have been 
utilised. 

Promotional efforts for the consumption of fertilizers-paragraphs 
2.17 and 2.18 (S. Nos. 22 and 23). 

1.27. Stre,ssin the need for promotional efforts to reach the tar- 
getted level of consumption of fertilisers by the end of Fourth Plan, 
the Committee made the following observations:- 

"2.17. It is recognised fact that a significant increase in fer- 
tiliser consumption is a critical element in the agricultu- 
ral strategy. Although the consumption of fertilisers has 
registered a substantial increase in the recent years, it has 
fallen considerably short of the targets. During the years 
1966-67, 1967-68, 1968-99 and 1969-70 against the targets of 
15.70 lakh tonnes, 21.90 lakh tonnes, 30.06 lakh tonnes and 
29.75 lakh tonnes the actual consumption was 11.01 lakh 
tonnes (17 per cent), 16.85 lakh tonnes (76 per cent), 17.60 
lakh tonnes (58 per cent) and 20.09 lakh tonnes (67 per 
cent) respectively. The continued shortfall in consump 
tion leads the Committee to the conclusion that the ferti- 
User promotion efforts of the Government are not effec- 
tive enough. The Committee hope every effort will be 
made to reach the desirable level of annual consumption 
by the end of the Fourth Plan so that the loss of Nutrients 
from the soil may be adequately compensated." 

"2.18. The Committee note that Government propose to set up 
a Fertiliser Promotion Council to undertake demonstra- 
tion of fertilisers and to bring akfout a large amount of 
coordination in the use of fertilisers. They hope that the 
Council will be set up early and it will enlist earnest 
cooperation and active participation of the States to achieve 
the targets of consumption during the Fourth Plan period!' 

1.28. The Department of Agriculture, in their letter dated the 
25th February, 1972, have stated: 



"2.17, The growth rate of fertiliser consumpti00 fmrn 1966-ti; 
to 1970-71 may be seen from the following table: 

Sear Cons~mpticn 
(in lakh tomes)  

From the above table it may be seen that there has been an 
increase in the fertiliser nutrknt (N-t-P, Ofi*hKa 0; consunlption in 
eyeEy year. However, there has been maximum growth rate in 
1966-67 and 1967-68 and it' has slowed down subsequently. This 
cobld be due to the following reasons:- 

1. Maximum growth rate observed in 1966-67 and 1967-68 
could be attributed to the break-throu'gh in the adoption 
of cultivation of high yielding varieties of wheat in the 
maximum area during this period and subsequently there 
was a marginal increase in area under high yielding 
varieties of wheat. 

2. There was no outstanding break through in the adoption 
of high yielding paddy varieties with the result that the 
expected targets could not be achieved. 

3. As stated earlier, after every year there is an increase in 
the fertiliser consumption with the result there is a 
larger base reached year after year, consequently the 
present growth rate decelerates. 

4 

A t  present, the Indian Council of Agriculture Research are 
iaying out National Demonstrations in  75 districts at the rate of 15 
demhstrations in each district. The aim of these demonstrations 
fs to show makimum production potential per unit area in per unit 
time by following package of practices including the optimum and 
balanced use of Tertilizers. The fertiliser ikhedliles in these 



in these *p?nstrations are to be based on soil test recommea- 
dhtions. Besides this, the State Government and the Fertiliser 
~ d u f a c t u r e r s  are also csrrying out promotional 
including demonstrations, h e e  soil testing and audio-visual 
programmes. 

Another important lnedium for promoting the fertiliser use is the 
Farmers' training programme. The farmers' training programme 
revolves around the National Demonstrations and while discussing 
the package of practices for high yielding varieties programme, due 
stress is laid on the application of recommended doses of P&K ferti- 
I:sers, Farmers are trained through peripatetic teams also. 

Government have also under active consideration a scheme for 
mxsjvc promotional programme in about 70 districts through 
intensive soil testing field demonstrations, farmer and dealer train- 
ing, audio-visual publicity and linking of credit, supplies and 
technical adivice" . 

"2.18. The Ministry of Agriculture has drawn up a centrally 
sponsored Fertiliser Promotion Programmee costing Rs. 3.0 crore 
during the remaining period of the Pourbh Five Plali. This has 
already been approved by the Planning Commission. Concurrence 
of Finance to the scheme is. however. awaited. The programme will 
be implemented in 35 districts in 1972-73 and 35 districts in 1973-71 
on an intensive basis. It  is based on 10 point progfamme which are 
a s  follows: . 

(i)  Massive demonstration pogramme in selected districts 
on a package approach in collaboration with the other 
demonstration programmes organised by the States/ 
Manufacturers etc. in respect of specific commodities like 
cotton, oilseeds, jute etc. 

(ii) Trnininp of V.L.Ws, Coop. Salesmen. Extension officers and 
other officers in proper fertiliser use and management so 
that they can assist the farmers on the efScient use of 
fertilisers. 

(iii) Training of farmers including farn) women in proper use 
and management of fertiliser in selected potential 
districts. 

(iv) Dissemination of information material on the use of ferti- 
lisers through personal contact. group discussions and 
mass communication media such as film, radio and tele- 
vision. 



. (v) Organisation of fertiliser festivals in the potentfa1 districts. 

(vi) Strengthening of the existing soil testing laboratories in 
the districts, setting up of new ones and provision of 
mobile soil testing laboratories and also strengthening 
the quality control measures at thc Centre and in the 
States. 

(vii) Increase cooperative credit facilities to farmers for ferti- 
Iiser use. 

(viii) Credit to be given in kind as fertilisers as far as possible. 
(ix) More selling points to be opcned in each block. 
(x) Linking of Commercial Bank Credit Programme with 

fertiliser on an area basis. 

The Programme will be implemented through the State Govern- 
ments. The Ministry also through this programme will coordinate 
the Fertiliser Promotion Programmes with all the other agencies 
including fertiliser industry in use of balanced fertilisers." 

1.29. Tbe Committee had already taken note of the fact that there 
has been a steady increase in the fertilisers consumption year after 
sear which however fell far short of the targets fixed. From the 
reply of the Ministry it is seen that the consumption during 1970.71 
was only to the extent of 21.45 lakh tonnes as against the target of 
31.30 lakh tonnes. At this rate it appenrs to he almost an impossible 
task to achieve the target of consumption of 55 lakh tonnes at the 
end of Fourth Plan perid. The Committee would like to he inform- 
ed of the level of consumption in 1971-72. They desire that Govern- 
ment should critically examine all aspects of the problen~ so as to 
take concerted steps to step up substantially the consumption in the 
remaining years of the Fourth Plan period. They also desire that 
the targets for consumption of fertilisers should hc fixed realistically. 

1.30. In this context, the present position of the implementation 
of fertilisers promotion programme may also he intimated. 

Distribution of fertilisers-paragraphs 2.49-2.61 
0 

1.31. Expressing concern over the malpractices in the remburse- 
ment of charges for transport of fertilisers by road disclosed by the 
Public Accounts Committee of Andhra Pradesh, thc Committee, in 
paragraph 2.62 (S. No. 30), observed: , 

"The Committee feels greatly concerned over the malprac- 
tices disclosed in the Third Report (1969-70), of the PubUc 



Accounts Committee of Andilra Pradesh regarding the 
claims of charges for transportation of fertilisers by road . 
which are ultimately reimbursed by the C;overnment of 
India. The charges for movement of ferti1i:;ers from 
various ports/factories to the points of distributionfcon- 
sumption in the Andhra State paid initially by the State 
Government to the District Cooperative Marketing 
Societies and private firms during the 3 years encling 1968- 
69 amounted to Rs. 3.77 crores. But the check exercised 
on the claims is not uniform and fool proof. Payment of 
transport charges was made without the transport really 
having been made. Thc Committee on Public Accounts 
of Andhra Pradesh have recommended that the Central 
Governme,nt should 'make a thorough probe into the 
whole question in detail nrit,hout any loss of time by en- 
trusting it to the C.D.T.' The Committee wo1.11~1 likc to 
kn u; t h ~  action tsken in the matter." 

1.32. The Department of Agrjculture. in their reply dated the 
25th Fetrruary. 1972, have stated: 

"The Public Acroirnt.s Committee of -4ndhra Pradesh Legis- 
lature for 19G9-70 had noticed that bows road transpor- 
tation claims had been prepared by District Cooperative 
Marketing Societies, privat? dealers e 7 c  Thtr matter had 
been a subject of discussion jn the both Houses of Parlia- 
ment. After consultirw the Sts.te Government, i t  was 
decided to entrust the investigation to the Central Bureau 
of Investigabion. On 23-6-1970 a formal complaint was 
filed by the Ministry of Agriculture. The matter has since 
been under investigation. 

2 The preliminary scrutiny and selection of cases by the C.B.I. 
showed that the total number of road transportation 
claims recaived during the period 196667 was about 3.000. 
After srrutinv of the records. the C.B.I. decided to take 
up for investigation in the first instance, only paid rnag 
transportation claims tendered bv private traders and 
parties. As the verification of the Jaree number of trans- 
portation claims was time-consuminrl and would take 
several months, the C.B.1, decided to take up the cases of 
some selected suspect firms for intensive and concentrated 
investigation in the first instance. The C.B.I. has since 
completed investjgation into 33 m i d  rnad transportation 
claims tendered by 7 firms of Cuddappah and Hvderabad 
and these claims have been found to be false either 



partially or in entirety. Appropriate legal action is pro- 
posed to be taken against the parties concerned. 

3. Further investigations are being conducted into similar 
paid claims tendered by other firms." 

1.33. The Committee note that, in pursuance of their recommen- 
dation, the C.B.I. have been entrust* to investigate the bogus road 
transportation claipls preferred by pryties 41 Aqdbra Eredesh and 
that the investigations are in pragress. The Committee desire that 
thc probe should be expedit4 and its outcome as well as the action 
taken thereon be intimated to them early. 

1.34. Stressing the desirability of thoroughly investigating the 
allegation that some of the people accused of defrauding Govern- 
ment were gztting direct allrtmeut from thc Central Government the 
Committee in paragraph 2.63 (S. No. 31) made the following 
observations: 

"The Committee would aiso like Government to thoroughly 
investigate the allegation that some of the people accused 
of defrauding Government were getting direct allotment 
of fertilisers from the Central Government. The Commit- 
tee would like to know if there was any mala fide intcn- 
tion behind such allotments and the action taken agamst 
all those found respons~ble for indulging in malpractices." 

1.35. The Department of Agriculture, in their reply dated the 
25th February, 1972, have stated: 

"Prior to November, 1969, supply of fertilisers from the 
Central Fertiliser Pool was made only against allotments 
issued by the Government of India to the State Govern- 
rrtenl~, manufacturers for market development prog- 
ramme, Commodity Boards etc., and no direct allotments 
were made to private distributors. Further, no supplies of 
even uncommitted stocks with the supplying units to 
private distributors or others without allotment from the 
Ministry were allowed. Tbe State Governments, in turn. 
used to issue &spat& instructions and on receipt of 
those, the supplying units of fbe Fool, maialy, the Food 
Corporation of India at  the ports, used to despatch the 
material to the consignees like the Cwpyative Societies 
or in certain States like Vqt e n g a l  to private distri- 
butors as indicated by the State Cfiyerameptg. 



During the latter part of 1969, due to failure of the State Gov- 
efnmqnts etc. to take delivery of fertilisers indented by 
them, (which, in turn, was due largely to drought condi- 
t i a y  aqq qt$er reasons etc.) stwks of imported fertilisers 
accumulated with the Central Ferlilisers Fool. There was, 
no account of this, heavy expenditure on storage, double 
handling, movement etc. and Government capital was also 
blocked up. St became essential to liquidate these stocks 
in the interest of the Government. It  was, therefore, de- 
cidetj in November, 1969 that stock which was wlth the 
Pwl's supplying units like the Food Corporation at the 
parts and CentralISlate Warehousing Corporation at the 
internal depots and was not required by the allottees like 
the State Governments etc.. may be disposed of in 'd~rect  
sal$, i.e., without allotment from the Ministry. to any 
registered deaier on 'first come first sewed' basis At thc 
same time, the licensing rules for undertaking fertillscr 
business were also liberalised and a system of simple 
registration introduced. As :, result of these steps and 
with vigorous sale efforts, it was possible to clear the old 
accumulated stocks with the Central Fertiliser Pool The 
total stocks of fertilisers in the country whic)l icent as 
high as nearly 9,75,000 tonnes on the 1st Ju!v. :970 
gradually came down to 3 fi2 609 tonnes 03 ? I - ?  30th 
November, 1971. 

2. Even under the above procedure. there was no direct allot- 
ment of fertilisers from the Government of India to private 
distributers. Normally, they were expected to contact the 
supplying units of the Central Fertiliser Pool. i.e Food 
Corporation of India or the Central & State Warehousing 
Corpor-" IS' godowns in different states direct for getting 
any "u. ..committed" stocks of fertilisers which may be 
avilable with them. Sometimes when the requests were 
received in the Ministry direct. they were guided .or re- 
ferred to the supplying units for issue of the sbcks depend- 
ing upon the information available in the Ministry. 

3. When the accumulated stock of fertilisers was brought down . . i s  mentioned above, the system of direct sale of m-com- 
mitted stocks of fertiliser without allotment by the 
Ministry was given up as far as private distributors were 
concerned, w.e.f. August, 5, 1971. Under the revised pro- 
cedure issued on the 5th August. 1971 and modifid on the 
14th October. 1971 direct sale of "un-committed" stocks 



of fertilisers by the supplying units without allotment by 
the Mlnistry is confined only to the State Governments 
and their agencies, cooperative societies, manufacturers for 
their market development programmes, Commodity 
Boards, Agro Industries Corporation, registered 
manufacturers and to such private distributors as are 
recommended by the State Agriculture Departments. The 
State Governments were also allowed the discretion to 
authorise the SWC/CWC to accept applications for ferti- 
lisers on their behalf. Only in one case so far i.e. in the 
case of hladhya Pradesh, the State Government have 
authorised the State Warehousing Corporation to enter- 
tain such applications direct on behalf of the Government. 

4. As far as the question of "people accused of defrauding 
Government and getting direct allotment of fertilisers 
from the Central Government" is concerned. it may be 
mentioned that no instances of this kind have come to the 
knowledge of the Ministry or reported to the Ministry. 
The Ministry did receive from the Andhra Pradesh Gov- 
ernment in August,, 1970 a list of 17 firms against whom 
prosecutions were proposed to be launched and which 
were to he black-listed. This list was circulated to all 
the snpplying units with strict instructions not to deal in 
respect of the Pool fertilisers with these firms." 

1.36. The Committee wanted Government to investigate tho- 
roughly the allegation that some of the persons accused of defrauding 
Andhra Government were getting direct allotment of fertilisers from 
the Central Government. The Ministry have stated that no instance 
of this kind has come to their knowledge or reported to them. In 
view of this the Committee would suggest that this matter also 
should be covered by the C.B.I. probe which has been referred to in 
the preceding recommendation in this Report and the results inti- 
mated to them. 

1.37. In paragraph 2.64 (S. Nos. 32 and 33) the Committee has 
dealt with the question of plugging loopholes in the matter of claim 
and payment of road transport charges in other States a# well and 
observed: 

2.64. From the dat? furnished by the Ministry, the Committee 
find that during the t h p x  years ending 1969-70 Govern- 
ment .of India have reimbursed road transport charges to 
the tune of Rs. 10.45 crores to various States. Out of this 
amount Rs. 9.42 crores i.e. 89 per cent pertained to four 
States, namely Andhra Pradesh (Rs. 3.51 crores), Maha- 
rashtxa (Rs. 2.61 crores). Mysore (Rs. 1.99 erores) and 
Tamil Nadu (Rs. 1.31 crores). The Committee suggest 



that 011 the basis of the findings of the Public Accounts 
Committee, Andhra Pradesh, it should be examined 
\:.hd!l.x ~ b s r c  !s any loophole in the matter of claim and 
payment of transport charges which require plugging in 
any of the lemalning states. 

2.65. The Committee note that the Government of India have 
since appointed an inter-departmental Committee com- 
prising the representatives of the Ministries of Food and 
Agriculture, Finance and Transport and Shipping, Rail- 
way Board. Food Corporation of India and a representa- 
tive of the State, to go into the whole question of trans- 
port and distribution of fertilisers. The Committee un- 
derstanG thal pursuant to a suggestion from the Com- 
mittee during evidence, a representative of the Comptrol- 
ler and Auditor Cenera'l of India was also associated with 
the Inter-departmental Committee to evolve a fool-proof 
procedure to prevent malpractices. They would like to 
be informed of the remedial measures taken and their 
eficacy i:-, putting a stop to these malpractices. 

1.38. ?':jc I)elm!*trnt~r~i of Agriculture. in thcir reply dated the 
25th February, 1972, have sta,ted: 

The Commit~ee on Road Transport of' Fertilizers has since 
submitted its report. The Government have also accepted 
all the recommendations made by the Committee. The 
following recommendations made by the Committee pro- 
vide suitable safeguards against recurrence of mal- 
practices as were brought to light by the Andhra Pradesh 
P.A.C.:- 

1. The farm fol- submission of bills by the consignee while 
claiming rembursement of road transport charges should 
be revised to improve it and incorporate a clear certifi- 
cate from the consignee regarding the actual transporta- 
tion of the fertiliser before the bill is forwarded by the 
State Government to the Centre. The refised form 
recommended is at Annexure 'A' $0 the note. 

2. The Committee recommends that each claim of reimburse- 
ment should be accompanied by a certificate by a 
Gazetted Officer nominated by the State Governments 
verifying: - 
(i) Actual transportation of the fertiliser by road 

between two points; 



(ii) Correctness of the djstance by the short@$ route; 

(iii) Reasonableness of the road transport charges claimed. 

In this context, the Committee feels that in reference to 
item (i) above, the verification of the actual transpor- 
tation of the consignment will have to be on the basis 
of inspection of documents and stocks of the consignee. 
The proposed form for this certificate is indicated in 
the Annexure 'B' to the note. 

3. In order to check malpractice, i t  is necessary to intro- 
duce the system of random sample check of indiwdual 
cases by inspecting parties of the State Governments 
and the Central Government during which existing 
records maintained at Octroi, Sales-tax, Forest Posts 
etc. should be made use of. 

4. The Committee also recommends that the fact that ran- 
dom sample checks are being conducted, should be 
widely publicised in order to create e deterrsnt fear in 
the minds of anti.soc;al elements. 

The recommendations at 1 and 2 above h a w  already been 
implemented ( v d e  copy of circular enclosed to the 
note). The proiorma of the bill and the certificates to 
be attached thereto have been prescribed after a great 
deal of deliberations by the Committee. I t  is hoped 
that the certificates required to be furnished along with 
the bill would provide sufficient safeguards against mal- 
practices in road transport of fertilisers. 

Regarding the recommendations of the Committee a t  S1. Nos. 
3-4 above, it has already been decided to depute Inspec- 
tion Squat+ of the Ministry to various States to conduct 
random checks of the claims in respect of transport of 
fertilizers by road. The first such team has already 
conducted the random check in Andhra Pradeih. Simi- 
lar checks aye proposed to be conducted ir, other States 
also. Act.ipn is being gkpn to have the fact of the ran- 
dom checks , , ' suitably" ,, > . . .  publicised. 

1.39. The Committce would like to know the 
checks carried out on the basis of the findings of 
P f 9 4 ~ h  W4 8 vkw to g~arpjpiq$ wbm i6 qw bphole  in 
the matter of daims and payments of t r q p m t  rk.~;q5s in any other 
C 



Skit@&. ' h e  acthn t&en to the looplio~es if any may also be 
.-fb*-* 
Enactment of Pest Acts-paragraph 2.97 (S. No. 36) 

1.40. Emphasising the need for speedy eliactment of Pest Acts to 
provlde for compulsory spraying in all the StateslUnion Temitories, 
the Committee observed: - 

The Committee note that in order to provide for compulsory 
spraying when necessary a Model Pest Act was framed 
and circulated by the Centre to all State Governments 
and 'Un'ion ~ & r i t b q  ~drnih'Wra~4iis. ;9s so& of the 
StAte and ~n!dn Territories hairk.& to &act pest Acts 
the Cominft'tke dSi+k %kit K e  &iLka%i'fity of &acting 
ne&ssary legiilatidn eai-ly should Be ih?'pressed upon 
txern. 

1.41. The Department of Agricult.ure, in their redly &ted the 
13th Ju ly .  1972 have stated: 

The State Governments,Union Territories have been asked t o  
take action for the enactment of recpisite legislation 
(copy enclosed to  the note). 

1.42. The Committee observe that the State Governments'Union 
Territories have been asked to consider the enactment of a Pest Act 
with a view to ensuring compulsory spraying of pesticides on crops. 
The Committee desire that the matter should be pursued closely so 
as to ensure compliance by all the StateslUnion Territories. 

Subsidy for spraying by Private Sector 

1.43. The Committee, in paragraph 2.100 (S. No. 39), had suggest- 
ed 3si examination of the reasonableness of the rate for spraying 
charged by the prit~ate sector as follows: - 

Spraying by private sector aircraft was subsidised to the 
extent of two-third of the cost Uf Rs. 8 per acre in the 
case of fixed-wing aircraft and Rs. 10 per acre on heli- 
copters upto 31st March. 1968 and 50 per cent thereafter. 
The Committee learn that Government do not keep a 
check 'on the actual cost of operation. As the cost of 
operation of Government units ranged between Rs. 5.18 
and Rs. 7.60 as against Rs. 3.27 per acre estimated in the 



project report, the reasonableness of the rate charged .by 
the private sector should be ,examined before releasing 
the subsidy in future. 

1.44. The Department of Agriculture, in their reply dated the 
13th July, 1972 have stated: 

Ministry of Finance have undertaken a detailed costing to 
determine the operatiohal charges of priva€e sector air- 
craft. This is expected to be finalised soon. The Public 
Accounts Committee will be informed about further deve- 
lopment in the matter. 

1.45. The Committee note that the Ministry of Finance have 
undertaken a detailed costing to determine the operational charges 
of private sector aircraft for the purpose of releasing the subsidy for 
aerial spraying. h view of the recurring financial implication, the 
Committee urge that this should be finalised and the action taken to 
revise the basis for the release of ;ubsidy. intimated to them within 
three monthr. 



CHAPTER XI 

RECOMMENDATIONS OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee are concerned to noie that as many as 100 cotton 
textile mills out of 660 in the country are sick and that the problem 
facing, these textile mills had got accentuated since 1965-66. The 
Committee consider that Government should have carried out a 
study in depth of the problems s-fflicting the textile industry and 
taken reme'dial measures to sustain the industry. 

[S. No.  1 (Para 1.35) of Appendix VIII to 28th Report of P.A.C. 
(5th Lok Sabha)] 

Action taken 

The Committte's observation has been noted. Government are 
aware of the problems of industry. Studies knve been made by 
different Committees appointed by Central and State Governments 
from time to time. These are:- 

(1) Ramaswamy Mudaliar Committee in 1952 whose observa- 
tion was "The industry is working with plant and machi- 
nery most of which is not only old but completely out- 
moded and the renewal of the machinery is an urgent 
problem of the industry. . . . . . "  

(2)  Joshi Committee in 1960 studied the requirements of 
modernisation and found that a rough estimated amount of 
Rs. 185 crores was needed for modernisation of the in- 

(3) The Textile Re-organisation Committee of Gujarat, a.nd 

(4)  Cotton Textile Committee appointed by Maharashtra 
Government had gone into the dftails of working of tex- 
tile industry more recently and also hela the lack of 
modernisation was one of the major reasons for the 
present ailments of the industry. 

(5) Lokanathan Committee in 1967 went into details of the 
closed units of Tamil Nadu. 



--From all these reports and studies as well information received 
from time to time from different departments of the Government 
and case histories of mills taken over under Industries (Develop- 
ment and Regulation) Act. The major reasons for sickness of the 
Cotton Textile Industry are as under: - 

(i) Non-availability of adequate quantity and quality of raw 
material a t  stable and reasoliabh prices. 

(ii) Unhealthy labour-management ~elationshSps resultMg i n  
strikes an3 lock-outs and consequent heavy loskes. 

(iii) Old and dilapidated equipfients in the mills. 

(iv) Mismanagement of available finances and malpracticbs in 
purchases and sales of raw-material, stores and finished 
products. 

(v) Bad management of available means of production and 
consequent inefficient production and losses. 

(vi) Diversion of generated funds without re-investing in the 
unit in modernisation. 

(vii) Financial difficulties arising out of under capitalisation 
and lack of working capital. 

(viii) General reluctance of public to invest in cotton textile 
industry because of the low profitability in recent years. 

While problems are identified they do not lend themselves to instant 
solutions because of (a) the limited availability of fihancial resour- 
ces both in local and foreign currencies. (b) The 3imultaneous 
necessity for encouragement of the weaker unorganised small scale 
sector of the powerloom and handloom industry (c) the fact that 
the mismznagemnnt in private sector unit would come to light only 
when the units after all sorts of efforts close down and (d) various 
other factors of economic balances and imbalances in other fields 
which indirectly affect the Cotton Textile Industry also. 

The legislative measures of Cotton Textile Companies (Manage- 
ment of Undertakings ahd Liquidation or ~econstruction) Act. 1967 
was adopted with a view to take over the closed anss ick  units. To 
manage the units taken over, National Textile Corporation was 
formed. Similarly State Textile Corporations have been formed by 
dikerent States. As at  present, 49 sick textile Onits ave been taken b- over out of which 17 are managed by National Tex I e Corporation 
as Au4~orised Controllers. Other units are indirectly controlled by 



National � ex tile Corporation as supervisors of Authorised Control- 
lers. With the increasing reepomibility of National Textile Cor- 
poration. It has been strengthened with technical, h m c i a l  and 
managerial experts, with regional offices in important regions. Na- 
tional Textile Corporation's functions embrace investigations into 
the  affairs of sick units taken over, working of those units. recom- 
mendations regarding investment, production, modernisation, pur- 
chase of machinery, stores, raw-material, kontrol over finances and 
recommendations regarding reconstruction of these units. I t  may 
be mentioned that the Central Government investments in the mills 
taken over upto the end of March, 1972 amount to Rs. 13.36 crores. 
While these investments are in the form of loans for working capital 
and modernisation, etc., when the companies are liquidated or re- 
constructed the investments would be in the form of share capital. 
In addition, the Central Government guarantees to banks for pro- 
viding cash credit facilities to four Authorised Controller mills 
.amounting to Rs. 6.22 crores. 

While the meaures mentioned above are taken for revitalising 
the sick units, taken over some of the other measures taken for the 
general welfare of the cotton textile industry as a whole can be 
listed as mentioned below:- 

(i) Treatment of Cotton Textile Industry as a “priority indus- 
try" for obtaining its maintenances spares and stores. 

(ii) Permission for replacement of machinery by sophisticated 
imported items in a restricted way. ResMction has 
become necessary in view of limited avaqability of foreign 
exchange and necessity to assist those units which contri- 
bute to export efforts. 

(iii) Offers of subsidy in the case of units producing controlled 
cloth with effect from 1st June, 1971. While not increas- 
ing the price of controlled cloth. 

(iv) Decision for expansion of spindleage and loomage in the 
Mill Sector. The intention is that spinning units should 
become viable production unit$. Additional loomage will 
step up production and exports. 

# 

(v) Government's efforts in increasing the production of 
cotton, the basic raw material and procurement of ade- 
quate supplies of foreign cotton whenever there is need. 

(vi) Reduction in interest rates on Bank advances towards 
cotton and kapas is under consideration of the CWern- 
ment. 

2541 LS-72-3. 



(vii) Announcement of grant of soft Idahs by ~ r i & s t r i a l ~ ~ h $ e  
Corpora-tition to export oriented uM4s. 

IMinistry of Foreigii Trade O.M. No. 

Management of 23 mills which were closed or on the verge of 
closure had begn vested in quthorised controller's appointed by 
Government under the Industries (Development and Regulation) 
Act, 1951. The accumulated losses of these mills which were 
Rs. 1607 lakhs prior to take over by the authorised controllers 
increased to Rs. 2636 lakhs subseqyently. The Committee desire that 
reasons for the continued losses should be gone into thoroughly and 
urgent steps ta'ken to liquidate or reconstruct the mills. The Com- 
niittee were, however, given to understand that orders have been. 
passed for reconstruction under Sub-section 2 of Section 4 of the 
Cotton Textile Companies (Management of Undertakings and Liqui- 
dation or Reconstruction) Act, 1967 in respect of 4 mills and for 
liquidation under Sub-section 1 of Section 4 of the Act in respect of 
two mills. 

[S. No. 2 (Para 1.36) of Appendix VIlI to 28th Report of P.A.C. 
(5th Lok Sabha)]. 

Action taken 

The studies made by the National Textile Corporation of the 
working of the mills, the management of which has been taken over 
by Government under the Industries (Development and Regulation) 
Act, have revealed that the losses in these mills are attributable 
mainly to the following factors: 

(i) The machineries and equipment in the& mills have been 
very old and out-moded; 

(ii) Inability to undertake the optimum profitgbjlity produc- 
tion programme due to a back log of physical constraints; 

(iii) Deficiency in technical exgertiae,~twiag to Ight oqf person- 
nel a t  the time of closure of mills and unwillingness of 
good people to come b sick tinits; 

(iv) The prices of cotton which constitute 50 per cent of t h e  
cost of. production of cloth has been generally ruling high 
in these y ~ s ;  

(v) Drain on mill's r&urc& has been cathed by' thk surplus; 
and disabled workers; and 



w) ~e mllls were generally in a bad State financially, 
teblmitMly irhd from the management point of view when 
their management was taken over by Government. 

2. In brCler to overhtne the dlfficurties in the& mills and to im- 
prove tJu tlrorking of the mill, the following steps have been 
laken:- 

(a) Cotton accounts for about 50 per cent of the cost of pro- 
dudibn of cloth. It throws . considerable strain on thr 
mills' ways and means position. To assist the mills in tnrs 
regard, the N?C operates a scheme tor the purchase and 
supply of cotton on a no profit no loss basis. During the 
last 3 years viz. (1864l-70 to 19111-72 upto December, 1971) 
of the operation of the scheme, about 2 I'akhs bales of 
cottoh valued at about Rs. 20 crores have been purchased 
and mpplied to the mills. 

(b) Under the past management, generally therc has been 
lack of modernisation and renovation of machinery and 
also lack of its proper upkeep. The NTC has started mov- 
ing fast to modernise, renovate the machinery in these 
mills with a. view to improve their profitability. The NTC 
has so far drawn up modernisation programmes in respect 
of 27 mills at the total cost of Rs. 12.50 crores. Order f o r  
machinery worth Rs. 2.1 crores have already been 
placed and orders to the extent of Rs. 1.3 crores are 
u h d a  finalisation. 

(c) The mills generally suffer on account of the existence of 
the surplus and unproductive labour. The NTC has. 
therefore, evdlved a scheme for the rationalisatian of 
labour without tears. Under the scheme superannuated 
and disabled workers are dispensed with the agreement of 
the concerned labour unions and after payment oE re- 
trenchment and gratuity compensation. Vacancies caused 
by such retrenchment are not filled. Thus the mills are 
helped to achieve savings in their Wage bill. 

(d) The financial, technical and managerial staff in the mills 
haw bWn strehgbhcned to knpove their edticiency. ' 

of the mills Is now headed by a m(Ct Executive 
Ofbet m a ConStaller. Pn orti& to m u r e  that there is 
w r  Control over the tlhances of these RLtIk, Financial 
Mviser and Chief Account$ gfflcef a* Wag appointed 
W b ? w m  they do not exist in the m&. 

@) Having regard to the acute paucity of qualified 
and also the long term requirements of the millsjCowo- 



rations, a scheme for building up cadre of Technical, 
Financial, cosff ng, Accountancy and Managerial Oflfcers 
has been launched. 

(f) Teams consisting of Technical, and Finance W c e r s '  of 
the Corporation pay visits to these mills off and on and 
make suggestions wherever necessary for improving 
their working and efllciency. 

(g) The NTC have recently set up performancecum-apprai- 
sal teams to undertake periodical appraisal and review of 
the working of the mills under Government management 
on a regular basis. 

(h) When the management of the above mentioned 23 mills 
were taken over by Government, all of them were in the 
red. (The management of one of the mills has been re- 
turned back to its owner as the Government of Maha- 
rashtra has purchased majority of shares in that mill). 
However, due to the above mentioned steps taken by the 
Authorised Controller as well as the NTC, 15 mills 
(Annexure) out of these 22 mills have shown profit 
according to the latest monthly reports available from 
them. It is expected that after implementing the full 
modernisation programme, other factors remaining the 
same, the remaining mills are also likely to be out of the 
red in the near future. 

(i) Out of the 22 mills mentioned above, the NTC has exa- 
mined so far the long term future of the 12 mills under 
the CTC Act, 1967, which has since been repealed and the 
provisions of which have been incorporated in the Indus- 
tries (Development and Regulation) Act, 1951. The 
CorporAtion have recommended 10 mills for reconstruction 
and 2 mills for liquidation. Government have so far 
issued orders for reconstruction in respect of 5 miil com- 
panies and for liquidation in respect of 2 mill companies. 
The cases of remaining 5 mills are at an advanced stage 
of consideration of Government. 

(jj Reports of Authorised controllers have been received in 
case of 4 mills which are being examined. The remaining 
mflla have, already been asked to submit their reports 
regarding the long term future of these mills under the 
above mentioned Act. 

whish .of Foreign Trade OM. No. 110211I29)71-Tax(G) dated 5- 
: lo-19721. 
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I Model Mills Nagpur Limited. . . . . . . . 0.98 - 0 . 2 7  3-55 1-93 I-gr 1280 

2 R.S.R.G. Mohta Spg. & Wvg. MiUs Limited . . . . . 0.94 1-15 0.84 1.50 1- 10 1-35 

3 Bcngd Nagpur Cotton Mills Limited . . . . . . 4 - 0 1  o - g  1-33 3-80 5'34 5-34 

4 M w  Milb Ltd., Kanpur . . . . . . . . 5-56 3-62 3-04 1-68 2-80 1-70 

5 New Bhopal Textiles Ltd. . . . . . . . . Nil 0'37 1 2  0.72 1-68 1.07 

6 Him Milla Limited . . . . . . . . . 4 - 2 2  - 0 . 5 2  0-38 0.34 3-42 N-A. 

7 Swadeshi Cotton& flour Mills Limited . . . . . . 0.35 4 - 1 3  -1.39 0-80 1-55 2- I0 

8 hhbhkshrni Mib Co. Ltd., Beam . . . . . . 0.21 0-18 N.A. 0.37 N-A. N.A. 

g New~eckondr Spg. & Wvg. Mills Limited . . . . -0.14 1-01 1-12 1-06 0.53 1.09 

10 Digvijj Spg. & Wvg. Co. K i t e d  . . . . . . . 0.15 0.01 0.28 0.93 0'70 1-70 

11 N c w V k t o r i n ~ C o . L ~ .  . . . . . . . . 1-77 1-63 1-91 0.07 0.49 NA 

IZ Himnbhai Mfg. Co. Ltd. . . . . . . . . 0.82 1-52 1-34 0.56 0.71 0.68 

13 Csmbodia Mills Limited . . . . . . . . 1-07 4 - 9 4  0.16 2-37 3-33 4' lr  

14 MabolPvni Mills Cu. Ltd., Bhavnagar . . . . , . 4 - 1 8  4 - 0 1  -1.86 0-26 I- 15 0.70 

15 ChbgaM Textile Mills Ltd. . . . . . . . 0.41 0.38 0.22 0.62 6.40 0.60 
- -. - --- 



in respect of textile mills which have been taken over by Govern- 
nhent, the Committee would like Government to put this opportunity 
tb effective w e  by po$eruising the Ai l s  taking into account the 
treluls of e o w w r  requirements within the counky a@ the export 
Market. They would also like Government to see how fry. the pro- 
duction in these textile mills could be ~ushined anql stepped up to 
meet requirements for comolo~ v@e,Ges of cloth Ghich are in 
demand by the public. It should in particular be ensured that the 
textile milk produce the cloth at most competitive rates so as to hold 
the price h e .  
[SI. No. 3 (Para 1.37) of Appendix VIII to the P.A.C7s. 28th Report 

(5th Lot Shbha)]. 

The recommendation has been noted for compliance. 

/Mnistry of Foreign Trade 0.N. No. 11021 1130j7lrTe~ (GI) &ted 
as-s-iml. 

Recommendation 

The malady that affiicted the mills arose out of a combination of 
factors such as gross mis-management, lack of funds, inadequacg of 
raw cotton, surplus staff, old and outdated machinery etc. The Corn- 
mittee understand that assistance is being rendered by the ffatlonal 
Textile Corporation in the purchase of cotton at economic pdces. 
The Committee feel that the long term solution lies i n  Wehsing 
the production of cotton in the country. Accordin$ly, they would 
suggest that a suitable =heme should be evolved to m u r e  that the 
production is stepped qp subatantially in view of the flrategic posi- 
tion of the textile iRdu@ry in ,the economy as a whole. 
fcSerial No. 4 (Para 1.W) of A p p d i x  Vhn, to #be PA.C's. 26th 

Beport ((5th Lok Sabha) 1. 

P o p ~ e d k  sotton pruduafdon in the cowltry has so far not been 
adqqugte 40 meet tbe @%tile jndus)ty's tutal requirements. Further 
the coPLon pmduced in &he coaaw ta naainly d hogt  staple vdety. 
Wwever, as a msuk d &orts mde, sthe country has npw started 
prodwing c h n  of $one steple varieties ahro, ouch ar Syjata, MCU4 
F/6CCU-5, Sea Idand Andrews, etc. To encourage the production of 



these, varieties, it has been decided to exempt them from the stock 
.control and bank ceiling for credits to mills. 

2. The responsibility for cotton cultivation as well as develop- 
ment is that of Miniptry of Agriculture. However, the Ministry of 
Foreign Trade is conceped ~ 4 t h  the cotton textile industry consum- 
ing cotton and i t  has'been taking keen interest In the development 
of production of cotton. It has been in close and continued touch 
with the Ministry of Agriculture and Planning Commission for pur- 
suing the schemes for the increased production of domestic cotton. 

3. The Ministry of Agriculture has since evolved an Intensive cot- 
ton development Scheme Annexure involving an expenditure of about 
15 crores aiming at quicker development of cotton production. 

subsidy arrangements for rain fed areas have been liberalised under 
the scheme. The salient features of the scheme are-  

In the irrigated areas, six districts in different States would 
be covered. 
As regards non-irrigated areas, approximately 140 lakhs 
hectares spread over seven districts in different States 
would be covered. . 
It is expected that during the last three years of the 
Fourth 'F'ive Year Plan, it will yield additional 3 6 lakh 
bales in 1971-72, 4.2 lakh bales in 1972-73 and 4.8 lakh 
bales in 1973-74. 

result of the scheme would be assessed after a rcosonable 

f MbisCty of Foreign Trade O.M. No. 11021 ;131:7I-Tex(G) dated ztwisnr. 



ANNEXURE 
MINISTRY OF AGRICULTURE 
(DEPARTMENT OF AGRICULTURE 

INTENSIVE c o m a  DISTRICT PROGRAMME 
INRODUCTION 

Present cotton situation 
1. The cotton production in the country has more or less remain-. 

ed static at the level of about 5.0 to 5.5 million bales, during the past 
five years. When the seasonal conditions were particularly adverse, 
the production dropped to even further low levels. Although the 
Third Plan target was seven million bales, the estimated production 
was only 4.76 million bales in 1965-66. The highest production level 
reached so far is 5.66 million bales during 1964-65. .Even in a normal 
year, the country is deficient by about 0.7 to 0.8 million bales which 
are made up by imports costing some Rs. 85 crores in foreign 
exchange. During the current year, the shortage has swelled to over 
1.3 million bales on account of massive outbreak of pests coupled 
with incessant heavy rains in Maharashtra which were responsible 
for a crop loss of about 6 7  lakh bales in that State alone. 
Existing Cotton Development Programmes 

2. The Government of India in collaboration with the State Gov- 
ernment have been implementing several programmes for raising 
cotton production of which the major one is the Centrally sponsored 
scheme covering about 0.47 million hectares. This scheme is being 
supported by demonstrations on plan protection, foliar application 
of urea and other improved techniques including the use of new 
varieties. In addition, co-ordinated cotton development schemes are 
being operated by the States under which the multiplication and 
distribution of improved seed is being carried on. A few States are 
also implementing package programmes to a limited extent. 

3. Although these efforts were expected to raise production subs- 
tantially, the progress has been somewhat slow chiefly because the 
outlay was inadequate and the available resources were widely dis- 
persed. Further, because of the critical food situation, the State 
Governments we're preoccupied with schemes on food crops and 
cotton was relegated to a secondary position. AB a result, priority 
in allotment of fertilizers, pesticides etc., was aesigneif to iooa cfom 
and in some States even restrictions were placed on irrigation water 
for cotton. These led to stagnation in cotton production. 



Appraach to future cotton devebpment 

4. The time has now Lome to give cotton more serious attention. 
than hitherto and to make a determined efTort to boost production on - 
the lines being done in the U.A.R., Sudan etc.. In these countries, 
varietal zoning is done by legislation, the optimum sowing period. 
is prescribed for each zone and irrigation water is made available to 
ensure its adoption, pure seed is provided by the State and no other 
seed is allowed to be sown. In fact, except for the seed meant for 
sowing, all other seed is directed to the crushing plants straight from 
the ginneries. Inputs are made available on credit right in the. 
villages. There is an elaborate system of scouting for pest incidence 
and the whole governmental machinery is mobilised to fight the pests, 
when their incidence assumes significant level. In fact, the entire 
cotton production operations from sowing to harvest, pooling, 
ginning and marketing are regulated by Government agency. It is. 
under these conditions that production and quality are being main- 
tained at a high level in these countries. Perhaps, the Government 
of hd ia  may have to take some bold steps on these lines in not tow 
distant future if our production is to be stepped up. 

5. Meanwhile, the possibility of intensifying the work under the 
prevailing conditions has to be considered. The problem can be 
viewed from two angles: one, from the long-term point of finding a 
lasting solution and two, a short-term plan for achieving immediate 
results. 
Long-term Plan 

6. As regards the long-term plan, the aspects which merited 
primary attention were: - 

(i) intensification of research to produce new high 
and short duration varieties and develop suitable tech- 
nology for raising the yield level particularly in the rainfed 
areas, 

(ii) exploiting the additional irrigation potential from new 
projects like Rajasthan Canal, Nagarjunasagar, Poocham- 
pad, Tunghabhadra, Puma, etc. toDaugment the area under 
irrigated cotton; and 

(Hi) extension of cotton to new areas like the fallow lands 
after paddy in West Bengal during rabi season. 

The success of the long-term plan will mainly hinge on researk 
whiah ahodd receive urgent attention from the Indian Council 05 
Agricultural Research as well as the Ministry. ., 



.Short-term plan 
7. As regards the short-terw plen, the maip mphosio should be 

on raising the yield level per hectare, as there is ~racticallp no 8COpe 
for immediate increase in area. For this purpose, ahi t8  has to be 
laid on both Varietal change as well as the adoption of new agro- 
teahniques. As for varieties, previously the accent was on improve- 
ment of quality. However. recently a high yielding variety, EFybrid- 
4 has been developed and with its quick expansion together F t h  the 
adoption of new technology it should be possible to increase the pro- 
duction subtantially. This work would receive necessary attention 
under the existing Centrally sponsored ~cheme whfch would be re- 

,oriented for the purpose. An additional production of a b u t  3 to 
3.8 lakh bales is expected to accrue frdm tfiis and the other existing 
programmes. 

8. Wen with this expected additional production, there would 
still be a d e b i t  d about tour to five lakti bales as our present imports 
.are of the order of seven to eight lakh bales. Zt is, therefore, neces- 
wry ta intpIeqlent a massive programme, particularly in areas where 
the extension of Hybrid4 i s  not feasible and where the yield level 
of the ordinary ~ i e t i p g  varieties l?aa to be stepped up through 
intensive measures to bridge the gap in production. 

9. The total cotton areas of about eight million hectares in the 
-country is spread over 11 or 12 States. Out of this larqe area, the 
irrigated crop comprises only 1.4 million hectares or 18 per cent of 
the total. The remaining 82 per cent is rainfed. As the conditions 
and the problems of the irrigated and rainfed areas are totally 
qffgrent, , . a , s ,  e a ~ h  would need a separate aqproacb with ?u&ble t q h -  
nology. It is accordingly suggested that an Tnfensive Cottgn b$+ict 
Programme on the basis of a concentrated area approach might be 
implemented in the irriqatsd area md a sfmilar'Programmd with 
suitable moditlcations taken up in the rainfed' area. fie details of 

?he'Programme are given in s u b q u e n t  paragraphs. 

10. One redeening fdature in the case of higated area is that 
although it is spread out in some 55 l e M c t s  of fire'eountry, more 

gramme in this Wlt is bound to ykld e w  and, 



,Criteriu for selection of districts 

11. The flrst criterion that should govern the selection of districts 
for implementation of the programme in the irrigated area should 
be the axoUe$ility of compact blocks of such magnitude as would 
yield an additional production of at least 50 to 60 thousand bales so 
as to mpLI an impact on the total output. The districts also should 
be sucb that the level of consciousness amongst the farmers for 
adopting the recommended cultivation techniques is fairly high and 
where suitable infra-structure has been built up to take in a massive 
programme. I t  is also desirable that the district should have fairly 
well develop co-operative structure particularly for advancing insti- 
tutional crop loaps to meet the farmer's requirements of inputs 

Districts selected 

12. On the basis of the above criteria. six districts could be 
selected in the irrigated belt. The names of these districts and the 
area that could be covered by the programme during the three years 
.are as under: I 

S t u c  District Tatal Area proposed to be covered 
area during 

1971-72 1972-73 1973-74 

[(in 'ow hectares) 



Potential in selected districts 

13. The large number of demon&ations laid out on farmer's,. 
holdings in sizable areas of two to twenty hectares as well as the. 
efficiently run package programmes have clearly indicated that the 
present yield level can be appreciably raised' through the adoption* 
of all the recommended practices. The yield data recorded from the 
demonstrations and package areas in the five States mentioned" 
above are summarised below: 

yield of lint (Kg. per hectare) 
State 

Demons- Control Percent- 
tratiw plot age of in- 
plotipack- crease m 
age area demons- 

tration 
plotlpack- 
age area 

Guiarat . 446 32 1 39 

The above data indicate the potential due to the adoption of im- 
proved agro-techniques only but if the varietal improvement is also 
taken into account, the increase will be still more, particularly in 
Baroda district where the high yielding type, Hybrid-4, can be 
extended. 

14. Coming to the potential in the selected districts, the present 
average yield in Ferozepur and Bhathda ranges from 350 to 370 kg. 
against the State average of 346 kg. The nitrogen intake in these 
districts is at present about 35 to 50 kg. against the optimum dose of 
70 to 80 kg. per hectare. The average number of plant protection 
treatments now given is two or three as against eight re- 
commended. By laying .stress on fertilizer application and adop- 
tion of full plant protection schedule, the yield level can be raised 
to about 500 kg. 

* < ( r . - 1  . . a + ,  

15. In Hissar, the average yield is presently 350 k'g. ddnpared to 
the State average of 314 kg. Here, not, only the intgke pf fertilizer 
i s  low but 'tbd plant population is also dn,' as tlid f h e k  generfly 
use low seed rate, Further, this district is prone to severe infesta- 



tion of bollworms and other pests which can be controlled if a sys- 
ctematic plant protection schedule is followed. By taking care of 
.these factors, the yield can be raised to about 485 kg, per hectare. 

, 
16. Although Ganganagar district is one of the most potential 

areas for American cotton with favourable agro-climatic conditions, 
the present average yield is very low at about 170 kg. per hectare, 
the State average being 91 kg. The main reasons are the irregular 
supply of water and lack of adequate fertilization and plant protec- 
tion. Here also plant population should be maintained at the 
optimum level.' By adopting all these measures, the yield level can 
be increased by about 314th bale per hectare. 

17. The current average yield of cotton in Baroda is about 190 
kg. as against the State average of 170 kg. The existing varieties are 
-Gujarat.7, Deviiaj and Digvijay. The new high-yielding cotton, 
Hybrid-4 is gradually spreading in the district. Worts should be 
made to saturate the entire irrigated area in the district with it. With 
this switch-over and proper fertilisation and plant protection, it will 
be possible to raise the yield to about 325 kg. i.e. an additional yield 
of 135 kg. per hectare. 

18. Coimbatore district, where cotton is mostly irrigated by wells, 
gro .; the two finest quality cottons in India, i.e. MCU-5 and Sujata. 
The present average yield in the district is about 300 kg. against the 
State average of 207 kg. If the improved techniques are adopted 
over the entire areas, the yield can be stepped upto 480 kg. i.e. an 
increase of 180 kg. per hectare. 
Strategy 

19. The main strategy for securing additional production in the 
irrigated area would consist of: 

(i) coverage of the entire area by pure seed, ensuring opti- 
mum plant population and adoption of other improved 
cultural practices including weed control and any new 
technology. 

(ii) application of full recommended dose of fertilisers includ- 
ing foliar application of urea along with new chemicaIs 
like Cycocel. a 

(iii) adoption of full recommended schedule of plant protec- 
tion on prophylactic basis along with crop sanitation 
memures. 

div) iipreading of new varieties u and when made available 
by the research workers. 



A largt ntirtlb* of dkhdnskraticyls 'would be laid out ta c a ~ b w b a b  
end MuUte %e h& on the benehts accruing tram the rtrebgp 
mentWW ab&. Th$"di! %void13 alio include the latest varieties on 
the assembly line of the breeders so as to assess quickly ttreis paten- 
ti81 b a r e  lhmtfiing a large extension programme in later y e m .  
Fkld &M M h  tranbport Would be provided on an intensive basis 
fof mmtbg Bh fhdividual farmer approach. Keeping in view the 
abme strate&, the pkckage of practices to be followed is outliaed 
blow. 
Package of practices Seed 

20. The basic input is improved seed and the entire area under 
the programme should be covered by certified seed. At present the. 
Production of Nucleus and Foundation seed is being taken up on 
Stete Governmentl University Farms under the Centrally sponsored 
beheme and this arrangement might continue for these two stages. 
fPecattse of the likely loss in the seed transactions, most of the State 
Agriculture Departments have drastically curtailed their seed multi- 
plication(procuiknent programme from 'A' class onwards with the 
result that the seeds available to the farmers are of doubtful purity. 
To overcome this difficulty and to link the subsequent stages of seed 
multiplication, the following steps are suggested: 

(a) The facilities available at the Central,%tate Farms might 
be fully utilized for raising 'A' class, and if possible a part 
of the 'B' class stage dso, for which purpose the Founda- 
tion seed produced by the Departments/Universities should 
be supplied to them. It would be necessary for the State 
Farms Corporation to equip itself adequately with ginning 
machines so that the kupp could be processed on the. 
farms themselves and pure seed delivered to the State 
Agriculture Departments. 

(b) The Co-operation of the National Seeds Corpwation might 
be enlisted to the maximum ,possible extent, particularly 
for the newly released varieties and pre-release mul t i~h-  
cation of the most promising strains. For this purpose the 
Corporation might be strengthened by providing additional 
ulirfb, if hecekary. 

(c) The ~ e ~ a r t m k n t s  themselves should organize state-wise 
multiplicatiod on a bigger eak, hove the &ma properly 
rogued a d  the pFoduce pmkd. In this respect, the Cotton 
Corporation of India should come f o r w d  to procure 
pooled kaPaa of the rogued area giving due premium for 
ib add Iqutllifg. 'Ib kntllrme 4* SW qoW&s, the 
premium given by the T h p a M  oh acdo& of purity 
of the seed should also be passed on to the farmera. This. 



will not only h i p  to place the whole seed  multiplication^ 
pm@W~R'ie on a sound footing but would also be a source 
b l  'e%couragement to the seed producers. The involve- 
ment of the Cotfan Co+poration of India in the seed pro- 
curement programme is essential because the State Gov- 
ernm-enti aye unable to procure the seed farm kapas owing 
to 'the ~ e a v y  outlay required and the difaculty in market- 
ing the lint. After the seed is received by the Depart- 
ment, it will have to be further processed, cleaned, tr&ated, 
bagged and transported to the consuming centres before 
dlstrhftion to the farmers. All this will involve addi- 
tidnal eXpenditure thereby adding considerably to the cost 
of the seed. To enable the Department to sell it at reason- 
able rates, the cost of the seed might be subsidised to the 
extent of 25 per cent during all the three years. The 
s h e  facilities might also be extended to the National 
Seeds Corporation and other agencies for seed handled by 
them. 

Varities 

21. The position with regard to the existing varieties and the new 
ones on the assembly line of the breeders in the selected districts 
is sunhmarised below : 

Stdte!District Existing Xew Salient features of new 
varieties. val ie t ies varieties. 

released, 
expected 

t u  he releaseri 

Ferozepur . 4 2 1 ~  Superior in quality md about 
16% higher yield *an .320F; 

Bhatinda irader advance stages of trial. 

Hiesar . . 11-14 .P?-9 Shorter in duraticn, hieher pield- 
PS-10 ing; yet in preliminary trials. 

s r i l m g ~ r ~ u  , *OF RS-79 Superjor to 3aoF $ &Id & qu+fly; ytt in p r e k h u ) ,  
tthle. 

.---, < - - - -  ~ 

3943 and hGV better quality. Ccm; 



- - .  . ..-- 
State/D attict , . Existing Ncw Writ fsrtqo~ of new 

Varieties Wisties VIlri~tWo, 
rebawd/ 
upeded to 
be hltaaed 

.- - 
act plant body, earlier and 

!&her yieldgg than Digviiay 
w~th mme quality. 

TAMIL NADU 
Coimbatore . , MCU-I MCU-5 Higher quality cotton with better 

MCU-3 yield !he? MCU-I, rapidly . spreadmg m the tract- 
Suiata . . Superfine cotton, being extrndcd 

on put  of the irrigated area. 
Suvin Eaual in quality to the best 

imported Egyptian ; in advan- 
ced trials. 

22. It will be observed that except for MCU-5, Hybrid-4 and 
.Sujata, the other new varieties are in advancedlpreliminary stages 
of trial and it will take some time before they are released. Mean- 
while, seeds of the existing varieties wilI be distributed under the 
programme. Simultaneously, seed multiplication of the most promis- 
ing ones, viz. IAN-579 (188), 3943 and Suvin should be taken up so 
that large areas could be covered by them immediately on their 
.release. 
Marketing of super fine variety Sujata 

23. In the case of Sujata, which is a superfine variety suitable for 
import substitution, special exphasis would be Iaid on its production 
in sizeable areas in Coimbatore district. For this purpose, the 
Cotton Corporation of India may be involved in undertaking the 
marketing of the entire produce at prices remunerative to the gro- 
wers. The Textile Commissioner Government of India, might be 
requested to allot this cotton to specific mills and to that extent 
reduce the import quota normally allotted to such mills so that the 

.marketing of the entire produce is assured. 

2 4 .  The application of fertilizers at the recommended level in a 
-key factor in the success of this programme. Presently, the dose 
generally applied by the farmers is only about half the optimum., 
Efforts should be made to persuade them to apply the full dooe. TO 
,encorirafge them to do so, institutional credit for the supply of fertl- 
.liseri as well as other in2ut.s on credit should be arranged by the 



25. mfs fs h e  fatbr that should m . v e  haxlmm &tenti& 
under the pP&@amme "s'ince it i s  now lagging far behind in many 
States. A minimum of six sprayings should be taken up a M  thle 
schedule should be flnalized in consultation with the reasearch 
agency /Agriculture University of the State. Both ground spraying 
d i d  efla m a w  t t d d  & h M i & l ~ o  as to en- that HO area 
ii4 left UPipkbW%ed kr& $eft& ghd &%age?.  he methods adoptable 
ate #V4!4l ah All?&Jk ?v. Po ihduce tbe powem to adopt the 
t % t o m d H  kk?&dtrb, a ddb?4idg of 28 per cent for the first three 

Ihd ld.3 fM ~ e f i t  kir the Msiqueht  three might be provided 
om pkttWM%. '!% ef&ih@d 3tIbsidy foi the latter three sprays 
would be available when these are undertaken throu h aerial spray- ? mgs departmentally or an apjmved organization. Fur&&, i subsidy 
of 25 per cent on both hand 
evb$eat #, a ~~ gi Rd: S$(J fk) 
&rim dl the Wee y ~ & .  WbM6 
te embk the W m~lbrWit$ tb 
with -ten fsz M e  to tl% fir)neH & iidhhdi r w .  - 

27, The demonstrations conducted in tfie northern 2une hPve re- 
vealed that it is possible to increase the yiW uf cattan by about 18 
to 20 per cent with a single application of cycocel. This might, 
therefore, be included as one of the package ,of practices for raising 
the yield in the districts of Ferozepore, ~ha t inda ,  Hissar and Srigan- 
gan nd a subsidy of 33.3 per cent provided on-its coat fur  all 
the years. h o n s t r a t i o n s  on its use on Hybrid4 might abo 
6e cozi;dudbcl in Gujarat State. The possibility of manufacturing the 
chemidal wifhin the country should be eqlored and in the meantime 
arrah&nenb tor its impart may be made, so that it could be used 

tk c u r r a t  semen it&. 

1- 
h @ m d  ft. to Be tali& a@ in d e  &iih$ng irr ipteb 

area but care is required to be taken to enavre prop6< suppfy bf 

I 2541 L S - w .  - \ 
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water. Timely sowing d cot- is quite iawmtial Eor wefzring maxi- 
mum yield. This can be done only if the irrigation water is releami 
well in time particularly in the canal irrigated districts of the nor- 
thern zone mentioned above. The State Departments of Agricul- 
ture should keep a close liaison with the irrigation authorities so as 
to emire timely and adequate supply of irrigation water. 

. Credit 

29. The success of the programme would largely depend on the. 
extent to which the inputs are actually used by the farmers. To 
ensure' this, the inputs should be supplied to them on credit. In. 
Gujara't, where Hybrid4 is being grown, institutional loans are 
already available to the farmers but in other areas, the State Gov- 
ernments should make necessary arrangements to provide such loans. 

Demonstrations 

30. Demonstration plots of + hectare each would be laid out on. 
farmer's fields in all the districts mlected under the programme at 
the rate of about two demonstrations per FieldrnanlAgriculturd Sub- 
Inspector. In these plots the latest imgroved varieties and the new 
technologSl developed would be employed. These would also be 
extended to cover pre-release varieties to assess quickly their poten- 
tial so that large production programme could be launched without 
m y  time lag. The yield data from these demonstrations should be 
regularly recorded and publicised for the benefit of the farmers. 
Field days might also be conducted on these plots where the farmers 
from the neighbouring areas would be invited to participte and 
study the techniques employed for raising the yield level. The inputs 
required for these demonstrations, namely, seed, fertilizers, plant 
protection chemicals, weedicides etc. amounting to Rs. 400 Iper hectare 
would be provided at 100 per cent subsidised rate. 

31. One of the main lacunae in the past has been that it has not 
been p d b l e  to make the inputs available to the fanners fn time 
in the villages. For 'the success of this pogramme, all the vital 
inputs should be provided within their easy reach. For this purpose, 
more sale depots might be opened and facilities provided for the 
purchase of inputs on credit from them. With these arrangements 
PDld the :other hcen'tives mentioned, above, tt shouldT ,reasmabfy be. 
possible to enme h e  adoption of $1 the rpzynepded practices 
by ah fanners. 



B. RAINFED AREA 

Approach 
82. In the case of rainfed area, there is an element of unice'rtainty 

involved because of the variation in the rainfall and other climatic 
conditions. It may not therefore, be possible to embark straight- 
away on a similar massive programme as in the case of irrigated 
cotton. However, unless this area, which constitutes 82 per cent of 
the total is also tackled it will be difFlcult to reach the production 
target. Therefore, to begin with, a suitable programme on a pilot 
basis may be taken up in this area. As the farmers here have to 
be further educated, particula~ly to gain confidence for making 
investment on inputs, the approach should be one of demonstrating 
to them in a few but sizeable compact blocks the advantages from 
the adoption of a combination of all the improved practices. S:mul- 
taneously, a few selected measures which are most potent could be 
extended over a limited area. 
Scope fot higher yield 

33. Demonstrations conducted in the past have revealed that by 
the adoption of some of the improved techniques, the yields could 
he considerably stepped up as indicated in the table given below: 

Yield of lint per hectare (kg.) 
S u t c  ----------- - -- - 

Demonstration Control Incrcssr in yicld in 
plot/packope plot. demonstraticn plot/ 

area package rea. - 
Mdhya Prrdesh . . . 365 238 127 

34. In the light of the above, the programme in the rainf& m a s  
wwld  consist of: 

(i) Intensive pilot demonstrations ;n compact blocks where 
all the known techniques would be employed to demons- 
trate U e  maximum potential production, and 

(ii) Expanded programme on somewhat larger a r e a  where a 
qew selected techniques will be *en up ,with yiey to 
Wd$llingl confidence amongst the 'farhers, regarding &em 
efficacy. 



q. Accordingly, for the imp1ementa;tion of the prommme, the 
f,oPW$ng-se.ve units are k l k t e d  in . the . predominantly . , rkinfed cotton 
k&3: r 

Total Area (hectarts) selected 
State District cco uniTer 

fv - 
cotton 1irr.m sive ' . B L P ~ ~ C ~  

- - -  ____- -- 
The same area would be tackKd-during al=he three years from 

1971-72 tD 1973-74 in d e r  to fully convince the farmers and enthuse 
them to take up larger, programmes eventually. The ultimalte abject 
would be_ to expand the. pTogr8mm so as to cover the e n t h  area 
under cotton in each district. 

di). wf+ d k W  & P C W ~  v- padicdarly American 
varieties in place of Desi types. 



(iv) Fohar applicatl&d &a. 

(v) Adoption of recommended plant protect~on -it,->. 

' w' w&f$%#I tec&fq&k like #&p plo~@~rrg, cd3%%? 
, bunding, tied-ridge system, etc. 

(vii) Adoption pf inter-croqng of cotton wlth Soybalpa, 
mofig, Wick gram, etc. tB itf&ase the returns from 
unit area. . .  - 

mWtfid ~ o f & & o n S t ~ f 8 7 : n s ,  tN5 full cost of inputs m o W -  
ingte Re. a00 per heetare may be met under this programme. 

(li) foliet. applicrttion of'utea, and 

r.ct Uy 
:$;$ (-, 

he released - _- __ _-_ - -- --CC-.--C-CLCI-C.-.----C --.- _. 



I)& . . . Lcrrni ,G.S. 23 ' Higher ' dnning 'butturn in 
Jnvwthu rdvmeed stage of trial. 

Tamil Nadu : 

All the above new vnrieties are on the mgc of release and , 
their prc-release wed rnultipliation might be rakcn up 80 
that law are@ could be cwered immediately on their reluso. 

Meanwhile, the c¶istributlon of the existirig varieties might con- 
tinue md a mbd* of. 25 per cent on the cost of seed might be 
Inovid& sr in the case of irrigated. are?.. , . ,*. 

I , . . Tr. 
FertiIiaers and pesticides 

39. The best period for application of fertilisers under, rainfed ' 

conditions is at the time of sowing. However, because of the un- 
certainly 'of the crop itself, the fanners do not adopt t& measure. 
The recommended dose of fertiliser is 20 kg. Nitrogen per hectare. 
'In order to induce the farmers to do so, it is necessary to make the 
fertilisers available to them on credit. 

The basal dose of fertilisers has to be supplemented by foliar 
application of urea. Whenever it is not possible to apply basil dose 
of fertiliser, about 40 kg. of urea would be necessary per hectare. 
This can be given in three foliar applications combined with insecti- 
cides. For foliar application, the cost of urea may be subsidised to 
the extent of 50 per cent during the first two years and 25 per cent 
during the third year. 

In the case of pesticides, a subsidy of 50 per cent may be providea 
for three treatments during the first two years and 25 per cent during 
the last year. If aerial spraying is undertaken,' 25 per cent of the 
operational cost may be met in all the three years. I2 the area is 
taken undea. endemic programme, the pattern of assistance of that 
scheme would be applicable. In regard& equipment 25 per cent 
subsidy, subject to a maximum of Rs. 200 per equipment, might be 
provided during all the three years as in the carrc of irrigated areas. 



... 
A subsidy of 33.3 pa. ant ba weediides, etc.; &odd'"% hVaikb1e. 
Suitable provisions might also be macje to en~ble  the &ate ' ~ e ~ a ~ t e  
ments to purchase some equipmenb along with spare parts to ba wred 
out to the farmers at nominal rates. 

41. h in th4 case of the programme for irrigated area, institu- 
tionad loans might be arranged by the State Governments for supply 
of inputs to the farmers. 

Supervisory staff 

42. The suggested programme for both irrigated and rainfed areas 
would be the moet important one for raising cotton production during 
the Fourth Plan Period. Therefore, it has to be implemented em- 
denfly, properly and in toto. For this purpose, adequate s M  hap 
been prwided at project and district level but for overdl supervision, 
co-ordination and guidance, it would be necessaxy to adequately 
strenghen the staff at the Directorate of Cotton Development ahd 
in the Crop Division of the Ministry of Agriculture for devoting 
whole-time attention. 

Training facilities 

43. The co-ordinating as well as the fleld staff in the States should 
'be given adequate training so as to be of real assistance to the 
farmers. While short refresher courses for the ofacers in charge 01 
the programme in each State might be arranged at a centre like 
'Coimbatore, the officers themselves might in turn impart training 
to the field staff under them. 

44. The progress under the programme should be evaluated on 
a continuous basis so as to assess its impact and locate bottlenecks, 
i f  any. This work might be entrusted to the existing unit under 
the Planning Commission or a separate unit might be created for 
the purpase. Regular crop cutting experiments might also be con- 
ducted to evaluate the yield levels in the area covered by the pro- 
gramme and outside it. 

ADDITIONAL PRODUCTZON , 

45. The potential for increased production in ,the, selected districts 

I under the programme has been discussed earlier. On this basis, the 



Arc1 Prcrent Potentis1 Brpected 
targeted y~eld y~cld red)- 1 

for level in tionrl d d i -  State Dlstrict cover8 . , &&qq% 1 k r l  . , WM%. d ~ ~ l o n '  
. . 

iP 
1973-74 ('ox hem) (kg. of lint/hcctue) ('coo blee) 

(1) lmgatd 

Punjab . , . Peraepur I ?  37R SQSh I d 0  90 

Bbtinds b, qfh 481 135 6a 

H C p y  . . . I$v . . t 3 9  465 1 3  90 
'seJ,mtw . . Qantp-r . 80 170 3ps 135. 

OptUrt . . . . . rpo Iqp w*, 13s. 7s 
T M ~ I  m u  . ~ i m ~ a r c  . bq 3- 40 rOd 60 

Mssore . . Dbmu . 
Tamil Ndu 

I 1  . Turrpcl*c)lr . J I  

Thus the additional production from the programme ia e&imatcd 
at 482 thourand Mea valued at about Rs. gB crow. 

, Cost &?timates 

46,Thep&terpafskrtltts:bosmpLgdinboQtheffifpGdand 
rPinfed$a;lee$ llNbr tbB pmgramme in each &Met is gtven in An- 
nexum-I. This should serve only as a modd andasuch rnodi%cation\ 
as are warranted by local conditions might be made by the States 
The year-wise details of oa ammnt of staff contingenctes sub- 
sidies etc. are furnished in Agnexyre-II(a) to II(q) t h & W a c t  
b AMexnrcb I51. A rummup rtrQmmt of thq atjmofd ~dc;litional 



production, its value and the cost on the programme is given below:. 

Year Bs'imaed additional Estimated cost of I he Prrgrrrr me Appro- 
production ('oa, brlqs) , c%. in crorcb) ximate 
over 1 he baae year wlue of - . - - . -  . --++--.-.- - - the d d : -  

I d  1 M a ' ' d  Temt hr% -' hin'fedTt!&r- . To~al  tima] 
p l e d  area gated area vtsory . , ,, ., w,. ' 

area arc a $1 afl dualon 
(Itr. iit 

t 6' crorer) - - - - - - - - -  ----.L 

49. It wil l  be seen that with an investment of about Bh w74. 
cwam during thsbhree years from 1871-72 to 1975-74, the estimated: 
dIti~x)al production would be 0.36, 0.42 and 0.48 million bales 
- t idy,  the aggregate value of which would bo af, the ordor of 
Ib. 156 crores. 

Position of the existing Centrally sponsored scheme 

48. With the i r n p l e m e ~ o n  of'the -'intensive Cotton Dis- 
trict Programme, an area of some 0.2 million hectaremwfll g s t m  
from the existing Centrally sponsored scheme,,thereby enabling,a mv- 
i&& of about Rs. one crore in the funds allotted for  1WA-72. It is. 
pGaposed to uti lM this amount for the production of Hybrid4 
d. in the Stater of Gujarat. Maharastra, Mysore and. h d h r a :  
FPedesh as rdso for intensif$ing the work @I rainfed areas, w a r - -  
ly under maes plant protection compaigns where adequate pnwl&n. 
would be made for adoption of full plant protection schedule com- 

1 bined with application of urea. b . . < 

49. Need for eurly sanction. As the sowing seasem for cottan,has\ 
already commenced in the States of Punj?. H-na and Rajasthan. 
the sanction to the Intensive Cotton District Programme might be 
crrcorded on. prioaity basis so that the seerson might no$ be lost. 



. . . . . . . .  -. - - - .- 
Designation No. of Consolidded Total 

'I. Joint Director of 
Deputy Dircqorv?%;k  . . .  Technic~l k a t m t  
Stenogmpher . . .  
Aonwrtmt . . .  
Clerk . . . . .  
Peons . . .  ~ b n r r l r i d ~ . . . '  
~ e c p  Driver . . .  
Jeep . . . . .  

Contingencies . . . 

I. D:puty Director of Agriculture 
2. Techaial Auistaot . . .  

. . a  . . .  . . .  . . . .  . . .  . . .  
TarhL . * * . . *  

B. FJELD STAFF 

---- 
or say Rs. 2.5 l&hs . . . .  t,f6,080 

:? . L 



Tout . . . .  



TOTAL 140 7 11.95 153'45 166.~ 

&*wofUTAL 540 ' 20 ' 4 39-95  384.05 424'(h 



Andhra 
P!*l? 
hbsqf 

'I'amil Ndu . . -* . 

la, 3 . 1  9-24 61.60 70.84 



INTBNSXVE COTTON DISTRICT PROGRhMME 
BUDGET ESTIMATES - 1973-74 

-- -.- -- 
Smn District Area No. of Propacd Outlay Total 

Tupned Unit (Re. inl.lrhr) 
in 'ax, 
hea. SmtT Su* 

.rrd W i n -  on imp- 
roved 

*Ddo 4. fer- 
tiliam, 

lama 
cycoal, 

prticid-, 
organlu- 
tion of 
demons- 

tntions 
and equip- 

mmo 



ANNEXL'RE 111 * 

INTENSIVE COWON DISTRICT PROGRAMME 

Abmoct of &dgn Eirimare~t971-7z ro 1973-74 -- ---- - - - . -- . - - ---- -. - . -- --- - -- 
SUtc District Estimated cost (Ra. in Uha) Toul 

TOTAL 251.60 342.06 403.95 1003.61 ---- 
B. Rain&d Area : 

1 6 6 ; ~  x7a-3s ~ ~ 3 . 8 4  461.59 
--.,-.--- -- -- -- .-.- -- 

TOTAL OUTLAY (Rs. in LJhs) 

1 Y a r  . . . . . . . 257.60 ' 166.40 2.50 426.50 



Provision of custom sentice is quite essential for accclcFtfng the 
w r k  on p h c t k m  in e&bn in the d i w  States. 'I%b can 
be accornphbd in the followiprg ways:- 

fi, Organizatlan of piant pratfftion spurn eqtltppea wm 
mobile vans and appliances either by the ~~~d 
I)spartrntnts or ttmugh the Agro-IWMb C o r n .  
eons; 

(ii) Provision of adequate number of equipment at the vil- 
lage level, partly for hire and partly for supply to the far- 
mers at subsidised rates; 'and 

(iii) Stationing a workchargeman equipped with power Spr8- 
yer fbr a mi? iir, i%i-f;SO acres. 

The Satw may tcrIEaw me br mWe 6f €he above rfieth'ia 
ing to their feasibility. 

In regard to the organization of plant protection squads thCI 
Sara of daft, equipaamts, ate, that could k .ehptd is EwllrrCb 
Woar: 

1 2 3 
..... . -.& .. -- -- . . .  -. .--- - - -. 

PIIy Pratection Asrirtmts . . I 400 

Mtcba~ic . . .  . . .  I 2 9 0  

R - l i u  (w wffkdmrgr-L.bour)I . . 2 0  170 

Driver . . . .  , . .  2 20 

Trnvellmg Allmrncc . 4 .  ' 

Cnnfinpencics . . . . .  
fiuiprnmrr : 

P ~ W r r m v e r r  . . . . .  . 30 1.200 pet ~pir! ct 36- 

Pww i c ~ r c n t c n m - s p r m  . . .  JI 5.200 pcf rpycr 36- 



Hand-operued dwtcrs. . . , . xo roo per sprayer x?ooo 

Hmi-oprrmd sprngen. . , . , lo 250 per spraycr 2.500 

Mobile van. , . 

Assuminp that out d the 60 power sprayem/dusters provided. 40 will 
be in workme condition and further assuming that one  owe sprayer will 
cover 3.2 hectares a dav and one hand-operated duster and sprayer 2/5 
rcctrrrs per day, the total coverage per dav wwld be about 136 hectares. 
For I5 days, which represent the internal between two treatments. the total 
coverage per squad would bc about 2040 or sav 2000 hectares. 

Recommendation 

The Committee find that there are 5907 surplus s W  in 16 milk 
taken over by the authorised controllers accounting for a financial 
burden of Rs. 10.31 lakhs per month. The Committee are concern- 
cd to note a significant rise in establishment expenditure in respect 
of quite a few mills after their take over by authorised controllers. 
A scheme has been formulated already for rationalisation of labour 
strength which is expected to result in a saving of Rs. 1.24 crores 
per annum in the wage hills of these mills. The Committee would 
urge that suitable training lacillties should be provided to labour 
who are found surplus so as to facilitate their gainful absorption in 
other ploduction units. The Con~mittee would like to be apprised 
of the progress made in this regard. 

IS. No. 5 (para 1.89) of Appcndis t'l11 !o the P.A.C's. 28th Report 
(5th Lok Sabha) I .  

Action Taken a 

The Nationd Textile Corpration has evolved rr scheme (Anne- 
sure) for ratjonalka~tion of lahour. in the mills taken over by Gov- 
clrnment. The h s i c  remisp of thtt scheme is that the rationalisation 
of labour tr to be brought about only with the willing co-operation 
of the w o r k m  and the aneernrnt of labour unions. In ess@nce. the 



scheme seeks to help a situation where workers themselves want to 
retire for reasons of old-age, disability etc., but are not able to do so 
on account of the lack of resources with the mills. Under the scheme, 
the mills are provided with the financial assistance needed by them 
for paying the retired workers full compensation, gratuity and other 
retirement benefits. The scheme is thus one which aims a t  rationa- 
lisation without tears, and, in any 'case, i t  does not envisage any 
compulsory retirement of workers. 

2. The scheme for rationalisation of labour has been implemented 
so far in 5 mills under authorised controllers. The National Textile 
Corporation has advanced to these mills loans amounting to Rs. 11.28 
lakhs and the State Governments/State Textile Corporations con- 
cerned have contributed a similar amount. The 5 mills have been 
able to dispense with about 500 workers who were found surplus, 
and thereby achieve savings to the tune of about 1.4 lakhs per month 
or Rs. 16.8 lakhs per annum. It has not been possible to achieve 
a more rapid progress in the implementation of the scheme mainly 
because the mills have been facing difficultv in arriving at an under- 
standing with workers unions. 

3. As rationalisation is being affected by not filling up posts left 
vacant by the retired/retrenched workers who, by and large, are 
either old or disabled, the question of providing suitable training 
facilities to the retrenched/retired workers does not arise. How- 
ever, the training of workers, especially reelers are already being 
done a t  some places. For instance, reelers are being trained to 
work as winders in the winding department. Nonetheless, the views 
expressed by the Public Accounts Committee have been noted f o r  
guidance. 

[Ministry of Foreign Trade O.M. No. 1102 1 '132:71-Tex (G) dated 
24-4-72 I 



ANNEXURE 
NATIONAL TEXTILE CORPORATION LIMITED 

Scheme for the rationalisation of labour force in mills under 
Aut horised Controllers 

I t  has been noticed that in most of the mills under Authorised 
Controller there is surplus labour, and because of the surplus labour, 
the wage cost is high, and the working capital available to the 
mills is hardly adequate to meet day-to-day requirements. The mills 
are not in a position to do away with the surplus labour for want 
of funds required for paying retrenchment compensation, gratuity 
etc. Having regard to this situation, the National Textile Corpora- 
tion has evolved a scheme for the rationalisation of labour force 
which is briefly described below. 

' Authorised Controllers can implement a scheme of rationali- 
sation by giving additional work-load to an individual worker. Any 
worker who retires is entitled to get his provident fund. By and 
large. the textile industry i n  almost all the regions has got one 
scheme or the other of gratuity. The retiring worker will have to 
be paid his gratuity also. There may be some other pending dues 
such a s l eave  with wages, etc.. which w11l also have to be paid at 
the time of retirement. But whenever a worker retires. his post 
must be abolished: otherwise.  the^ is no rationalisation. Some 
additional inducement will have tc, be given to the workers so that 
they ungrudgingly retire. Tbere have been some recognised agree- 
ments in the country which provide that such additional induce- 
ment will be tar thc tune of about Rs. 300 to Rs. 1,000 depending 
upon the worker's wage. If a doffer who earns Rs. 30 per month re- 
tiree, he may be given Rs. 300. n!.d i f  a wraver who earns Rs. ,100 
per month retires, he may be giwn Rs. 1000. Any one who wants 
to retire voluntarily should be encoi~raged to do so. and when he 
is paid all his dues. his post shoiilil bc ;\bolishcd. and the worker 
who bears the additional work-lfnd shou'd be given increased wages 
in  accordane~ with the agrccmc:~ts n r  practice in force in the re- 
gion. A predom.inant section of thc industry has fixed the age of 
superannuation. AS smn 3 worker reaches the age of retirement, 
he should paid all his duc%s end his post should be abolished. Care 
should be token that senior-most persons who are old and getting 
disabled ate given preference for retirement. If younger penons 



are allowed to retire, they will earn the benefits of such retirement, 
and will seek employment in another mill. The mill retiring such 
young workers will lose their services, and with the passage of time 
will have only old and disabled men in its employment. 

3. Care should also be taken that while introducing the scheme, 
the working conditions are suitably improved to enable the workers 
to bear the additional work-load. In other words, conditions should 
not be so poor that by putting the additional labour either the work- 
er makes himself sick or allows work to suffer. In either case, the 
fndustry suffers a losa Therefore, while increasing the work-land 
utmost care shou# be taken to see that the conditions warrant the 
increase of work-load. W 

4. In the case of both retrenchment benefits and gratuity, the 
amount paid as retrenchment compensation or gratuity is charge- 
able to the revenue account and will be shown as wages and if 
there is any loss on this account. it will be carried forward for tax 
purposes. By paying a maximum of 15 months' salary ~t a time. 
the mills will be able to effect a saving of one month's salary pcr 
months, less the amount payable for additional work-load given to 
the workers. Genhrallv payment for additional work-load is token 
at 50 per cent of the basic wage bill for the retrenched post. The 
saving to the mill will be 50 per cent of wages plus full D.F.A. plus 
fringe benefits of the post, which normallv comes to 26 per cent of 
the wage bill. The mill will be able to recover full amount within 
about 20 months. and perhaps even in a shorter period. 

5. The National Textile CorporationlStatc Textik Corporation 
(or State Government) may set up a revolving fund and out of i t  
give loans to mills which want to introduce the scheme of ration- 
alisation of labour. Loans will carry interest at Bank rate plus 
same nominal service charge. From the total savings in wages of 
the displaced workers, some benefit will have to be given to thcp 
worker who bears the additional burden. From the balance, s o w  
percentage will have to be spent towards the improvement of work- 
ing conditions. Having provided for these two liabilities, $0 ixlr 
cent of the net gain should go towards the repayment of loan to 

the NTc~State Textile Corporation (or Statc Government), a d  20 
per eeat should remain with the mill to improve its financial condl 
tfon. I- 

As regards four mills assisted by Central Government, the ~ 0 3 1 -  

tion that emerges from the annual accounts is very depressing. Thv 



accumuhtd losses of all these mills (Rs. 1336 lakhs) e x w d  the 
paid-trp sham capital (Rs. 384 lakhs) by Rs. 952 lakhs. The current 
liabilities of the mills exceed the current amets in all the c- ex- 
cept one. The Committee note that Government h a w  decided to 
liquidate one of these mills. They wish to emphasise that the po- 
tential of the remining  mills to grow into viable economic units 
with investment of reasonable amount of funds should be carefully 
gone into before proposing reconstruction. The Committee do not 
favour handing back the mills to previous owners who have gmssly 
mismanaged them. 
[S. No. 8 (Para 1.42) of Appendix I11 to the 28th Report of P.A.C. 

(5th Lok Sabha)]. 
Action taken 

The recommendation has been noted for compliance. 
IMinistry of Foreign Trade O.M. No. 11021'135'71-Tex (G) dated 

30th December, 19'711. 

The Committee note that the intention of Government in pur- 
chasing the Pathini Tea Estate was to run it as a paying concern 
and also to obtain control of an area of strategic importance. The 
estate was. however, continued to be managed by the agents of the 
prcvious owners. The continuance of the agents on an annual basis 
and relating the commission payable to them to the gross pro- 
crcsls of tea crops, which were admittedly unsatisfactory features 
of the  agreement, acted as a disincentive to take up replantation 
and new plantation. Only i n  November. 1969. attempts were made 
to lcase out the estate on a long term basis. The Committee were 
not fiiwn any specific reasons for the delav over three years in tak- 
ing this step. Thy tvoutd like to know why the lacunae in the 
agreement could not be noticed and remedial steps taken earlier. 
They would a h  like to know the 
the estate to the proposed National 
on lmg tam W. 
[S. No. 10 (Para 1.58) of Appendis 

progress made in handing over 
Tea Company or to lease it out 

b 

VIII to t,)w 28th Report of PAC 
(5th L.S.11. 

Action taken 

The main maam for purchasing the Pathini Tea Estate was be- 
m u e  d I b  e~- h p o r & w c ~  and in the interest of national se- 
curity. O o v ~ t  it over on 1st February, 1968 In order 



to avoid disruption of prduction then agents of the previous own- 
em against whom there was no adverse report, were allowed to 
continue to manage the Estate for a period of one year initially. 
This was extended on a year to year basis. 

The first agreement with the firm for managing the Tea Estate 
could be finalised only towards the close of 1966 and was executed 
in January 1967. At the time of extending the lease of the Tea 
Estate for a period upto 31st December, 1967, the proposal to lease 
it out on a long term basis was mooted. The details of long term 
lease such as 3 to 5 years or 15 to 20 years as well as other satis- 
factory alternative arrangements were considered extensively in 
consultation witb the Tea Board. Ministry of Finance and Ministry 
of Law. In November, 1969 tenders could be invited for leasing 
out the estate on a long term basis (20 years). In all 12 tenders 
were received. The offers ranged from Rs. 35&00 to Rs. 2,00,000. 
The response was poor. Government were, however, unable to 
make a selection because none of the tendering firms was consider- 
ed suitable for the job. It was. therefore, decided that the exist in^ 
arrangements might continue till the National Tea Co. consider the 
matter after it has been set up.. The conditions of the agreement 
have been revised suitably, effective from 1st January, 1971. The 
revised terms are indicated below:- 

.i) A Commission at 1 per cent of the gross sale procetsls of 
the crop as against 1-1 2 per cent fixed earlier. 

(ii) A commission at 10 per cent of the net profits as deter- 
mined under Section 349 of the Companies Act, 1956 as 
against 2 per cent Axed earlier. 

The lease deed with revised conditions has been executed. The rc- 
vised terms are expected to give incentive to the managing agent5 
and the working of the garden is likely to improve. 

It has been decided to set up a Tea Corporation in the public. 
sector and its objectives include the management of any tea estatcB 
which Government may desire to take over. The Corporation will 
be asked to consider taking over this estate for management as soon 
as it is feasible " 

[Ministry of Foreign Trade O.M. No. 7 (6) -B and A171 dakcj 
24-2-72 I 

Bccommeada t ion 
The Committee regret to notc that no attempts were made h! 

(.kwemment to make the estate prolitable, Neither my survey was 
conducted by Government after the pukhaee of the h a t e  nor 



was the scope for increasing the profitability on the basis of the 
survey said to have been conducted by the previous management 
examined. Out of the total area of 2,412 hectares the area under 
tea ir only 787 hectares. About two-third of the plantation is over 
40 years old. Only about 40 hectares were brought under new plan- 
tation during 196S68 and no area was replanted. The Committee 
hope that necessary action to improve the yield will be taken early. 

[S. No. 11 (Para 1.70) of Appendix VIII to 28th Report of PAC 
(5th Lok Sabha)]. 

Action taken 
With a view to improving the profitability of the garden, Gov- 

ernment have taken various measures in this direction from time 
to time as indicated below: 

(i) During the year 1967. Government approved of the change 
in the manufacturing method from Orthodox to CTC and 
sanctioned supply of necessary machinew and equip- 
ment for the purpose costing Rs. 1.49 lakhs. 

( i i )  In 1969 a truck costing Rs. 40,000 was also supplied to the 
garden to replace the existing truck which had become 
unservicca ble. 

(iii) A sum of Rs. 18,000 was invested in additional machinery 
during 1969-70. 

(iv) During the year 1970-71, a further capital expenditure of 
Rs. 3.85 lakhs was sanctioned and released for machinery 
and electrification. 

(v) During the year 1971-72 a sum of Rs. 6.50 lakhs has al- 
ready been approved for additional machinery. The work 

' 

is in progress and is expected to be completed shortly. 

In regard to plantings, during the period 1966-67 to 1968-69. 19.82 
hectares of replanting and 13.77 hectares of extension of planting 
were undertaken. These were on the basis of proposals from the 
Agents. Since Government were thinking of leasing out the estate 
on long term basis, a heavy expenditure on %is account was defer- 
red. At the Advisory B o a d  meeting held on 29th July, 1970, a ten 
Year programme submitted by the Agents for rehabilitation of the 
Property and capital expenditure programme commencing 1971 was 
approved. Durfng the pear 1971, 12 hectares of extension of area 
under tea under capital expenditure and 5 hectares of replanting 
under m u c  expcnature  was carrid out. It is expected that new 



planting programmes will be a regular featatre on tba gardm In 
future, Priority is being given to extensions rather than extendve 
replanting which would result in loss of crop. All eflorts continue 
to be made to improve the yield and profitabitity of the property. 

[Minfstry of Foreign Trade O.M. No. 7(6)-B and A171 dated 
84-2-72]. 

Recommendation 
In a number of cases the time taken from the date of despatch 

of tea from the garden to the date of actual sale was in excess of 
12-13 weeks during the 1967-69. The delays during 1968 have not 
been explained by Government. As such delays are bound to affect 
the prices either due to lack of demand or due to damage, the Com- 
mittee trust that expeditious despatch and sale would be ensured 
in future. 

[S. No. 15 (Para 1.94) of Appendix VIlI to 28th Report of P.A.C. 
(5th Ldk Sabha)]. 

Action taken 
Tem are normally sent by rail end the time taken in transit 

from garden to Calcutta depends on the movement in the railways. 
The time lag between the arrival of the tea at Calcutta Port and 

the sale depends on several factors including their unloading mak- 
ing over to the warehouses by the Port Commlsrioner and their in- 
clusion in the auction catalogues strictly on the basis of arrival 
dates or in other words. "first come first served", in accordance with 
the rules and regulations of the Calcutta Tea Traders' Association 
which govern the conduct of warehousing sampling; suctions. 
prompts and deliveries. It will therefore be evident that the gar- 
dens or their Agents have little control in expediting sales of thcir 
teas in auctions once the teas leave the gardens. 

Every endeavour is, however. made to ensure expeditious des- 
patch and quick movmnts from the garden. 

[Ministry of Foreign Trade O.M. No. 7(6)-BbrA171 dated 24th 
February, 19721 

The Committee note that as against a loss of Rs. 5-30 l a a s  dur- 
ing 1968, the Estate has made profit of Rs. 0.43 lakhs during 1969 
They suggest that in future "interest on capital and audit fee" 
should be included in the proforma accounts of the estate. 
[S. No. 141 (Para 1.108) of Appendix VIIl to 28th R e p t  of PAC 

(8th Lok Sabho) 1 - 



The Committee's recommendation to include 'interest on capital' 
and 'audit fee' in the proforma accounts of the Estate has h 
noted. . A d 4  

[Ministry of Foreign Trade O.M. No. 7 (6) -B&A/71 dabed Wh 
February, t972]. 

Recommendation 

From the details of the cost of production furnished by the &- 
istry, the Committee find that the cost of packing which increased 
from 28 paise per kg. in 1967 to 37 paise in 1968 came down to 32 
paise in 1969. Admittdly the number of chests used was more 
than what was required. The Committee find from a letter dated 
21st April, 1969 of the Chairman, Tea Board, that this resulted in a 
loss to the Estate but a profit to the Managing Agents as they were 
supplying the chests. The Committee would like Government to 
investigate into the matter. 

[S. No. 17 (Para 1.110) of Appendix VIII to 28th Report of PAC 
(5th Lok Sabha)]. 

Action taken 
Stress is being laid on improving packing of tea and increasiag 

the average net weight per chest so that there is a derrease in the 
packing cost. There has been some improvement since 1968 when 
37 kgs. and 41 kgs. had been packed in large and small chests res- 
pectively and the corresponding figures for 1969 and 1970 haw been 
40 and 42 kgs. nmi 40 and 41 kgs. respectively. (It may be stated 
in this connection that according to the tea trade requirement dust 
grades which are heavier in welght by unit volume are packed in 
smaller size chests whereas leaf grades which are comparatively 
lighter per unit volume are packed in large size chests.). 

The statement made in Chairman. Tea Board's letter of 21st 
April. 1968 in regard to the profit earned by M e ~ g i n g  Agents by 
wfng more chests then were required has been examined. The 
Agents i n  Caicutta placc orders for the fequiisite number of c M  
on various manufacturers who send them direct to the gordea. The 
oEden for chests and other components hove been placed on other 
firma and ore not supplied by the Agents. 

lidomover the expenditure incurred in 1988 on account of part of 
1WI crop packed in 1968 should hare been provided for in the Ua- 
bility A ~ C  for 1967 but through an oversight the Agents had not 



done so and the Chest Alc for 1968 included the cost of chests used 
for packing a part of 1967 crops. The matter came to the notice 
of the Agents only in 1969 when Audit was carried out for the years 
1 w - a .  

The short packing of tea in tea chests was also investigated. I t  
was found that out of Rs. 51,062 spent on packing costs in 1968 an 
amount of Rs. 47,354 was on items of legitimate expenditure for 
which there was no ground whatsoever to hold the managing agents 
liable. During that year Pathini Tea Estate packed 3812 kgs. as 
against 42/43 kg. packed in such chests by the adjacent tea estates. 
The extra expenditure amounts to Rs. 3,708. The matter was exa- 
mined in detail by Chairman, Tea Board who considered that short- 
comings such as underpacking are not an unusual feature in the 
working of tea companies and the usual practice in such cases is to 
warn the garden managers of the defects and keep a strict watch 
on such items to ensure that they are not repeated in the following 
years. 

[Ministry of Foreign Trade O.M. No. 7(6)-B&Ai71 dated 24th 
February, 19721. 

Recommendation 

There has been a considerable increase over the years in €he 
subsidy paid by the Estate on the food stuffs supplied to its staff 
despite the fact that departmental cultivation as well as cultiva- 
tion on fallow lands by established labourers have been started to 
augment food production. The Committee feel that Government 
should examine as to whether it is possible to reduce if not alto- 
gether eliminate the subsidy by bringing in additional areas under 
cultivation of foodgrains. 
[S. No. 18 (Para 1.116) of Appendix VI I I  to 28th Report of PAC 

(5th Lok Sabha)]. 

A c h  taken 
There has been a considerable inkrcase on the cost of subsidy 

over the years on account of food stuffs supplied to the employees 
on the garden. While wheat is obtained through Government at  
mntmlled rates, rice has to be purchased in the open market, where 
prices fluctuate from year to year and from time to time. The ten 
industry in North India in general has to bear this expenditure as 
it has always been the practice to supply cereals a t  s u b s i d i d  rates 
to its labour and staff. Pathini has its "Grow More Food Project" 
and at present 40 hectares are under food cultivation. Eflorb arc 



69 
being made to increase the area eo that the cost on foad subsidy 
can be reduced. It is hoped that it would be possible to reduce ex- 
penditure on this item to some extent in future, though it will not, 
however, be possible to eliminate the subsidy altogether. 

[Ministry of Foreign Trade O.M. No. 7(6)-MA:71 dated 24th 
~ e b r u a r ~ ,  19721. 

The Committee observe that while a grant of Rs. 10 lakhs was 
disbursed to the Association in March, 1968, only about Rs. 3:38 
lakhs were utilised till September, 1969. This short-utilisation of 
funds has been attributed to unforeseen delay with regard to trans- 
fer of land and lack of a sense of urgency in the import of machin- 
ery. The licence for the import of machinery was applied for only 
on 21st March, 1969. The Commttee do not appreciate the reiease 
of the grant without ascertaining the immediate requirement which 
amounted to unnecessary blocking of funds. 

[S. No. 20 (Para 1.135) of  Apper~dix VIII  of 38th Report 
(5th Lok Sabha)]. 

Action taken 

The observations made by the Public Accounts Committee have 
k e n  noted for strict compliance in future. 

[Minlstt.y of Foreign Trade 0.31. No. 8(9)-Tax (D) 69 dated 
5-2-1 9721. 

Recommendation 

The Committee note that no speclfic time-llm~t within which 
the grant should bc ut~llscd. was l a ~ d  do1r.n by Government. The 
Committee would 11ke (;o~crnmcnt to learn a lesson from this in- 
stance and ensure that a scheme from a prlvate organisation seek- 
ing financial assistance from Government should be re.guSulated by a 
realistic and well defined tinu>-schcdulc for completion of the pro- 
ject and Government authorities concerned should satisfy them- 
selves with due expedition about the actl~al progress made before 
releasing the funds. 

The Committee would like to bc informed of action taken and 
detailed instructions issued in this behalf in consultation with the 
Ministry of Finance. 

IS. No. 21 (Pars 1,136) of Appendix VIlI of 28th Report 
(5th Lok Sabha)]. 



According to Rules 14Q(l)(a) and 149(2) of the General Finan- 
cial Rules, only so much of the grant should be paid during any 
financial year as is likely to be spent in that year and in the case 
of non.rpcuming grants for specifk objects, the order sanctioning the 
grant shouid dm specify the time-limit within which the grant or 
each instalment of it is to be spent. The existing provisions there- 
fore are considered adequate. 

Departmental instructions have, however, been issued to ell 
concerned (Annexure I) within the Ministry of Foreign 'Snde to 
keep in view the observations of the Public Accounts Omunittee 
and the relevant provisions of the G.F.R. before releasing grants- 
in-aid. 

ministry of Foreign Trade O.M. No. 8(9) -Tex (D) 169, dated 5th 
February, 19721. 



ANNEXURE I 

No. 13(1)-MDFI71 

GOVERNMENT OF INDIA 

New Delhi, the 3rd J m u a ~ y ,  1972. 

OFFICE MEMORANDUM 

SUB:-Utihation of Grant-in-aid. 
A case has come to notice wherein the sanction letter for the re- 

lease of grant-in-aid from the Marketing Development Fund to the 
grantee institution, no specific time limit within which the grant 
should be utilised, was laid down by the Government. The grant 
released to the institution was not fully utiiised in that year and 
the balance unutilised amount was allowed to be retained by the 
Institution. The Public Accounts Committee in their 28th Report 
nave made the fallowing observations:- 

"Grant-in-aid should bc sanctioned after ascertaining the 
immediate requirements so that locking of funds is avoid- 
ed (ii) Financial assistance from Government should be 
regulated by a realistic and well defmed time-schedule 
for completion of the project and Government authorities 
concerned shot& satisfy themselves with due expendition 
about the actual progress made before releasing the 
f undr" 

According to Rules 149(1) (a) and 149(2) of the General Finan- 
cial Rules (1963) only so much of the grant should be paid during 
any Rnandal y t a r  as is likely to be spent in  that year and in the 
case of non-recurring grants for specific objects. order sanctioning 
p a n t  should also spccitv time limit within which the grant instal- 
ment of it is to be spent. When recurring grants-in-aid are sanc- 
tioned to the same institution for the same purpase, a certifi- 
ate to the e h t  that the unspent balance of the previous grant has 
either been surrendered to the Covt. or has been taken into account 
sanctioning the subsequent ,pant should be i n m v r a t e d  in the sanc- 
tion letter in such cases vide Rule 149(1) (a) of the G.F.R. 



It is requested that in future, before ¶'@leasing gmt-fn-aid t , ,  
the grantee institutions the observations made by the P.A.C. ancj 
the instructions contained in G.F.R. are kept in view and only R(r 

much of the grant is paid during any financial year as is like],, t , ,  
be spent during that year. The senction far the grant rhould' t,,. 
subject to the conditions that any amount that x't?maina unutilised 
at the end of the year should be refunded immediately. If an\ 
balance amount remains unutilised with the grantee institutions ; ~ t  
the close of financial year steps should bc taken to recover thc 
amount immediately. 
This issues with the approval of thc Ministry of Finance, FT&T 

Division r:i& their U.O. No. 11. 123. FT&T Div. datt3d the 21st Dr- 
cember, 1971. 

sd '. 
(P. G .  SALVI), 

Deputy Secretary to Govt, of India. 

All Sections. 

All Export Promotion Councils and other grantee institutions. 

Recommendation 

It is a recognised fact that a significant increase in fertiliser con- 
sumption is a critical element in the agricultural strategy. Although 
the consumption of fertilisers has registered a substantial increase 
in the recent years it has fallen considerably short of the targets 
During the years 1966-67. 1967-68, 1968-69 and 1969-70 against thv 
targets of 15.70 lakh tonnes, 21.90 lakh tonnes, 30.06 lakh tonnes and 
29.75 lakh tonnes, the actual consumption was 11.01 hkh tonnes (70 
per cent), 16.85 lakh tonnes (36 per cent) 17.60 lakh tannes: (58 pcr 
cent) and 20.09 lakh tonnes (67 per cent) respectively. The con- 
tinued shortfall in consumption leads the Comrnittec to the canclii- 
sion that the fertiliser promotion efforts of the Government are not 
effective cnough. The Committee hope evcrv effort will be mud(. 
to reach the desirable level of annual consumption bv the end of 
the Fourth Plan so that the loss of nutrients from thc mil may b(. 
adequately compensated. 

[S. No. 22 (Para 2.17) of Appndix VITl to 28th Report of PAC 
(5th Ink  Sabha)l 



Action taken 
The growth rate of ferti1ise.r consumption from 1966-67 to 1970- 

71 may be seen from the following table:- 

Consucnp~ iun 
f in  lakh tonnrr 

From the above table i t  may be seen that there has been an 
increase in the fertiliser nutrient (N+P 0,- K,O? consumption in 
every year. Howcver, there has been maximum growth rate in 
1966-67 and 1967-68 and it has slowed down subsequently. This could 
be due to the following reasons:- 

1. Maxin~um growth rate observed in 1966-67 and 1967-68 
could be attributed to the break-through in the adoption 
of cultivation of high 5.iclding varieties of wheat in the 
maximum area during this period and subsequently there 
was a marginal increase in area under high yielding 
varieties of wheat. 

2. There was no outstanding break-through in the adoption 
of high yielding paddy vancties with the result that the 
expectcd targets cuuM not be achieved. 

3. As stated earlier, after everv year there is an increase in 
the fertiliscr consumption with the result there is a lar- 
ger base reach~d ycitr after year: consequently the per 
cent growth rate decelerates. * 

At present the India11 Council of Agricult~~ral Research are laying 
out National h m a n s t r n t i n n ~  in 75 djstrirts at  the rate of 15 demonst- 
rations in each district The aim of thew demonstrations is to show 
madmum p d u c t i o n  potential per unit area in per unit time by 
following package af practices including the optimum and balanced 
llse of fertilizers. Thc fcrtiliser scheciulm in these demonstrations 



are to be based on soil test recammndatlons. Besides this, the State 
Governments and the fertiliser Manufacturers are a h  carrying out 
promotional programmes including demonstrations, free soil testin0 
and audio-visual programmes. 

Another important medium for promoting the fertiliser use is to 
Farmers' training programme. The farmers' training programme 
revolves around the National Demonstrations and while discussing 
the package of practices for High yielding varieties programme, due 
stress is laid on the application of recommended doses of P&K ferti- 
lisers. Farmers are trained through peripatetic teams also. 

Government have also under active consideration a schcme for 
massive promotional programme in about 70 districts through 
intensive soil testing field demonstrations, farmer and dealer train- 
ing, and a visual publicity and linking of crcdit applies and techni- 
cal advice. 

[Deptt. of Agriculturc D.O. No. 1-28 71-MA1 dated 25-2-72] 

The Committ~u! note that Crbvernmcnt propose to set up a Ferti- 
liser Promotion Council to undertake demonstration of fertilistm 
and to bring about a large amount of coordination in the use o f  
fertilisers. The hope that the Council will be set up early and it will 
enlist earnest cooperation and active participation of the States to 
achieve the targets of consumption during the Fourth Plan pcritd. 

[SA. 23 (Para 2.18) d Appendu SilI to 21CL.h R c p t  of PAC' 
(S.R.L.S.) 1. 

Action taken 

The Ministry of Agriculture has drawn up n ccntralty sponstrrd 
fertiliser Promotion Programme costing Rli. 3 .0  crote during t lw 
remaining period of the Fourth Five Year Plan. Thb has already 
bren approved by the Planning Cornmiasion. C a n c u ~ e  of F'insncc 
to the scheme is, bowtwr, awaittd. The p~ugraxnms wiil b~ imple- 
mented in 55 districts in 1972-73 and 33 districts ia 1973-74 on 
intensive basis. It is bawd ar 1B.poiat pmgrrprme w k h  ore 
follows: 



(ii) Training of V . L. W.n Coop. Salesman, Extension oPBcers 
and other ofRcers in proper fertiliser use and management 
so that tILvey can assist the farmers on the etllcient use of 
fediliaera. 

(iU) Training of farmers including farm women in proper use 
and management of fertiliser in selected potential 
districts. 

(iv) Diciseminrtion of information material on the use of ferti- 
lisera through personal contact, group discussions and 
mumi communication media such as film, radio and 
teLevLian. 

(v), Organisation of fertiliser festivals in the potential districts. 

(vi) Strengthening of the existing soil testing laboratories in 
the districts. setting up of new ones and provision of 
mobile soil testing laboratories and also strengthening 
the quality control measures at the Centre and in the 
stem 

(vii) Increase cooperative credit facilities to farmers for ferti- 
liscr use. 

(viii) Credit to be given in kind as fertilisers as far as possible. 

(ix) More selling point to be opened in each block. 
(x) Linking of Commercial Bank Credit Programme with 

fertiliser on an arca basis. 

The programme will bc implemented through the State Govern- 
ments. The Ministry also through this programme will coordinate 
the Fer t iW Promotion Programmes with all the other agencies 
including i c d i s e r  industry in uw of balanced fertilisers. 
[Department of Agriculture D.O. No. 1-28'71-MA1 dated 25-2-72)]. 

The Cornnuttee would like to emphasise that adequate credit 
facilities to small farmers should be made available on easy terms 
for getting agricultural mpuw The ~omlhittee note that Govern- 
ment propow b set up an Apcultural Credit Corporation to offer 
swl(). .pW ri.b to the commercial banks and that ptopasal 
18 uada active cw&&tation The Committee would like to be 
VPrl#d of tJae dacuian taken In this regard. 

EN. 24 (Para 2.U) a( Appendix VIlI to 28th R~port  of PAC (5th L.S.) I. 



Action taken 

The Public Accounts Committeee have probably meant the Credit 
Guarantee Corporation and not the Agricultural Credit Corporation. 

Following is a detailed account of the activitier of this Corporation. 

The Credit Guarantee Corporation of India Ltd., a company re- 
gistered under the Companies Act was incorported on the 14th 
January, 1971 and the Credit Guarantee Scheme came under force 
with effect from the 1st April, 1971. The Corporation has formulated 
three schemes extending guarantee cover to the advances made by 
scheduled Commercial Banks. State Financial Corporation and eligi- 
ble Service Cooperatives. These schemes have been substantially 
amended and liberalised from the 1st January, 19n. According to 
the liberalised scheme of the Credit Guarantee Corporation, all direct 
lending irrespective of the loans sanctioned by commercial banks to 
individual farmers will be covered under the scheme. Claims for 
losses incurred will, however, be restricted up to 75 per cent of the 
amount or Rs. 2,500 whichever is lower in the caee of short-term 
crop advances: 75 per cent of thr  amount of the loss or Rs. 10,000 
whichever is lower in the case of medium-term advances, 75 per cent 
of the amount of the loss or Rs. 5.000 whichcver is lower in the case 
of short-term loans, subsequently converted into long-term loans 
due to genuine reasons like drought. famine etc. Hitherto, loans to 
small farmers were covered under the scheme for advances up to 
Rs, 1,000 in case of seasonal advances and advances up to Rs. 5.000 for 
medium-tcrm advances. 

The amended scheme also prescribes ceiling for iosses in respect 
of advances to individuals rngaged in pisciculture. sericulturc 
animal husbandry, dairy farming or poultry farming. The restric- 
tion is that only one claim can he preferred for a borrower in respect 
of advances to these categories and the ceilings far claims premribcd 
are Rs. 37,500, Rs. 18,750, Rs. 15,300, Rs. 22,500, Rs. 15,000 or 75 per 
cent. of the amount of the losses whichever is lower in respect of 
advances to pisciculture, sericulture, animal husbandry, poultry 
farming. dairy farming respectively. 

[Department of Agriculture D.O. Nb. I -28'71-MA1 dated 25-2-721 

The growth in the demand for fertiUsen is very much dependent 
cJn the development of soil testing facflities. The Committee arc, 
however, distressed to And that the cximthrg roil testing laboratmw 
which number 105 are not being ut i lkd  to their full capactt:. 
According ta the Planning Commission, the laborahrics are bcinl' 



utilised to the extent of 60 per cent of their capacity while in a paper 
submitted to the Conference of Agriculture Ministers it was men- 
tioned that the laboratories a re  being utilised to the extent of 50 per 
cent only. Apart from under-utilisation, the Committee are con- 
cerned to note that the manner of drawing and testing samples by 
the laboratories is admittedly faulty and there is also lack of effective 
follow-up action by the Extension Agencies. During the course of 
evidence the Secretary, Department of Agriculture expressed his 
helplessness in the matter as the laboratories were working under 
the control of the State Governments. The Ministry of Agriculture 
a re  not aware w e n  about the actual figures of utilisation of facilities 
provided by these laboratories. The Committee consider this as 
regrettable statc of affairs. They would urge Government to take 
necessary steps to establish better coordination with the State Gov- 
ernment in the matter of utilisation of the soil testing laboratories. 
The Committee cannot over-emphasise that improvement in soil 
testing facilities and their full utilisation are essential for increase 
in consumption of fertilisers. particularly p, 0. /K, 0 
of which there is deficiency in certain parts of the country. 

[S.No. 25 (Para 2.20) of Appendix VIIl to 28th R r y o r t  uf PAC 
(5th L.S.)]. 

Action Taken 

The role of soil tr.sti!ig in efficient use of fertii~sers was recog- 
niscd by the Government of India as early as 1952 when a scheme 
on the determination of "Soil Fertility and Fertiliser Use" was ini- 
tiated at  the 1.A.R.I. under Tndo U S A .  Operational Agreement No. 4. 
Under this Agreement and its two supplements. provis~on was made 
to establish 24 soil tcsting laboratories in the rwuntry The U.S. 
Government provided assistance through the supply of tquipments 
necessary in addition to making available the services of expert techni- 
cians and in arranging for the training of personnel abroad. In  1956. 
eight laboratories were set up iind I6 more were added later on to 
make !he total number of 24 lnbrntories distributed throughout the 
country. Under the A.1.D Programme. 9 more laboratories were set 
up for providing the nece.ssary soil testing facilities in the package 
Programme districts were the package practices including the input 
nf fcbrt91i~m had a dominant role to play in increasing thc a p i -  
l'ulturd p.oduction. The importance of these facilities was realized 
b!, the Stak &vcmments and s number of laboratories were set 
LIP by the h r n m r n t a  on their own Presently. there are 105 soil 
hting l%barstorSes workin@ In thtb diffcwnt States rendering S C ~ V ~ C ~  

the cultivato~~ in ctQRcient nnd balanced use of fertllisels. 



' b e e  laboratories were functioning at different rater of utilisotbm 
varying &om 20 ptr cent to 15 per cent. The hboratd8S in the 
hatern and Central Btclter are m t i n g  at a luw kvel; wiwFeer .the 
l&brataries in the buthem and Northrwn %*s hawe bear 
ing satisfrctorlly during recent years .nd, sonre of the laborrtori~ll 
have been exceeded their rated capacities. 

Thh Dctpartmmt of Agriculture has a mall Cell for coordinating 
UK workhg of thc different W a t o r i e e  and reviewing the ptmgrese 
of the vrulous lsbaratoriea For tlr above purposc, the &aft Gav- 
ernments have be#l rsqueeted to arrange for .ending thc monthly 
reports of the various laboratories so that the coordination ot the 
work could be done at the Central level. The Department is follow- 
ing-up the action taken by thh various State Governments on the 
suggestitma mode by this Department and as coruequence, there h u  
been imprwemsnt in the working of the labor'abrtas during the 
cwrent year. The overall performance of 41 the laboratories haa 
been worked out for 1970 and 1971 (January to Aujjuat) which ia of 
the order of 77 per cent and 80 per cent reopsctively. The original 
performance is shown in a tabular form below:- 

Percentage ~itiliartim of capacity 

Zone Stater 

Emtern. . . Aeum, Bihr, Oriw,  Wear Beawl, Muripur, 
Tripura. . . . , . .  3 1 ' 0  43' 1 

Southern A n d h  Pmdcrb. Tamil N d u .  Kcrak. 
Myrors,Pu~dicbcn). . , . . 75.0 88.6 

Nonhera . Punlab, Huy.u, J & K. 1jimwb.l Prukah 1.p-6 r t 7 . o  

Central . . . U. P., M. P.. Raiuthan, Delhi. , . 71-6 56 o 

The Department has a h  a scheme for fabrication of 34 units 
of Mobile Soil Terting Laborittorim for rupplementing the erirtinf: 
RQU testing facilities and tendering service at tbe Qorstepc of the 
farmen. $eventeen Mobile Z+bwotorim have already ken sup 
pU+d t0 tb0 8 b b S  8 ~ U W  of which We fMZhl~. m r t b  
from the Stako W h t e  tkrt there hor bmm coWdmab4 Lmpcct of 
thass faoilitler on the eultivabn and +dl-test ooluciouuuv hr been 
am&. It k expcted Uut the iadllth provided wU1 augment thv 
terUU#r conwmpMon urd that frnnrn will lwort to klwlasd uw 



h order to btrengthen the mil te~t ing laboratorka in tbe Skater, 
necessary povirion hos been made for strengthening 76 soil testing 
lahratorleo during the remaining two yeua oi the Fourth Five 
Year PLm, with equipments and a jeep. It is elso propoped to pro- 
vide ato& absorption specto=photometer to each State for analysis 
of soil samples for the dafbciency of micra-nutrients such as zinc, 
boron etc. Steps ere a h  being taken to train the officers of the soil 
testing laboratories on the latest techniques of mil testing at 
I.A.B.X. on a regular basis. 

The soil testing programme of the State Governments are being 
continuously reviewed by visits to the States so that the quality of 
the laboratories is maintained and improvements are effected. 

[Department of Agriculture D.O. No. 1-28!71-MAX, d a t d  25th 
February, 19721. 

As on 1st April, 1969, there was an accumulation of 11.53 lakh 
tomes of fertilisers valued at Rs. 290 crores. The quantity that re- 
rmhd unsold for more than two years on the 1st April. 1970 in 
States (except Assam, Bihar, J. P K., Orisfl and U P .  who had not 
furnished tbek reporto), was of the order of 2 Iakb tonne and the 
1oss)damege sustained on account of long storage was Rs. 0.78 lakh 
during ths 3 years ending 1st April, 1970. in addition considerable 
expenditure had to be incurred on long storage. In view of this 
position, the Committee would ernphasise the need for realistic pro- 
visioning based on the actual consumption of each kind of fertili- 
sera In thh connection the Committee wish to add that Govern- 
ment rhovld devise a proper scientific rtaachinery to collect the data 
regarding ockrpA consumption of fertilisers for the accurate assess- 
mmt of future needs as at present they are w t  in the know of the 
extent d .cW consumption of potassic and phosphatic fertilisers 
tStrouqhoul; the couptry. 
[S. Na 28 (b 284) ef Appendix VIIl to' 28th Report of PAC 

(5th Lak Sabha) I .  

$to* af Irartlli+rtt ar OR 143989 
Thr t0b1 d u e  of stocks of all kinds of fertilizers with the Cen- 

tral Pool, State Government agencfes, manufacturers and dealers 
on lrt April. 1969 was about Rs. 200 crores. But a stock of this 



order is not too large or excessive In. view of the very large require- 
ments of fertilizers during 1989-70, especially those of Kharif sea- 
son. During the Zonal Conferences held in MarchlApril, IW, the 
States had indicated their requirements of fertilisers for 1988.70 
totalling up to 18.00 lakh tonnes of nitrogen, 6.22 lakh tonnes of 
p20, dnd 3 2 5  lakh tonnes of &O The value of these require- 
ments was about Rs. 473 cmres. d this the value of requirements 
of Kharif, 1968, which was only one month away-was about Rs. 270 
crores. BuHding up of a stock worth Rs. 200 crores just one month 
in advance of Kharif seasdn in the circumstances, was indispens- 
able. Moreover, some accumulation of the stocks was the result of 
lack of saIes on account of unsatisfactory weather conditions in 
some of the States in the year 1W-69. 

The storage losses in some of the States are unfortunate, and the 
States were regularly requested during the bi-annual conferences 
to make the best use of the stocks. Allocation of freshly imported 
fertilisers were made anly after assuming that all the stocks in hand 
were fully used. But in some States the cooperative system could 
not dispose of the stocks with them: unfortunately, they did not 
undertake the additional expense of rebagging these old stocks and 
transporting them to those areas where fertilisers were in demand. 
The losses have occurred due to additional financial and storage 
expenses. The State Governments are urged to make edquati 
arrangements to move and utilize the surplus stocks in one district 
in other districts in their State after due rebagging and transporta- 
tion. They have 'been requested to do the needful. 

The Government are aware of the need of a scientific system c ~ f  
data-reporting so as to asseas accurately the actual cansumption cli 
fertiksers and the future needs. The existing practice k to colltvI 
data regarding iertiliser conmunption and stocks etc. in r series of 
Zonal conferences which are held twice a year, once before Khilrlf 
and again before b.bi, and attended by repraentatives of all Stat? 
Governments, Union Ternitorb and mrnufacturcn. The data so 
received is cross-checked with the information compiled In tilt+ 
Ministry on the baais of &ta rccdved from manufacturers, Food 
Corporation (handling agent of the fertiliscn), S.W.C. & C.VC 
and wery care is taken to reach correct estimates But despite thrs' 
checks and crm checks, there Is room fpr impmvenent. In f oda  
to put the gatem of data reporting on a regular 8rm footing, mfc- 



ral steeps are being taken by the Government. These are briefly 
nummarised below :- 

(i) In 1M0, the Indian Institute of Management, Ahmedabad 
was asked by the Government to study the data report- 
ing system as it existed in the country at that time and 
suggest improvements. The team of the Indian Institute 
of Management studied the existing system. It visited 
four States namely, Maharashtra, West Bengal, Punjab & 
Tamil Nadu and on the basis of its findings, recommend- 
ed a scheme, sometimes towards the end of 1969, to be 
tried on pilot basis in the States of T a d  Nadu and Pun- 
jab. The broad features of the scheme briefly, as it was to 
be tried in these two States were:- 

(a) The data of fertiliser stocks and sles by wholesalers 
and retailers will be collected by the respective A.E.O. 
(Agriculture) and consolidated by the District Agricul- 
tural Offlcer and sent to Director of Agriculture. who 
would consolidate it far the entire State. 

(b) The data of the sales and stocks etc. from the coopera- 
tive sector would be collected by the A.E.O. (Coops.) 
and consolidated by the B.D.O. at  the block level and 
forwarded to the Assistant Registrar at district level. 

(c) The form of report was streamlined with a view to 
avoiding double counting, and to facilitate computeri- 
sation at  New Delhi. Advance copies of the reports were 
to be received in Delhi and computerised so as to give 
monthly picture of sales and stocks enabling continu- 
ous planning for import of fertilisers at optimal levels. 

(d) The idea. however, was that if the scheme proves suc- 
c ~ f u l  in these two States, it will be cxterded to other 
States also. However, the scheme has been working 
satisfactorily in Punjab, though, there were initially 
certain practical difRculties in Tamil Nadu and the 
&me with same alterations could be installed there 
only in 1971 and i t  is hoped that the data reporting 
system will improve in the State. Meanwhile. other 
&aten have also been asked to t~ the scheme. Replies 
tram cesbin Statcs have already been received and 
o w  States haw been asked to expedite the replim. 



(ii) An Inter-Ministerial ComaLittte, corrsi&ng 03 repregent- 
atives of the Departments of Chemicals, Eoonomk mks, 
Expenditure, Planning Commission and Jndian Council 
at Agricultural F?.esearrh bas been set up wfth the Secre- 
tory, Agrhdture Department as the Chafman to watch 
the trends d ftutbqr c a m m p t h  twice a gem and to 
scrutiarise the import propasah o! Agrim?twre Depart- 
ment. This Carnmitbte ahsb examines tbe ststistical accu- 
racy of the tm- and stalt tlm given by the 
States. 

(iii) The State Governments have also been rskd to form 
Standing Committees on Fertilisers in each State. These 
Committees would consist of representatives of the State 
Government, manufacturers distributors and cooperatives 
and discuss various related matters inch- the ways 
and means of improving the fertlliEer statistics. Eight 
States, namely Pwjah Uttar Bade&, Madbya Pradesh, 
Rajastban, Guiarat, Orissa Haryrna and B h r  have al- 
ready set up these Committees and other States are be- 
ing persuaded to go ahead with the scbems. 

(iv) In a Conference of the OfYkrs a! StaZe Government call- 
ed on llst Jmwty, I@?l, thcy wen sskcd to improve 
the system of statistics which they were furnishing to 
the Government of I d a  and to be vigilant about the 
data reporting system in their respective States. How- 
ever, on a request from the State Governments, the manu- 
facturers have been asked to report to the State Gov- 
ernments the despatchis made to tbe Sates,  so as to 
enabIe them to crosscheck the figures which they ga- 
ther fram retailers onwards. Thia i s  likely to improve 
the eftlcieney of the Data Reporting System. 

(u) Finally oe&orr from tbe EYtinistty were iLo sent to 
di&mnt St& b otvdy tbe Prlo Rapartkrg System 
thore and prrCot out the wreakmmm exkthg In the State 
and &em the step. to i w e  the rystem. 



It ta bop& that with the various measures being taken, 
tbe qstem would improve. 

[Department a5 Agriculture D.O. No. 1-28j71-U dated 25th 
Februuy, 1972). 

The Committee note that Government have spent Br. 59729 
crores in the impart of fertilisers during tbe 4 years 196667 to 
1960-70. During the three years ending 1968-66 the import of 
nitrogenous fertilisers was much more than even the targets en- 
visaged in spite of the actual availability of stocks being in ex- 
cesa of the requirements The quantity of imported fertikisero ac- 
cunrulated as on 1st August, 1970 was 11.08 lakhs metric ton- 
c d n g  RP. 187 crores. Tbe targets fixed for the import of fertfli- 
sers during the revised Fourth Plan show that the imports will be 
increasing every year. From 8.94 lakhs tonnes of fertilisers import- 
ed in 1969-70, the imports during the last year of the plan. *., 
1973-74 is expected to increase to 26.74 lakh tonnes. In view of the 
fact that inercasing imports of fertilisers involve considerable 
foreign exchange expenditure. the Committee would like to caution 
Government against importing fertilisers far in excess of require- 
ments which has resulted in awr-stocking in the past. Thc Com- 
mittee would also s k e s  that concerted efforts should be ma& to 
develop indigenous capacity for production of fertilisers so as to 
obviate dependence on imports in this crucial sector of our econo- 
my. 
[S. No. 27 (Para 2.35) of Appendix VIII to 28th Report of P.4C 

(5th Lok Sabha) J. 

Action taken 

The Committee's mrammeadations fa rnlatirmbiq fer- irn- 
ports have been noted 

In regard to sen-reliance in fertiliser p5oduction, both capacity 
and produeth of k r t i l k r s  have been increBahg aver fhe years 
Fcrtilisers are included in the core Sector and the larger industrial 
houses are .Ira permitted to contribute and participate in the build- 
ing up of capacity in the fertitiset industry. A note entitled "Fnti- 
liwr Programme in the Fourth and Fifth Plan" which gives informa- 
tion rcpr&ng capachy nd production of Lprtifisno is mclolcd 
as Annexure I. 



Recognising the need for rapid increase in capacity in production 
of fertilisers, Government had reviewed in 1965-66 the policy for 
licensing capacity in fertilisers and as a result certain facilities were 
offered to intending entrepreneurs for establishing new fertiliser 
factories, and simultaneously certain procedural changes were made 
to deal expeditiously applications for letters of intent/industrial 
licences in fertilisers. A high level committee of secretaries, called 
the special Committee of Secretaries for fertiliser projects was 
constituted to function as a single focal point for dealing with all 
negotiations involving the foreign collaboration in fertiliser industry, 
for considering applications for letter of intent/industrial licences, for 
expediting necessary clearances etc. Since then a good number of 
letter of intents/licences were issued. Some of the letter of intents 
granted did not, however, materialist? as the parties did not imple- 
ment the projects. Details of the licences issued since 1966 and 
which have been implemented and which are being Implemented are 
given below : - 

Date of isnt~e Capacity IMP 
of licence 

- - -- - - - - - . - - - . --- 
Public Strror- 

I .  Cochin Phase 1 , , . . 7-6-1966 

a. Durgapur Fertiliser Project. . ' 30-7-1966 

3. Majru Fenilircr Pmicct. . . I?-10-1966 
J. F.A.C.T. (I\' Srylc Expn.' , 29-10-1966 

5 .  Sindri Ratimaliaation Schcmc . 27-4-1968 

8. Indiim Farmen Pertiliwrs Ca 
operative Ltd. . , , 28-5-19to 

9. Rmnyndun Pmilioer Project. . rpl-1971 
ro. Tdchar Fcrtilircr Proicct. . . 89-1-1971 
11. Trombay Exmrim . . . 1-6-1971 

12. Haldia Fcnilircr Proiccl. . , 2?-1a-19~ 

%ore Sector- 



5.  Chriarat State Fntilirns. . , 17-12-1967 2.16.000 CO,OOO 

6. Coromandd Fertilircr. Vizag and 
Bxprnrion Phrrc 1. . . . 14-1-1971 235.000 73,roo 

7.  Southern Pctro-Chemical industries 
Gwporrtion Lttl.. Tuticorin. . 4-8-1971 258.000 5 2 . 0 ~  

8. Dhmramsi Morarii Chcmicals. . 30-8-1971 4 ~ ~ o o o  I 1.200 I 15,ooo 

9. D ~ l h i  Cloth Mills Co., Mis. Shriram 
Chemicals (Expanr~on, , , i I - I  -1972 42,000 . . 

2 .  MahuPlhtra Cooperst ive Fert~liscrs 
md Chem~cds Ltd., Bomhay. . 66,000 t O M C S  Soda Ash. 

66.000 tonnes Amm. ChlorlJe 

In regard to the incentive given to private entrepreneurs for 
establishing fertiliser factories, it may be stated that Government 
assistance is given for arranging thc foreign exchange cost of the 
project which forms a substantial part of the total cost of the project. 
Recently. U.K. Project Loans have been granted to three new ferti- 
liser projects. Yen cred.it is also being arranged for two projects. 
Besides, every assistance is given to the industry to solve the various 
problems which arise from time to time. For example allocation of 
Steel, aliocation of foreign exchange for essential imports etc. are 
recommended. Rail Transportation difficulties faced by the industry 
are also taken up tvith the Ministry of Railways. 

[Department of Agriculture DO. No. 1-28 71-MA1 dated 25-2-72]. 
Recommendation 

The Committee regret to find that indigenous production of such 
a vitel commodity like fertilizers had been far below the needs of 
the country and that 69 per cent to 85 per,cent of the requirements 
of Nitrogenous fertilizers and 36 per cent to 100 per cent of the 
requirement of p h q h a t i c  fertilizers had to be imported during the 
3 yean 1W7-66 to ]HE-60, while the entire consumption of potassic1 
substantial drain on limited foreign exchange resources of the 
country. This phenomenon is partly due to persistent shortfall in 
the utilhtion of Installed rapaclty of the fertilizer factories. h.om 



the data relating to last three years endhg 1969-70 furriistied to the 
Committee, tbey find that while the percentage of Qf 
nltbogenoua fertilizers to the tmtalled capacity has increased from 
62.7 fn 1967-88 to 70 fn 1969-70 the production of phosphatic fertilfzers 
has shown a d e c b  from W per cent in 8 9 8 1 7 4  to (8 gor m t  vf 
production capacity in 1969-70. The production d ttiple superphos- 
phatic was only 33 per cent of the capacity and that of complex 
fertilizers was 58 per cerbt b 1989-70. The CommtUeo ut@ upon 
Government to take necessary steps to ensure that the built-up 
capacity of the industry is fully utilised. 
IS. No. 28 (Para 2.47) of Appendix VIII to their 28th Report (5th 

Lok Sabha) 1 
Action taken 

The utilkatioa of capecity for production of various t y p s  of 
fertilizers showed a distinct improvement in 1971-72 as compared to 
the previous yeru. The relevant details &re given below:- 

Capacil y Prollrtct ion Pcrccntagr Uliliul it n 
(m Hurcr) (Oao 1 c ~ p . 1 ' 1  of c.pafrl y 

Complex Phorphare 207 207 I29 

Notwithstanding the sbaoc f m p w m e n t ,  it is recognised that 
cPp.dty &tion is atil l  on tbe bw ride, Thio is minly due ts the 
fact thpt some d the planto like thorn at Sin& and certain sections 
ad PACT being old, su f l~r  fraa tochrologlcd and otbsr Wultieo. 
A few other p h ~  like b e  ot Rautke1a, Neyvdi have didievlties 
i op6bnU.0 lhoft production became of the dlS1CUlti.l Iike non- 
wahbiiity d edraevea gas and mahbeoaace rrad opss.uouJ prob- 
lems d* emti eq&pm~t de&&mcla U periammce of aghil 
plam rmd o t b r r  bred on old procs#r L a&&d, $he overall 
CYPCity rO;YHortisl, kr r-t ot &us prssrdr a fairly bright 
picture. For example, the Kota factory has been operating at about 



100 per cent of its installed capacity; the Gorakhpur, CSFC and 
Coromondal have also been working between 85-90 per cent of their 
capoclty. The Nangal Unit is also capable of operating a t  about 100 
per cent of the capacity provided adequate power, which in this cast 
is raw-material for Ammonia Synthesis, is available but unfortu- 
nately, aa a llcsult of power cut at Nangal, the capacfty utilization 
was of the order of 70 per cent in 1971-72. 

2. The capadty utilization of single superphosphate factories re- 
mained low mainly due to lack of demand for the high prices and 
low analysis sbgle  superphosphate and the growing competition 
from low cost and high nutrient complex fertilizers, imported or 
locally manufactured. However, some of the superphosphate units 
like the DMCC, Bombay and Ambarnath, and Adarsh Chemicals 
showed a very high capacity utilization of over 100 per cent. A study 
Group set up by FAI, at  the instance of the Ministry of Petroleum 
and Chemicals, has made certain suggestions to help improve the 
working ot these units by setting up plants for granulation ctc. This is 
a long term programme and would, among other things, require 
intensive promotional effort reinforced by adequate finances to re- 
habilitate the units which are in financial straits. There is also the 
wider question whether the units producing straight fertilizers like 
SSP, will at all be able to maintain their competitive position ois-a- 
vie the other modem plants which in the context of increasing em- 
phasis on balanced fertilization are going in for the production of 
complex fertilizers in a big way. All these issues are under conside- 
ration, in cansultalion with other concerned Ikpartments/Ministries 
and In the meanwhile, the State Governments are being persuaded 
to lift a certain percentage of their P,O, i-quirements in the form of 
single superphosphate. In view. particularly, of the present 
uncertainty about the availability of imported TSP or DAP it is 
expected that this measure will help boost up demand for local 
superphosphate and thereby push up  production resulting in better 
utilizetion of capacity In these units. The utilization of capacity of 
single superphosphate factories in 1970-71 and 71-72 has been given 
ebrwc. 

The Minietry is paying clcme and continuing attention to these 
and other problems which inhibit optimum production in different 
unib and their performance is also reviewed from time to time with 
a view to helping them to improve their production efficiency to the 
extent pcmaible. As already mentioned, capacity utilisation in 1971-72 
wan on the whole very much better than that in 1970-71 and the 
picture Is expected to be even better in the current pear. 

[Minirtrly of Petroleum and Chemicals O.M. No. Ferts. 3-20 (63171 
dated 9-10-71). 



.fhe Committee note with concern that the price of fertilizers is 
the highest in India as compared with other countries. The Ngh 
cost of production of fertilizers in the country has been attributed 
partly to small size of factories and non-use of new technology and 
partly to under-utilisation of the existing capacity. The Committee 
wish to emphasise that concerted measures should be taken to bring 
down the cost of production and sale price so that a farmer flnds it 
economic to use fertilizers. 

[S. No. 29, (Para 2.48) of Appendix VIII to their 28th Report (6th 
Lok Sabha)] 

Action taken 

Higher prices of fertilizers in India are due to facbrs like high 
cost of machinery both imported and indigenous, raw materials and 
acquisition of latest process know-how from abroad. The c a t  of the 
imported machinery becomes high because of customs duty and 
ocean freight and other charges. The cost of indigenous machinery 
is often very high compared even to the landed cost of the imported 
machinery. The longer time taken for setting up fertilizer plants in 

, India due to various reasons adds to the investment on the plant and 
therefore to the burden of interest and depreciation charges which 
hpt reflected in the price of the fertilizers. Continuing efforts arc 
being made to bring down the fertilizer prices through (a) maximum 
utilisation of installd capacities; (b) establishing production in large 
sized units dictated by economics of scale; and (c) adoption of thc 
latest production techniques which in turn would ensure high levels 
of production efficiency. 

Comparative prices of fertilizer in India. U.K., Japan, U.S.A. and 
Pakistan are given below: - 



In Pakistan and U.K. fertilizer prices are subsidised. 

I t  may be mentioned here that the price of Urea was reduced 
by Rs. 201- per tonne last year in sp,ite of increasing costs of produc- 
tion. The action taken by Government In maximising the capacity 
utilimtion of the existing units has been desecribed in detail under 
Recommendation No. 28 (Para 2.47). , 

[Ministry of Petroleum and Chemicals O.M. No. Ferts. 1-20(6) 71 
daW 9-10-71)] 

Recommendation 

From the data furnished by the Ministry, the Committee find that 
during the three years ending 1969-70. Government of India have 
reimbursed road transport charges to the tune of Rs. 10.45 crores to 
various States. Out of this amount Rs. 9.42 crores i.e. 89 per cent 
pertained to four States, namely Andhra Pradesh (Rs. 3.51 crores). 
Maharashtra (Rs. 2.61 crores). Mysore (Rs. 1.99 crores) and Tamil 
Nadu (Rs. 1.31 crores). The Committee suggest that on the basis of 
the findings of the Public Accounts Committee Andhra Pradesh, i t  
should be examined whether there is any loophole in the matter of 
claim and payment of transport charges which require plugging in 
any of the remaining states. 

[S. No J2 (Para 2.64) Appt?ndrs VIII to 28th Report of PAC {Sth 
Lok Sabhal] 

(Pleast* see para Sfif, and actton taken by the Government 
thereon.) 

[The Deptt of Agriculture D O  No 1-28 71-MA1 dated 25-2-72] 



evolve a M-proof procedure to prevent mplprocticca. They would 
like to be informed of the remedial measures taken and their effi- 
cacy in putting a stop to these malpractices. 

IS. No. 33 (Para 2.66) of Appendix VIII to 28th ,Report &.PAC 
6th Lok -1 

Action taken 

The Committee on Road transport of Fertilisers has since sub- 
mitted its report. The Government have also accepted all the 
recommendations made by the Committee. The following recom- 
mendations made by the Committee provide suitable safe-guards 
against recurrence of mal-practitices as were brought to light by the 
Andhra Pradesh PAC.:- 

1. The form for submisdon of bills by the consignee while claim- 
ing reimbursement of road transport charges should be r e v i d  to 
improve i t  end incorporate a clear certfflcate from the comdgnee re- 
gardig tiwee actual transportion of the fertilised before the bill is 
forwarder by the State Government to the Cemtre. The rtvfbed 
form recommended is at Annexwe 'A'. 

2. The Committee recornmeads that each claim of reimbursement 
should be accompanied by a certificate by a Gazetted Officer nomi- 
nated by the State Governments verifying: - 

(i) Actual transportation of the fertiliser by road between 
two points; 

( i i )  Correctness of the distance by the shortest route; 
(iii) Reaeonableness of the road transport charges c h i d .  

In this context, the Committee feels that in reference b item ( 1 1  
above, the verikatioa of the actual tnnopwtatim of the cansign- 
ment will have to be on the basis of inspection of documents and 
stocks of the canginee. The proposed form for this certificate is 
indicated in the Annexure 'B'. 

3. In order to check mi-practicw, it ir necessary to introduce t h  
system of random sample check of individual cases by inrpect~rr 
parties of the State Governments ond the Central Government 
during which existing records maintained at Octotoi, Sales-ta\ 
Forest Posts etc. should be made ume of. 

4. The Committee also recommenb that the tact that randarn 
sample checks are being conducted, should be widely prbliclctwd in 
order to create a detwrant fear in the mtnb of ma-meld dements 
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merited (vi@ copy 00 ~ b u l q r  enclos+). The drofonne of tb bill 
@nb the certifica$q t~ be s t t ecbd  thereto Mye bqebeeq prescfSblQd after 
a gre* deal o r  4eltberatims by t4e Committee. It is h&e# that the 
cehiflcates required to he 1 ~ i s ) ) e d  along with the bill would pro- 
vide suftlcient safe-guards agaitpt mal-practices in road transport 
of fertilisers. 

Regarding the recommendations of the Committee at Sr Nos. 
3-4 above, it has already been decided to depute Inspection Squads 
of the Ministry to various States to conduct random checks of the 
claims in respect of transport of fertilisers by road. first such 
team has aiready conducted the random check in Andhra Pradesh. 
Similar check are proposed to be conducted in other S t a t e  also 
Action is being taken to have the fact of the random checks suitably 
publicised. 

[Department of Agriculture D.O. No. 1-28,71-MA1 dated 25-2-72] 
Berommtadation 

The Committee note that in order to provide for compulsory 
spraying when necessary a Model Pest Act was framed and circu- 
lated by the Centre to all State Governments and Union Territory 
Administrations. As some of the State and Union Territories have 
yet to enact Pest Acts, the Committee desire that the desirability 
of enacting necessary legislation early should be impressed upon 
them. 
[S. No. 36. (Para 2.97) of Appendix VUI to the 28th Report of the 

P .A.C.  (5th Lok Sabha)]. 
Action taken 

The &ate Covernme~ts Union Territories have been asked to 
take rct$on for the enactment of requisite legislation (copy en- 
c.losed) . 
[v. of Agriculture D.O. No. 10-l6/71-PPS dated 13-7-72] 

Copy of letter No. 90-40'71-PP&L dated 21-2-72 ftom Ministry of 
Agriculture (Dcpartmmt of Agr~rulture) Pir~torot .4  of Pknt Pro- 
tection Quatantine and Stomgo, Faridabd to All Smtes and Union 

Tmitaries. 

S ~ a r # r r :  28th Rapwr of the P.A.C. (5th Eok Sabhu) an Audit Re- 
P(KC (Fitdt) Awl-TI. 

~ubllc ~ c a w n t ~  ~ommir tee  in h~ tatb R ~ X W ~  (5th  LO^ 
hw mggartd that in order to protride for camputrory spray- 

2341 L . S . 4 .  
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ing when neosruy, #urn gtaOalUnion Territorha have not so tar 
enacted their Pest # Msrase Acts. The Committee dkldmi that the 
necessary legislation &ould be enacted early on the linea suggested. 
in the Madtl Pest and Disease Act circulated by the Government 
(copy enclosed). You sre, therefore requested to condder the enact- 
ment of the requisite legidation in your Statelunion Terribry. 
Action taken in this regard may kindly be intimated to this Direc- 
torate. 

The Committee were informed that the Government spraying 
Unit which consisted to 10 aircraft as against a strength of 47 air- 
crafts in the private sector, was started as an experimental measure. 
However, the possibility of expanding the public sector unit was not 
ruled out. The Committee find that the Government aircraft have 
become obsolete and that these would be gradually phased out and 
replaced by modern specialised agricultural aircraft. The Committee 
desire that the exact mle of the Government unit should be decided 
upon early and steps taken to augment the fleet by including helicop 
ters also. In this connection the Committee would commend the 
suggestion of entrusting the plant protection work to a commercial 
organisation ?n the public sector. 

[S. No. 37 (Para 2.98) of Appendix VIII to 28th Report of PAC 
(5th L.S.)]. 

I 

Action taken 

An agricultural av~ation unit was established under the Di- 
rectorate of Plant Protection, Quarantine and Sbrage in 1957 for 
anti-locust operation and sero-chcmfcal operations on crops. On 
18th January, 1971. consequent on the axpansion of its activities 
this unit was converted into a separate subordinate ofsce known as 
Directorate of Agricultural Aviation, under the Department of 
Agriculture. The various functions of the Directorate arc as under: 

(i) Anti-locust  peta at ion. 

(ii) Training of agricultural pilots and engineers. 
(iLi) Limited acro-ch& opeations . 
(iv) Demonstration to farmers, opcrrtonr, sckntirtr etc. 
(v) Liaison with world txxiim on mat- ~ t e d  

with the development of crgr~uiaUaa not Savalrirrrg Po* 
licy matters. 



(vi) Ancillary activities, viz. marine recomainsance for the 
detection of &Ih shoals, geophysical nuvey, cloud lreeding 

.for satifidal rtimdation of rain, etc. 
(vii) Twhnical advice on agro-aviation to Department of Ag- 

riculturelDefence Production. 

2. The Directorate of Agric~~ltural Aviation has at present 4 heli- 
copters and 8 flxed-wing aircrafts including 7 beavers. The policy 
of import of agricultural aircraft is currently under review by Gov- 
ernment. 

3. On the basis of the existing fleet strength aerial operation work 
is farmed out to the Directorate of Agricultural Aviation and pri- 
vate operators. Meanwh*ile, Hindustan Aeronautics Limited has de- 
veloped a specialised agricultural aircraft called Mark 11 and they 
are going into commercial production from 1973-74. It is after 
strengthening the Aeet of the Directorate with acquisition of 100 
aircraft from H.A.L. and consultation with States that the ques- 
tion of entrusting to a commercial organisation in the public sec- 
tor would be considered. 

[Deptt. of Agriculture D.O. No. 10-16/71-PPS dated 13-7-72] 

Recommendation 
According to the information furnished by the Ministry. foreign 

exchange was aIlowed to the extent of Rs. 192 lakhs to the private 
sector to import aircrafts and spare parts during 1966 to 1970. In 
view of the possible expansion of the spraying units both in private 
and public sectors. the Committee feel that development of indige- 
nous manufacture of atitable aircrafts for the purchase should re- 
ceive priority. 

IS. No. 38 (Para 2.99) of Appendix Vm to 28th Report of P.A.C. 
(5th L.S.)] 

The recommendation has been noted The Hindustan Aeronautics 
L d  (BmOl)ore Divtrian) has already taken in hand the desSgn and 
devaicrpment oi am apkultural aircraft. I ! e  &rst prototype did not 
meet the ursn rquiremcants. The development of an improwd pro- 
totype w s ~  tbetefore taken up by H.A.L. This prototype was success- 
fully test flown on 9rJ-3-1972 

lAdfnlrtry of Dtfmce u.o. No. F. 15(2) %'D(HAL-1) dated 1-72] 



RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMbdITTEE DO NOT DSSlRE TO WBWE UY T m  

LK;HT OF TME REPLIES OF GOVERHMEIW 

Recommendation 

The Committee note that the fact tbat an acae of 92.77 amen of 
the estate was not included in the waste laad grants and 'pirttas' dur- 
ing second resettlement operations was not brought to the notice 
of Government & the time of purchase of the estate. T h q  wwld 
like to knsw how thh fact was overlooked and how for th price 
actually paid for tBe estate was justified in the a b e m e  of this 
information. 

[S. No. 12 (Para 1.71) of Appendix Vm to 28th Report of PAC 
(5th L.S.)] 

Action taken 

At the time of purchase of the estate, the various title d& of t& 
property were emmined by the Government Solicitart The Second 
resettlement operations by which an area of a?? acres of the estate 
ia the waste land grants was wcluded was c~cluded oaly in 1W 
and therefore this couM not b v e  been brought to tbt adice af the 
Government at the time of purchase of the estate, Le., 1988. At the 
time of purchase of the garden the ate8 of a77 awes was included 
in the leases and pattas which w e t  being renewed. However, an 
area of 92.77 acreas having been excluded on the basis of the aecand 
resettlement operation: the m m q p m m t  filed an objection petitlon 
in 1968 which is still pending. 

The price paid tbr t.he cstatt wm~ bsred on tkt offer Uut had been 
tar& m?rhted by the gnthtnf Te8 Co., Lendar. hr>m the inkrrdlnfl 
buyer whm the & v m  arfglnsnv put up tar salt. WM Tea 
Board had examhcd the odk by the pdvnte party Ibr thia a t e  
and had found it reasonable. 

ministry of Foreign Trade O.M. No. 7 (6) - W / 7 1  dated 24-2-n1 



[S. No. 14 (Para 1.89) of Appendix VILI to 28th Repon of PAC 
(5th L.S.)]. 

Action httn 
The Recommendatian of the Tea Besearch &modation re femd 

t.1 by the Committee, an tha subject of ' b & u r i n g  of tea wute' 
t . ;s been withdrawn by them. 

Apart from the fact that the recommendation of the TRA b s  
been withdrawn, the quantity of tea warte desttoyed by burning was 
only 992 kgs during 1W and 1047 kgs. in 1969. These quantities 
if used for the purpose earlier suggested by TRA, could hardly be 
sufficient for 1'3 of a hectare. Also cattle manure is mi freely 
available at the garden and has to be purchased and as such it is 
not ecooomlcal to adopt this prulke. 

[Ministry of Foreign Trade O.M. No. $(6)-B&A/71, dated 24-2-72]. 

From the particulars for the year 1967-68 furnished to them the  
Committee And that allotment of fertilisers was made in  an unplan- 
ned manner involving substantial avoidable expenditure on trans- 
port. To quote only an instance. 4795 tonnes of Urea were allotted 
to Aroom and 2500 tonnes to West Bengal from a distant port at 
Madras, whereas 149409 tonnes of the same variety of fertiliser were 
allotted in the same year to Andhra Pradesh from Calcutta. A 
number of such instances have been mentioned earlier in this sec- 
tion of the Report. The Committee cannotetoo sttongly stress that 
such iU-plmnd movement should be stopped forthwith and allot- 
ment at tcrtillserr to the various regtons made from the nearest 
port or factory. 

IS. No. 34 (Para 2.66) of Appendix Vln to 28th Report of PAC 
(5th L.S.)]. 



The mowernent of imported rsrttUIsr the p0rb b gdwffned 
by the Rationalbation Scheme dnwn up bg thr d Rrril- 
ways keeping in view the opefathul cosrvenienm of the ?@wry 
transportation ryrtem. Accmbg to this rchhexne, the pa* m e  
divided into 4 groups and their a t e r  lsadr eammked. Under this 
6chems, Calcutta, Viscikh.p.hm, H.ldtr and P.ra&ep conrtiuted 
Group .'B' ports which were allowed to s a v e  broadly WCllt Bengal, 
Assam, Tripura, Bihar, Orissa and Eastern U.P., (Broad Gauge). 
The statement showing the zone-wise and factory-wise dlotmer~t of 
fertiliser for the year 1967-68 is attached at Annexure 'C'. It will 
be seen from this that 4,795 tonne8 of Urea were allotted to Assam 
to be supplied from Calcutta and not from Madras. As tar as 
149,409 tomes of Urea allotted to Andhra Pradesh are conoerned, 
this was to be done from Madras and not from Calcutta. It seems 
that there has been some misunderstanding in reading these flgures 
against certain columns because of their proximity to each other. 
With regard to supply of 2,!W tomes of Urea to Wort Beqal. 
ft is correct that these were allotted for beiag supplied by the Re- 
gional Director of Food, Madras. The supply was, however, to be 
made not from Madras Port but from Visakhapatnarn Port which 
also fell under the jurisdiction of the then Regional Director of 
Food, Madras. 

mpartment  of Agriculture D.O. No. 1-28/?1-MA1 dated 25-2-72] 
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ANNEXURE I 

S'EFtTIUSER PROGRAMME IN THE FOURTH AND FIFTH PLANS 

The target8 of consumption, capacity%nd production of fertilisers 
as enviaaged in the Fourth Plan and the revised targeb as in the 
Wd-term appraisal are given below:- 

(in lakh t nnes; 

1973-74 1973-74 1973-74 - 
Canrumption CwIFitt Produc: ion 

-- 

Poanh Mad-term Powth Mid-term f o ~ n h  M i  term 
Plan 8ppmis.l Plan Appraisal Flu,  Anrrai.al 

2. The attached statements I and XI show the existing capacities, 
capacities under Implementationt capacities approved and capacity 
under consideration, in respect of Nitrogen and p 0, 

3. Nitrogen.--Capacity of nitrogen at the beginning of Fourth 
Plan kc., 1969-70 was 10.24 lakh tonnes, which increased to 13.44 
lakh tonnes by 1970-71 During the current year (1971-72) two new 
units--Madras and FACT IVth Stage Expansion have gone into 
production, making an addition of 186,000 tonnes to the existing 
capacity, Cochin and Durgapur projects are under trial runs, 
which wil l  go into commercial production in early 1972-73. The 
#a project ia scheduled to commence production in the second half 
of 197275. Baraunf, Namrup Expansion and Kota Expansion are 
c x p c c M  to commence production in 1973-74.. The total capacity by 
the end of 1973-74 map be around 23.35 lakh tonnes. 
4. p a  -The capacity d P80, which was 4.21 lakh tonnes at the 

end of 1970.71, bend to 5.06 lakh tonnes in 1971-72 with the 



commencement of production in Madras. Phosphatic part of FACT 
IVth Stage Expansion and Goa will be going into production in 1972- 
73. The total capacity at the end of 1973-74 will be 5.66 lakh ton- 
ne&, bs tiirgetted in the Mid-Term Appraisal. 

5. As between Public kc tor  and Private Sector, the capacities 
at the end of 1973-74 will be as ander:- 

Public Sector. . . . . 1 j 7 i c  z . 0 8 ~  

8. Prodution:-Despite many constraints, tbe production of nitro- 
genous end phosphatic fertflisers has idcreirsed considerably over 
the years as kill be seen from the following table:- 

- .- -- -. -.. . . . -  . 
7. The production, at the end of Wth Plan would have becrl 

higher but for the k t  that anm pmjeds got delayed and wolLl.l 
commence production only in the Vth Plan period. 

8. Propcta rn the V t h  Phh period:-The m c t r  of iSSsumptkn 
envhged at the end of the Vth Plan period ir,, by 1878-78 w~ 



52.00 lakh tonnes of nltrogen and 21.00 lakh tonnes of Po()$. C o d -  
dering that the consumption has not been picking up as envisaged 
in the IVth Plan and consequently the targets of consumption by the 
end of 1973-74 have now beeh ftxed at a lower level as per the Mid- 
Term Appraisal from 32.00 lakh tonnas of nitrogen to 26.00 lakh ton- 
,les and from 14.00 lakh tonnes of PsO, to 8.03 lakh tonneti the 
original targets at the end of Vth Plan petiod, as mentioned above, 
are pow out of step. 

So far as production is concerned. the projects which are either 
rihder cmbtiadoa or to be taken up for implementation shortly but 
would contdbute production only in Vth Plan are expected to COB- 
tribute about 13.64 lakh tonnes of nitrogen and 2.30 lakh tonnes of 
P@, per annum. The total capacity arid prochrction by 1978-79 
from the various units which are almost firmed up as now would be 
about 37.92 lakh tonnes and 34.47 lakh tonnes respectively in res- 
pect of nitrogen and 13.17 lakh tonnes and 11.91 lakh tonnes res- 
pectively in respect of P80i If projects planned but yet to be firm- 
ed up are also taken into consideration, the total likely capacity and 
production at the end of 1078-79 will be as under: - 

There fs however the need for planning about 1.2 million tonnes 
of N and 1.0 million tonnes of P P b  in time, if the target levels of 
consumption envisaged earlier are to be achieved. 



ANNEXURB: 'A' 

MINISTRY OF FOOD, AGRI., C.D. AND COOPERATION 
(pep- OF AGRICULTURE) 

New &hi, tk 29th Awl, 1971. 
\ 

All State Governments. 
.SUB: Movement of fertiliser by rocuGRefmbursement of transport 

charges. 
.sir, 

I am directed to invite a reference to this MinMry's circular 
letter No. 2-13/61 MAX dated 24-6-1964 laying down procedure for 
payment of claims on account of expenditure on movement of ferti- 
liser by road 

2. The Committee on Road Movement of Fertilisers, which, met 
in this Ministry in August last had recommended that each claim 
of reimbursement should be accompanied by a certificate by the no- 
minated Gazetted OWcers of the State Government verifying- 

(i) Actual transportation of the fertiliser by road between the 
two pohts; 

(iif Correctness of the distance by the shortest route; 
(Hi) Reasonableness of the road transport charges claimd. 

3. For this purpose the Committee had a h  suggested the te- 
vised proformae for submission of bills as also for the certificate to 
be given by the authorised Of5cers of the State Government. for re- 
imbursement of charges for road transport of pool ferttlisem These 
recommendations of the Committee have been considered in this 
Ministry and accepted. T am, accordingly, to enclose a copy u c h  of 
the revised proformae for s u b m ~ o n  of bUls and for the certificate. 
with the request that all concerned may please be dfrtcted to prefer 
their claims in the revised proforma which may be supported by thc 
certificates to be obtained in the revised form. It is hoped that the 



State Government would arrange for the verification of the Stoclu 
&., or provided in the revtcd certificate through theii Mrtrict 
Agricultural Ofilcers or other authorbed officers as and when road 
movement b autkorirerd to State Government allotteeslprivab ocn- 
signees, which L vxpccted to be very rare. 

4 ~ p r o c c d ~ r ~ f o r s u b ~ n d ~ e t c . , a s a l r e a d y L a i d & w n  
in thin W s t q f s  circular letter dated the 24th June, 1964, referred 
to above (copy enclosed) will remain unchanged except to the 
extent of the modification in the performae for bill and the certifi- 
rate es .indicated in the foregoing paragraphs. 

5. The receipt of this letter may please be acknowledged. 
Yours faithfully, 

(Sd/-) C. S. RANCACHhRI, 
Under Secretcrrg to the Government of India 

1. Copy forwarded for information on the F.C.I., all Zones. 
2. Copy to all the State Accountants General. 
3. Copy to J.C. (S. & M.), for information. 
4. Copy to Pay and Accounts OBt\cer, Akbar Road Hutments. 

New Delhi. 
(Sd '-) C. S. RANGACHARI. 

2440 
Under Secretary to the Govmment of hdla .  



1. Name and address of the payee. 
2. Release Order No. and dab ot StcrSe Government. 
3. Allocation No. and date of Ministry of Food and Agriculture. 
4. Quantity released (M.T.) 
5. Quantity d&vered (M.T.) 
6. Pu3c .at wbiub delivered. 
7. ,Place %to which materials transported. 
8. Rate of transport charges by road. 
9. Actual transport charges incurred by the shortest and 

cheapest routes. 
&SS deduction at the rate of Rs. 2 per tonne Net claim. 

10. Receipt No. and date of the carrier of fertilisers by road 
attached heewith. 

11. Amount due Rs. - (Rupees. . . . . . . . . .  ). 
12. Certified:- 

(i) that .  . . .  tonnes of. . .  .received at . . . .  have actually 
been transported by me to . . . . . .  by lorries No. ...... 
on. . . . . . .  . 

(ii) The amount now claimed has not been claimed pre- 
viously. 

. . . . .  . . . . . .  Received a sum of Rs. (Rupees . )  as sped- 
fied above. 

Signature of the payee. 
(Stamp receipt) 

. . . .  . . . . . .  Certified that a quantity of tonnes of was delivered 
ta:. . . .  .against State Government's despatch instructions No..  . . .  
Ministry's Release Order No. . . . . . .  dated.. . . . .  

FCI/Authoriared OPRcer for and on behalf of F.C I. 



Proposed form for Certificate by the State Government ofacid 
in connection with the aeimburaament sf charges for road transport of 
pool fertiliser. 

Certified that a h  iqm&bn of reconlo and stocks, I am satis- 
fied that-(quantity) of fertiliser noted in the Bill No----- 
presented by-(name of the party) delivered by Food Corpora- 
tion of Indialstate Warehousing Corporation(Cantra1 Wwqhousing 
Corporation to the above party was actually transported by road 
from--(originating place to-- -des t inat ion) .  

Certified that the distance of-Kms indicated in the Bill is 
the shortest by road between the two points. Also certifkd that the 
rate of transportation charges at- per tonne p r  kilometer claim- 
ed for reimbursement on this account are reasonable. 

Signature of the Oeacer 
authorised by the State Government. 



No. 2-13164 MAX , . 
. . 

MIMSTRY OF FOOD, AGRL, C.D. AND COOPERATION 
(Dmm- O? AQaICuLm) 

New Delhi, the 24th June, 1964 
k o m  

Shri K. G. G. Pisharodi, 
Under Seeretaw to the Govt. of India, 

To 
The State Governments. 
Andhra Pradesh, Mysore, 
Madras, Maharaohtra. 

S ~ C T :  Motrement of Fcrtiliser by road--reimbursemsnt o j  trans- 
port Charges. 

1. No. 2-25162-MA dated 1st January, 1954: addressed to R.D.F. 
Madras with copy to the States of Mysore, Madras and 
Andhra F'radesh etc. 

2. No. 2-25 62-MA"art dated 4th February, 1964: addressed to 
R.D.F. Madras with copy to the States of Madras 8 Andhra 
etc. 

3. 3-10 64 MA1 dated 3rd April. 1964 addrewd to RDF 
4. 2-10 64 HA1 dated 15th April. 1964, 

bay with copy to Maharashtra Government. 
5. 2-12 64 MA1 dated 28th Apnl, 1864. addressed to RDF Mad- 

ras and copy to the State of Andhra, Mysore, and Madras 
etc. 

Sir, 
I am directed to refer to this Mmistry's letters noted abow 

and to prescribe the following procedure for payment of claim5 
on account of expend~ture on movement of fertilizer by rood; 

(1) Immediately oh receipt of despatch imtructionr 'Relea+( 
orders, the State Government Wvate parties will intimate to t h  
R.D.F. concerned the quantity of fertilizer whlch they want to rncl\( 
to destination in respect of these despatch Imtructions 'releuo ord*.:< 
by road. The R.D.F. will deliver the m a W 1  locally to the State Got- 
ernmenta'consignees along with a certificate m in Profrom 1. 



(2) The State Government/consignee will then move fertilher b y  
rued within a radius of 500 Kilometres on their own account. 

(3) The consignees will claim payment from the State Govern- 
ment by preeenting'a bill as in tbe profonna II. l'le State Govern- 
ment will then consolidate all the claims paid by them and imme- 
diately prefer a claim on the Pay & Accounts Ofacer through the 
weekly settlement account. 

The Pay & Accounts Offfcer who has already got the sanction of 
a this Ministry for movement of fertilizer by the State Governments 

concerned by road will on receipt of claims from the State Govern- 
ment reimburse the same under intimation to this Ministry. The 
claim on account of movement by road will be subject to a ceiling 
rate of 25 Np. per tonne per Kilometer. 

The expenditure incurred will be debited by the Pay and Accounts 
Omcer to the Head "124 Capital Outlay etc. Purchase of fertilizer, 
Gross expenditure". 

This issue with the concurrence of the Minlstry of Finance vide 
their U.O. No. 2722 A.F.11 dated 4th June, 1964. 

Yours faithfully. 
Sd - 

( K .  G .  G .  PISHARODI) 
lJnder Secretary to the G o ~ t .  of India. 

Copy to:- 

1. The Regianal Director (Food). Bombay Madras. 
, 2. The Pay and Accounts Officer. Ministry of Food and Agr;- 

culture, New Delhi. w.r.t. their U.O. Note No. Cent. FAA 
11113)~ 1249 dated 19th June. 1964 

3. The A.C., C.W.& M., New Delhi. 
4. The Director of Commercial Audit. New Delhi. 
5. The Ministry of Finance. A.F.11.. Branch. New Delhi. 
6, Fertilizer Procurement Planning Distribution Sect~ans. 
7. UPASIIICB. 
8. J u n b r  Accountant Shri 
9. Shrl H. R. Mehta D.D. (F.P.): 

10. Guard File. 
11, The Arrtt. Director Food, Kandla. 

Sd,- UNDER SECRETARY. 



IChMIfMURE %' 
Statemrnt sllciving he-wise  and M o y - w i r c  allotment of M l i x r e  

S. Kind of R.D.F. 
No. Name of State Others Fem - Sindri 

l iq -a .  Bombay Mldras Calcutta 

I .\ndhra Pradesh . . SlA 

Urea 

A.S.N. 

Am Phw. 

U. Am 
P:!f. .. 

C.A N. 
Am Chl 

2 A s ~ a r r  . . S A  

Crca . 
3 f41har S A  . 

L'rru . 
A.S.X. . 
C. A X .  

D.A.P. . 
h1.C.P. 
ArnlCbl. 

S'A . 
Urn . 
CAN , 

D.A.P. . 
5 Gw , ' S  A . 

I1.A P . 



PACT Nand Row- Neyve- Durp- Bhilai Tau Indian Trom- Bum- 
)rck b. Pur Iron Iron bay kur 



-- - - 

I t 3 4 5 6 7 
- - 

6 Gu~-t 9 . SIA r 5- . . . . . 
L h  . 52394 . . . . . . 
Am Ph. 5- n L. . 0  

WLp. ICQ 0 . . . . 
CAN. r 0000 . . . . . .  

9 Himrchol Ardah . SIA r 1583 . . 9 .  )oo 

urn 1937 ., a ,  , . 
C.A.N. 5523 . . . . . . 
A\Ph. . 1632 , . . , . . 
D.A.F. 7 1 3 6  . . . .  . a 

M.O.P.. 408 .. . . . . 
. a ~ ~ n u u :  . S:A 3 3 3 5  . . . . 3- 

Urn . 16770 . . . . . . 
C.A.N. 8231 . . . , . . 
D h P .  . 3326t . . . . . . 
U 0 . P .  . fm . . . . . . 

. . . .  ; 9  J . & K  SIA 2 5 ~  . , 27495 
CAN. 3- . a . . . * 
D.A.P. . 3 7 4 8  . . . . , . 
Urn . . . . . . . 
M.O.P.. rrooo . . . . . .  

re Krrlr . .  S'A . .. 463rR . . 
Uta . . . 2-783 . . . . 
D A P .  . . . 2123k . 
CAN. . . . . . . . 

r r :  hWh)r Pnderh SfA 44405 .tW . . 5ct 

,. urn1 . 36693 S5?4 . . 
CAN. . . . . . . . . t t  MJunrhm. . j S / A  :51l@ . . . . 
Ufa 9 lWl03 . . . 
CAN. FW. . . a* 

- D M * .  8-74 *. . . - 





110 - -. -- 
I a 3 4 S 6 7 - -- 
12 M.hoMhar . AmlPh. W 3 0  . . . . . . 

A.S.N. 9loo * *  . * . 
Am'chl. IJooo .. . . . . 

13 Mdpur . . .  Urea . . . . 857 . . 
D.A.P. . . . , 815 . . 

14 Madns . . .  S:A . . 116242 .. , . 
Urea . . 94957 .. . . 
A S N .  . . 6308 .. a .  

U . N .  . . 13462 . . . . 
D.A.P. . . 58838 . . . . 
Am'Phoa. . .  18240 . .  . . 
AmrChl. . . 5000 . . 
M.O.P. . . loo00 . . . . 
N.P.K. . . 3000 . . , . 

15 Mpsorc S A  20589 81606 . . . . . . .  
Urea 2x351 48623 .. . . 
C.A.N. 10174 15738 .. 
D.A.P. 1 5 % ~  21870 . . , .  

B ! S b  IQOOO . . . . . . 
Am 'Ph. 9 # ~  17518 . . . . 
ArnlChl. Qoo poo .. . . 
A.S.N. . . 3500 . . 
M.O.P. loo00 . . . . . . 

16 Nsgdad . . .  SIA , . . . 10 . . 
Am.lPh. .. , .  M . .  

17 ckb . . .  rSIA . * . . . 3- 

Ura  . , . . 61s . .  
D A P .  5314 a *  

CAN. . .  . .  . . . 
- . -  









22. W-t B e n d  . SIA 

Urea 

A. S. N. 
D.A.P. 

AIP. 

A.ICh. 

C.A.N. 
;q. Andaman Nicabar Urea 

zq Tea (NEI) 1 

as. Coffee Board 

1% CSP Sutrtgarh 

, SiA. 

, SIA 

Urea 

A.S.N. 

C.A.N. 
S.O.P. 

. S!A. I 
urea 

A.S.N. 
, S'A. 

, P A .  8 
Urea 

A.S.N. 

C.A.N. 

S.O.P. 

S.'A. 

urcr 

D h ,  Pb. 

. Urea 

Urea 





-- , 
jj. FACT AIw .ye . Urea . . Oooo .. . . 
36. Ma 'r,.s Fert. Ltd. I 

(MprW . . . ~ m n  . . 7861 .. , .  

37. FCI Trombay DiA/Ph. a4781 .. . . . . 





The Committee got ir depressing pictcuyt fsom the data available 
to  $!)em rwardinp the seal spraying of pesticide. Durinq .the four 
years 1fJ66-67 to 1060-70, actual covera'ge was only the extent of 
59 @r cepS of Qe target h e d .  The, perfoqnance during the year 
1969-70 was particularly bad in as much as only 11.15 lakh acres 
w e 6  coveyed as *igainsfg30 lakh acdd progiammed to be sprayed. 
The'total strength of public and private sectsr aerial spraying units 
during 1969-70 was 57 (33 Axed-wing aircraft and 24 helicopters). 
Taking the average work capaci6 of an aircraft as 35,000 acres per 
year as intimated by Government the performance hitherto has not , 
at all been sat~sfactory. In view of the importance of aerial spray- 
ing of pesticides as a plant protection measure to maximise agri- 
cultural production, Government should investigate the reasons for 
the poor performance and take adequate steps to increase the cover- 
age to 70 lakhs by 1973-74 as envisaged for the Fourth Plan period. 

IS. No. 35 (Para 2.96) of Appendix VIII to 28th Report of PAC 
6th L.S.)]. 

Action Taken 

Agricultural Aviation, as set up in India, is a custom service, 
which is commissioned for aero-chemical operations as per require- 
ments and inclinations of farmers. The industry has to thrive in a 
field of fluctuating business. Although aircraft can minister to the 
needs of various agricultural activities in this country, it is mainly 
harnessed to meet only agrarian emergencies, e.g., pest control and 
treatment of craps when they are afRtcted by plants diseases. Under 
such circumstances, the extent of operational effort possible in any 
particular year would depend mainlv on the incidence of pest attack 
and plant diseases. If the incidence of such calamities is less in 
any one year, and if the annual targets for aerial operations are 
fixed on an empirical basis, keeping in view expected outbreak of 
pests and diseases, there would be some shortfall in the projected 
scale of operational effort. What has to be appreciated is that i f  
the target was not achieved in 1969-70, it was solely because buaines- 
available that year was severely limited. It was not as though work 
was available or it could have been achieved, but aircraft were not 
utiltsed through lack of eflort or administrative mismanagement 
It is hardly possible that the private sector, the avowed business 
aim of which 1s to earn as much revenue as possible, would keep i t ;  
air resources idle if it were not forced to do so as a corollary to  
business recession. 



When the aerial operation programme was undertaren in 1969-70, 
it was based on expectations which have subsequently proved to be 
unrealistic. Experience over the years shows that the target was 
not commensura4e with actual needs and expected achievement and 
that even afterwards the operational targets were pitched rather 
high. In the lfght of this experience, i t  has now been decided to 
scale down the targets and the farget for 1978-74, which was origi- 
nally set at 7 million acres, has now been revised to about 5 million 
acres on realistic basis. 

The Committee has considered the performance of the private 
sector aerial spraying units to be unsatisfactory keeping in view 
the yardstick of 35,000 acres per year per aircraft. It is true that the 
designed capacity of the fleet is about 35,000 acres per aircraft per 
year, It is, however, not possible for the fleet to work to its full 
capacity in a lean year. If the work arising is less than the optimum 
than the task achievement would be correspondingly less. 1869-70 
was such a year. It may be added in this connection that the USA's 
'rate of effort was 12,774 acres per aircraft per year in 1%2. it was 
13,785 acres~aircraftjyear in 1969. The figures for the USSR in 1969 
is 26,404 acresIaircraft'year Japan 27,286 acresiaircraft'year, and tl?e 
UK 12,880 acresjaircraft!year. It would thus be seen that In this 
case also. then estimated work capacity per aircract WPS on highc 
side compared to that even in the advanced countrm This has now 
been scaled down on the basis of feasibility. 

[Department of Agriculture D.O. No. 10-16'7 1 -PPC dated 13-7-72] 



CHAPTER N 

W3Cr)MMENDATIONS /OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

The Committee find that while the National Textile Corporation 
is within the purview of audit of the Comptroller and Auditor General) 
the mills which received substantial financial assistance in the form 
of loans and parantees from Central and State Governments 'Cor- 
poration are not. As this is not a satisfactory arrangement, the 
Committee fed that the Comptroller and Auditor General should be 
empowered or requested on a conwnt basis by incorporating s u b  
able provisions ia the relevant agreemeats to audit the accounts nL 
such mi lk  As it is already under consideration, the Committee 
would like Government to settle the matter early in consultation 
with the State Governments. 

[Para No. 1.43 (S. No. 9) of Appendix VUI to 28th Report (5th 
L.S.)]. 

Actioa Taken 

The question of audit by the Comptroller and Auditor General 
of India of the &counts of the Cotton Text le Mills under Govern- 
ment management, to whom financial assistance is given by thv 
Central Government National Textile O f p o t a t  on has been examin- 
ed in consultatio? with the concerned State Governments, Stan. 
Textile Corporrrt.ons and the National Textile Corpuratron. a n  i 
taking into consideratmi all the pro* and cow of the matter ~t ~ t .  
considered that it would not be feasible to accept the suggestion f o r  
subjecting the accounts of the mUl company b audit by the Cnm- 
troller and Auditor General, erpcidiy due to the following reasons - 

I 

( i )  The accounts of thc mills under Authotired Controllers art*  
audited by the statutory auditors who u e  qua11fi~~J 
Charter4 Accomtantr well equipped with knowld@ 
about accounts etc, Their rppointmtntr me madm In t ! ~ '  
Annual General Meetings of the canemsd cornpar)1cbs 
with the approval of the rbusholdm 



If Government uditors are appointed, in add i tm to the 
auditors appoin &I by the sharehn1ders of the eomp+ies. 
it would lead to duplication of audit work, creating con- 
W o n  in audit notes and would delay submission of audit- 
ed accounts to shareholders which have to be submitted 
within a prescribed period under the Companies Act, 

The mill company would be burdened with additional 
expenditure of audit, apart from the di5culties in recon- 
ciling the d i m  that may be pointed out by the 
two audit agencies. 

Each mill placed under the Authorised Controller is a body 
corporate under the Companies Act and has independent 
audit arrangement, under the law. 

However, it is proposed to create review-cum-appraisal teams in the 
National Textile Corporation to look into the performance of the 
mills in question periodically not only on the technical side, etc.. but 
in their financial aspects also and, for this ?urpose. the National 
Textile Corporation proposes to strengthen its staff by suitably quali- 
fied persons. 

[Ministry of Foreign Trade O.M. No. 11021'138'71-Tex ( C )  dated 
9-2-lgi21. 

Incidentally the Committee find that no lease deeds have been 
got executed from labouren who are allowed to cultivate on fallow 
l a n k  Further the land rent is paid by the estate to the State 
Government but there appeun to bn only a nominal recovery of 
*ix prim h n  the labourers. The Committee would I ke Govern- 
ment to exunfne dl aspects of the matter in order to safeguard thelr 
interest 

IS. No. 19 (k. 1.117) d Appendix VI11 to 28th Report PAC (5th 
L.S 1 I 



122 
+d them. It would, thtrdare, nat be goai+le far Pathfni b make 
any settovery from #e hbaurem for $he feaCll Chty hawhen a W t d  
in view d the prevaWang pcwticee. Similarly it wil3 dm not be poc 
siblt to get any kaat deeds emcutmi by them. In the drcum- 
stances it is considered that the general practice followed In the 
=rea may be accepted. 

fMinistry of Foreign Trade OM No. 7@)-B&A/71 dated 24-2-1072]. 

The Committee would also like Government to throughly investi- 
gate the allegation tha some of the people arrused of defrauding 
Government were getting direct allotment d fertilisers from the 
Central Government. The Committee would like to know if there 
was any mala fide intention behind such allotment and the action 
taken against all .those found responsible for indulging in mal- 
practices. 
[S. No. 31 (Para 2.63) Appendix VTII to 28th Report of PAC 

(5th L.S.)] 

Action Taken 
Prior to November, 1969, supply of fertillsers from the Central 

Fertiliser Pod was made only against allotments issued by the Got'- 
ernment of Ind~a to the State Governments, manufacturers for 
market development programme, Commodity Boards etc., and no 
direct allotments were mrrde to private distributors. Further, no 
supplies of even uncommitted stocks with the supplying units to 
private distributors or others without allotment from the Ministry 
were allowed. The State G o v ~ ~ ~ a m b  in turn, used to issue 
despatch instructions and on recdpt of those, the supplying units 
of tbe Pool, maixaly, the Food Corporation of India a t  the ports, 
used to despatch the material to the consignees like the Cooperative 
Societies or in certam States like West Bengal to private distribu- 
tots re ind~cated by the State Goveppments. 

During the latter part of 1969, due to failure of the State Govern- 
ments etc, to take delivety of iertllfKza indented by them (which, 
in turn, was due largely to drought conditions and other reorom etc.) 
stwlu of imported fwlllLero aawmJated with the CeWd FeaWiser 
Pod There was, on account of W, h v y  erpenditurcl on rtongs 
double haadbg, moverncnt etc. aod Govetaasart capitrl w u  
blacked up. It btcuaa e8m1.W b youldat. .&me a b c h  in tbs 
interest of the OavtaYaurt. It arm, thaacfwrct, Qddd k Novaan- 
ber, 1969 t&t stock, whlrb wu witb fhr Paol's ~ p p l v f P g  Wtr like 



orporatlon at the ports b d  CentrallState Warehousing 
at the intern1 depots and was not requind by the 

e the Stab Governments etc., may be disposed of in 
, i.e. without allotment from the Minfrtry, to any regfster- 
"fir& come h t  served" basis. At the same time, the licen- 
or undertaking fertiliser burinem were a h  liberalised 

em of simple registration introduced. As a result of these 
sale efforts, it was possible to clear the 

with the Central Fertiliser Pool. The total 
e country which went as high as nearly 

tonnes on the 1st July, 1970 gradually came down to 3,62,809 
an the 30th November, 1971. 

2.. Rvan under the above procedure, there was no direct allotntent 
04 GsrWers from the Government of India to private distributors. 
gik#.aaall# they were expected to contact the supplying units of the 
/-1 #ertiliser Pool, i.e. Food Corporation of India or the Central 
Qa: &ate $Parehou~ing Corporations godowns in different States direct 
4or gdtihg any "un-committed" stocks of fertilisers which may be 
n a h b l e  with them. Sometimes when the requests were received in 
tha,M&Wry direct, they were guided or referred to the supplying 

ue of the stocks depending upon the information avail- 

umulated stock of fertilisers was brought down 
the system of direct sale of uncommitted stocks 
allotment by the Ministry was given up as far 
rs were concerned, w.e.f. August, 5, 1971. 

d procedure issued on the 5th August, 1971 and 
14th October, 1971 direct sale of "un-committed" 

supplying units without allotment by tbe 
only to the State Governments and their 
societies manufacturers for their market deve- 

odiw Boards, Agro Industries Corpora- 
turen and to such private distributors as 
State Agriculture Departments. The State 

ed the discretion to authorise the SWC/ 
for tertiliser on their Wf. Only m 

of Madhya Prawh, the State Govem- 
sed the State warehousing Corporation to enter- 

$ OM direct on behalf of the Government. 

quartion of "people accussd of defrauding Gov- 
g d i m  allotment of tartillrcn from the Centrd 
#vncd, ft map k mentioned that no imt01JCCO 



of, Q& kind, have cqmb to the h w l e d g e W  t)Le 
to, the ,ww@yt The Mtnlstq. did Srrcdw 
G,clvqrngnt in A q t ,  1970 a lW of 17 f l ~ ' & ~ t w ~ ~ ~ p r b  
C U ~ M  wqe pmpooed to be launch& md 'wM& wYte' to bd 'biieb' 
lis* T)&, ~ 6 . t  ,w& circulated to all the mp$lyW~.,uxild'~W&t 
in&yctions not to deal in respect of tha P a o 1 ' f ~ ~ ~ l l b ' ~ ~ ~ t h W  
firms. ' I  
[a$%. os k@euhr& \D.O. Nd. 1-28pi-~h1: d i t d '  d 2 - 1 9 i i j ' :  



The rquirements for modernipation in respect of 22 mQls aai 
assess& by the Ngtional Textile Corpbration work out to Rs. IS73 
crores. The Committee, were, how.ever, informed, a a t  Governmeqt 
have accqted the need for, aboqt Rs. 3 crores worth of eq)rip-t 
immedfately in respect of mills having ex* Tfie 'Corn- 
mittee would urge that the immediate requirements" of other & 
should also be examined by Government early. 

[Sl. No. 6 (Pare 1.40) of Appendix VIP, to the, P.A,C.'s 28th 
Report (5th Lok Sabha)]. 

At the end of January, 1072, the Govemmmt h d  taken o v a  
the maaaqement d. 39 cotton tertile mill8 under Industries (PRHe- 
lopmeat and Regulation) Act, 1931. Out of theme mills, the caws 
of 2 mill8 are peading with the Dtlhl High Court and their posses- 
sion has not yet been taken over by the Autboristd Controller. 

2. The Nations1 Textile Corporation has so far worked out moder- 
nisation programme for 25 mills at an estimated cost of Rs. 11.53 
crores. Government have already ap~roved modernisation program- 
mes of 19 mills involving a total Ibancial out-lay of Rs. 8.96 a r e s .  
The cases of remaining 4 mills are under active consideration of 
Government and a re  expected to be Analised shortly. 

3. In addition, modernisation programmes for 5 mills in 'krrril 
Nadu are currently being worked out by the National Textile Cot- 
pontlon in COllsulfrtian with the Tuail M u  Textile Corporatim, 
who are tbe Authorid Contraller of those mill& The management 
of most of the nmrtrrfnO mUlr hu ksl taken o m  by Chmmmnt 
recently and tbeir cmes will be examined*by the National Textile 
Corporatbn a d  the Public Accounts Committee will be apprised d 
further dcvclopment in due course. 



Recommendation 

From the particulars of authoriped controllers of all the 23 mills 
taken over intimated by the Mihistry, the Committee And that while 
13 mills are managed by the respective State Textile Corpotatioae 
the remaining are under Authoriaed Controllers appointed for indi- 
vidual mills. The Authorised Controllers are not all experts in the 
field. Further in a number of cases expert Anancial assistance is 
not available to them and the question of constitution of Advisory 
Board is under consideration. In this connection the Committee 
wish to observe that the States which at present do not have Textile 
Corporations of their own should be urged to set up one so that 
rehabilltation and management of the mfUs taken over could be done 
jointly by the State and the Centre. They would also like Govern- 
ment to ensure that the assistance of an expert in finance, accounts 
r3d  audit is available to the management of each mill. 

fS1. No. 7 (Para 1Al)  of 28th Report of P.A.C. (5th Lok Sabha)]. 

State Textile Corporations have already been set up in Gujarat, 
Madhya Pradesh, Maharashtra, Madras and Uttar Pradesh. The Gov- 
crnmenb of Andhra Pradesh, Kerala, Mysore and Rajasthan have 
been addressed again on the 26th October, 1971, urgfng upon them 
the desirability of setting up State Textile Corporations. me Gov- 
ernment of We& Bengal found it difitcult to set up a State Textile 
Carpration mainly due to lack of necessary financial resources 
The problem of closed and sick textile mills in this State is, however, 
being tackled by the Industrial Reconstruction Corporation of India. 
The remaining States have only a few cotton textile mills each and, 
as such, it is felt that it is not necemry for them to set up separate 
State Textile Corporations of their own. If m y  cotton text.le mill 
closes down in these States and it is felt necessary that the manage- 
ment of that mu ilould be taken over by Government, under the 
Industries (Development and Regulation) Act. tha National Textile 
Corporation could be apptntad as the Authorbed Controllet and 
the %nmcial Urrbility invdvcd shared betwean t b  National TextUe 
Carporation aad t& St.* Gavannwnt c o n a m d .  * 

2 Ilr regPrdr experts ia B a u w ,  rccounb and audit for milb 
under Authorired Controllcn, all tbe AutbarW Controllen have 
h e n  a d W  to take necessary action frnmedirteiy to appoint whole 
time Fintadrl A d v h n  urd Chief Accauntr ClllIcen far thcfr mflls 
In d t a t i o n  with the Natloml Textile Corpdrntfon The Public 
Accountr Committee will k appFlrtd of further development in this 
regard in due courrc. 



The Committee further note that an area of 144.82 acres is occupjed 
by a foreign Government dnce 1962-63. The garden manager of 
the Estate appeared to have reported the encroachments in writing 
to the Government of Assam only in May, 1967. The Committee 
are distressed to note the serious lapse on the part of Government 
in having overlooked the illegal occupation of a part of the estate 
by a foreign power which remained undetected for a long time and 
for which no effective steps seem to have been taken for recovery. 
The Committee would like to be apprised of the action and the 
result thereof. 

[Sl. No. 13 (Para 1.72) of Appendix VIII to 28th Report of PAC 
(5th Lok Sabha)]. 

Action Taken 

A reply will follow. 

[Ministry of Foreign Trade OM No. 7(6)-B&A 71, dated 24-2-72]. 

The Committee feels great1 y concerned over the mal-prsctices 
disclosed in the Third Report (1969-70) of the Public Accounts Com- 
mittee of Andhra Pradesh regarding the claims of charges for trans- 
portation of fertilisers by road whlch are ultimately reimbursed by 
the Government of India. The charge for movement of fertilisers 
from various ports,factor~es to the points of distributionkonsumption 
in the Andhra State paid initially by the State Government to the 
Distr~ct Cooperative Marketing Societies and private Anns during the 
3 vears ending 1968-69 amounted to Rs. 3.77 crores. But the check 
exercioed on the claims 1s not uniform and fool proof. Payment of 
transport charges was made without the transport really having been 
made. The Committee on Public Accounts of Andhra Pradesh have 
recommended that the Central Government should "made a thorough 
probe into the whole question in detail without any loss of time by 
entrusting it to the C.B.I." The Committee would like to know 
the action taken in the matter. 

[Sl, No. 30 (Para 2.62) of Appendix VIII to 28th Report of 
PAC (5th Lok Sabha)]. 

The Public Accounts Committee of Andhra Pradesh Legislature 
fa Sm70 hrd noticed that bogus road transportation claims bad 



been preferred by Distt. Caaperatfve mrket ing Societies, private 
de&m etc  The matter had been a subject of dirouuim in the 
  houses of Parliament. Attar corrsulw the State Government 
ft was decided to entrust the fnveotigation to tbe k t r a l  Bwwu 
of hvestigatim. On 23rd June, 1970 a formal complaint was 31ed 
by the MSaistry of Agriculture. The matter has since bean under 
investigation 

2 The preliminary scrutiny and selection of cmes by the C.B.L 
showed that the total number of road transportation cl.ims m v -  
ed during the period 1966-67 was about 3,000. After scrutiny of 
the records, the C.B.I. decided to take up for investigation in the 
first instance, only paid road transportation claims tendered by pri- 
vate traders and parties. As the verification of the large number 
of transportation claims was time-consuming and would take several 
months, the C.B.I. decided to'take up the cases of some selected 
suspect firms for intensive and concentrated investigation in the 
first instance. The C.B.I. has since completed investigation into 33 
paid toed transportation claims tendered by 7 Arms of Cuddappah 
and Hyderabad and these claims have been found ta be false either 
?artidly or in entirety. Appropriate legal action is proposed to be 
taken against the parties concerned. 

3. M h e r  investigations are being conducted into similar mid 
claims tendered by &er Arms. 

[Zkptt. of Agriculture D.O. I-28/MAI, dated 25-21Q72J. 

Spraying by private sectaf a imaf t  war subidbed to the extent of 
twbthlrd of khe cost of Rs. 8 per in. %he c u t  of Bxed-wtng air- 
W ' b d ' R s .  M per acre on' kHcapters upto 81st March, 1968 and 
!ill per cent tileteafter. ?hc CettMttee Ieam that Gwernmtnt do 
nof &rep a check tm the wttaal tost of -ration. M the east of ope- 
'ration of Csblrmnment units rtnged tMmmi Rs. 15.10 rmd %. 7.60 
as a-t' h. 3.27 per imc -ittd tn12he pfvfect .taport, the 
reasonableness of the ntt? 'Charged by the private sector rWl& be 
examined before nld@ the subsidy fn future. 

[SI. No." 39, Pan 2.100) of Appendlx VIII to the 28th Report of 
the P.A.C. (5tb Lok SabWl.  

Mlnfrtrg of Mann have unddWkbn a 6eWld u#rllw tblea&r- 
-4-- the awrrthmal charger of private wctm rfrtnft. 'XW la 



exg~ted tg be Anel&ed, won. n e  Public Accounts Committee wi l l  
b s ' i d o p e d  a6ut fpr&er devebpmeht in the matter. 
{Department, ot  Agriculture D.O. No. 10-16171-PPS dated 13-7-72]. 

Nrw Dnsu; 
December 14, 1072 - ---.- -. . -* --- - 
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Public ~ccount's Committee. 





m ~ i a l n g  mi* on the lines suggdd emu-. s h ~ M  be rHb- 
out further loss of time and repor ted b them. 



. - - -  - ---- 
at-' 

6 I 17 I:oteign Trade The ~ommitt tk  are unable to agree w i k  the Mhst ry  that it is not 
feasible to accept the suggestion of empowering the Comptroller and 
Auditor General of India k, audit the accounts of the mills. The 
argument that it would mean duplication of audit work dondllcted 
by the Chartered ~ccouhtants and additionel expenditure of audit k 
unacceptable. The Committee, therefore, wish to reiterate thet in 
view of the large financial stake of Government in these 'milh,,the 
Comptroller and Auditor General of India, who ia am independent 
authority, should be empowered to conduct a supplementary or test 
audit w, #hat Parlimeat and tly? Legislatures may be made aware of & 
tbs working of the mills through his Reports The mattls b.pf e- 
&st i m p o r m e  to merit an early aetioa The Oommittee may be 
informed oi the action taken in this regard 

The Committee observe that Government have not as yet SUM- 
cd in leasing out the Pathini Tea Estate on a long te& biists. *, 
bowever, note that tbe agreement entered into with the &hta of 
the previous owners for the management of the ' ~ s t a t e  has ban 
revised i~ order to give an incentive to the agent b show net fit. 
The e x b a g  tg-rangement which is continued on a year to y* bards . 
does not provide incentive necessary to take up re-plantatibn .nd 
new plantation. The Committee, therefore, wish to emphadse that 
the r n w g m e n t  of the Eatate should be taken over by the poposed 

- 
Tea Corporation early. 



The Committee had taken serious notice of the lapse on the part 
of Cbvernment In having overlooked the ilk@ aoeugetion ot a.perEt 
of the Estate by a foreign power since 1862-63 which euae to lmt 
only in 1967 a yaw after the purchase of the Estate a d  lp not tq&g 
a&ctive steps for its recovery. In their note the MWstqr of I@me@ 
Trade have stated that a reply will follow. This can scarcely beean- 
sidered as urtiefectory; indeed to put it mildly .it idicates. indWp 
ence. The Committee would impress upan the MiPirtricg of F e  
Trade and Exeternal Affairs the necessity to expdtioudy intimate 
their explanation as also the a c t h  taken in the matter. 1 

1 
From the reply of the #inistry. the Committee wte t@t g~ 

regarding stipulation of time l im~t  for utihtion of graqts, ezrjS@ 
even earlier. The Committee deem i t  necessary tbat +tioa , e q d  , 

00 be taken for the omission to M o w  the rules in not l a m  _dawnWn spe w 
cific time limit within w&h the graat given to the Indian J4te @- 
dustries Research Association, Calcutta, should have been utilised. 

Agrir ulturr. The Committee had already taken ,no@ of the fact that there h~ 
been a steady increase in the fertilisers consumption year after year 
which boyever fell far s h y t  of the targets Axedr @oaq the reply 
4 the &histry it is wep that the mruumptlo. d d n g  !?1071 .WW 
only to the extent of 21.45 l a b  tonaes as against tbe tpr@ of 31@ 
lakh tonnes. At tbQ r a t  it appears to be almost an impoo~@&,taslf 
to achieve the target of consumption of 55 lakh tonnes a t  the end of 
Fourth Plan period. The Committee would like to be informed of 
the level of consumption in 1971-72. They d e s k  that Government 





The Committee would like to h o w  the result of rendom cbffks 
carried out on the basis of the findings of the PAC, Andhra R.desh 
with a view to examining whether there is any loophole in the mat- 
ter of claims and payments of transport charges in any otbet Staw 
The action taken to plug the loopholes if any may also be reporbd 
to the Committee. 

The Committee observe that the State GovernmentslUnion Terri- 
tories have been asked to consider the enactment of a Pest Act with a 
view to ensuring compulsory spraying of pesticides on crops. The 
Committee desire that the matter should be pursued closely so as to 
ensurrn compliance by all the StateslUnion Territories. - 

The Committee note that the Ministry of Finance have undertaken - 
a detailed costing to determine the operational charges of private see- 2 
tor aircraft for the purpose of releasing the subsidy for aerial spray- 
ing. In view of the recurring financial implication, the Committee 
urge that this should be finalised and the action taken to revise the 
basis for the rclease of subsidy, intimated to them within three 
months. 

MCIPND-LS 11-2541 LS--21-12-72-3250. 




